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LEGISLATIVE ASSEMBLY.

Wednesduy, 18th March, 1936.

The Assembly met in the Assembly Chamber of the Council House a6
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim)

in tke Chair.

REPORT OF THE INDIAN DELIMITATION COMMITTEE.

PRESENTATION OF THE R:PORT OF THE SELBEOT CoMMITTEER.

Mr. Akhil Chandra Datta (Chittagong and Rajshahi Divisions: Non-
Muhammadan Rural): Sir, I beg to move:

“That the time fixed for the presentation «f the Report of the Select Committee
to consider the Indian Delimitation Committee’'s Report be extended up to the 18th
March, 1938."

Mr. President (The Honourable Sir Abdur Rahim): The Chair thinks
the time originally fixed was the 17th?

Mr. Akhil Ohandra Datta: Before the 18th.
Mr. President (The Honourable Sir Abdur Rahim): The question is:

““I'hat the time fixed for the presentation of the Report of the Select Committee
to consider the Indian Delimitation Committee’'s Report he extended up to the 18th
March, 1936."

The motion was adopted.

Mr. President (The Honourable Sir Abdur Rahim): The Chair wants
to inform Honourable Members here, specially the Mover of the original
motion appointing the Committee—it was Pandit Govind Ballabh Pant—
that it received a latter fromn Mr. Jinnah, dated todav, that his nnme was
mentioned as a member of the Select Committee without his knowledge
and that he does not wish to serve on the Committee; and the Chair may
inform Honourable Members that the practice has always been to obtain,
first of all, the consent of any Member who mav be nominated on =a
committee.

Pandit Govind Ballabh Pant (Rohilkund and Kumaon Divisions: Non-
Muhammadan Rural): I am aware of the practice, 8ir. I merely wanted
to put in the names of all the leaders of parties, and, as Mr. Jinnah
was not here, then I thought it would look a flagrant omission if I did
not put his name on the list.

Mr. President (The Honourable Sir Abdur Rahim): However, that is
the ordinary practice.

Mr. Akhil Ohandra Datta: Sir, I beg to present the Report* of the
Select Committee appointed to consider the Delimitation Committee's
Report.

*Vide Appendix at the end of the day’s proceedings.
( 2751 ) A



TILE INDIAN FINANCE BILL-—contd.

Mr. President (The Honourable Sir Abdur Rahim): The House will
now resume discussion of the motion for consideration of the Indian
Finance Bill. '

Sir Girja Shankar Bajpai (Secretary, Department of Education, Health
and Lands): Sir, T must apologise in the first place for the precipitancy
with which I rose to catch your eye. I must say that I thought that
you were asking the House to discuss or resume discussion of the Finance
Bill, and, being the modest person that I um (Laughter), I thought T
should not miss your eye on this occasion. For most of us who sit in
this section of the House, the discussion of the Finance Bill is in the
nature of a Barmecide's feast: we are mere observers: we hardly parti-
cipate. If T transgress the traditional practice on this occasion, it is for
two reasons. In the first place I think an apology is due to my Honour-
nble frined, Dr. Rajan, that when he discussed certuin important matters
pertaining to the department which I have the honour to represent in
this House T was not in myseat. I shall plead this in extenuation of my
absence, that the overture of my Honourable friend’s speech sounded
more like another episode in the struggle between orthodox and unortho-
dox finance than n reference to the subjects with which T am concerned.
My second reason for intervention is that, in view of the very reasoned,
und if T may say so, helpful speech that my Honourable friend, Dr,
Rajan, made, it is only appropriate that 1 should give him such explana.
tion as 1 can of the attitude of the Government of India in regard to
the three manin points that he raised. That will be the limit of my inter-
vention, and T shall not transgress on the time of the House longer than
i necegsary in order to explain these matters. '

My Honourable friend dealt with three points: first, malaria, second,
nutrition and third dairving. Now, I take up these points in that order:
malaria first. My Honourable friend drew a very alarming picture of the
ravages of malaria, whether in the toll that it takes of human life or the
suffering that 1t eutails, or the cconomic loss that it inflicts upon this
country. I have no desire to contest most of what he said, although
it in possible to argue that the picture here or there was overdrawn. The
fact remains that malaria is the most persistent, the most widespread
scourge in this country, the scourge which needs the utmost attention
on the purt of the Government. But when he proceeded to say that in
the utilisation of the one remedy, whether as a prophylactic or as a cura-
tive, that we have against malaria, namely, quinine, the Government of
India had abandoned their humanitarian policy for a commercial policy,
I beg to differ from him. The facts briefly stated are these.

When Mr. Montagu was in office as Secretary of State for India, he
decided that the Government of India should equip themselves in every
possible way to make India self-sufficient in her requirements of quinine.
It wns at the height of the war bhoom that he came to this decision;
nevertheless, he entered into an agreemenfi with a Duteh combine in
Java for the purchase of quinine and cinchona bark. That trensaction
continued from 1919, until, I think—I am speaking from memory—1928.
That ocost ue lakhe and lakhs of rupees. But that was not enough for
him. He said: we do not wish to be dependent upon an external
source of supply for our requirements of quinine; we must explore the

{ 2752 )



THE INDIAN FINANCE BILL. 275%

possibilities of producing cinchona, the raw materisl of quinine, ourselves.
For that purpose Colonel Gage was placed on special duty; he toured all
«over Indis, snd he finally selected, us my Honourable friend is aware,
.4 certain site in Maymyo for the purpose of growing cinchona: Not only
that. The Government of India, in pursuance of that policy, entered into
negotiations with the Government of Madras to re-equip and enlarge
their factory at Naduvottmn and also with the Government of Bengal.
In other words, the sails were set fair for a policy of self-sufficiency in
regard to the supply of quinine for consumption in India. What hap-
pened? We had the Government of India Act of 1919. Public IHealth
was made a transferred provineial subject. No doubt there is a provision
made in the Devolution Rules for the Government of India to control
the production and the distribution of quinine; but no power lies in the
Governor General in Council to regulate the consumption of quinine; and
in the event, what huppened was this. The provinces said they could
not take as much as we were prepared to offer them, they would
take just as much quinine as they considered they could utilise or afford
with the resources at their disposal. That, Sir, is the position with which
we started in 1921, with which we have been faced ever since and which
has ultimately led to the abandonmént of she policy of centralisation of
‘the production of quinine by the Government of India. In 1982, Sir,
when we were faced with a situation in which stocks were accumulating
and the Local Governments were not taking enough from us, we asked
the Tocal Governments whether they would purchase quinine from us
over and ubove their ordinary requirements at the rate of Rs. 12 per
t pound which, in effect, was roughly Rs. 6 a pound below our cost of pro-
duction including overhead charges. The replies that we received were
extraordinarily disappointing. So, ultimately, under pressure from the
Public Accounts Committee we came to the conclusion that we had no
nlternative but either to dispose of this quinine to whoever would buy it
‘at a reasonable price or to give it away. Before giving it away, we
» thonght we would try our luck with regard to the disposal of this quinine
at an economic price, not_at a profit as my Honourable friend seemed
to suggest, because, as I explained to him the other day, our cost of
production, including overhead charges, is scarcely less than Rs. 18 a
pound, which is the price we charge to Local Governments. That being
the position, we did try to sell this at that figure and we thought we
would sell it to the trade. What was the positior? My Honourable
fm_:nsi said yvesterday that we had sold as much as 150,000 pounds of
i qunine at a profit last year. May I inform my friend that including
' sales to Local Governments, what we have sold, not in the last one vear,
but in the past five years, is about 90,000 pounds of quinine, and that
80 far as i'!le sales to the trade are concerned, all that we have managed
is to sell six or seven thousand pounds of quinine. 8o, 8ir, there has

been no auestion either of sales at a profit to T.ocal Governments or of
‘any considerable sales to the trade . . . .

Dr. T. 8. 8. Rajan (Tanjore cum Trichinopc}!y; .Eon—Muhammadm
Rural): May I rise to make a personal explanation, Sir? I never su.id
that you were selling quinine to Local Governments at a profit, I said
vou sold quinine to Ceylon during the Pﬂldmc of last yesr, and .y
<ontention was not about the sale of quinine to Local Governmentas but
through post offices.
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Sir Girja Shankar Bajpai: 8ir, T am coming to the point which my
Honourable friend has mentioned. My friend says that his contention was
that we have sold 10,000 pounds, that is the amount, to Ceylon. That,
again, we did nob sell at o profit. We sold it at the same rate at which
we sell it to Local Governments, viz., Rs, 18 a pound. 1 do not think
mv Honourable friend will blame me for having indulged in profiteering
there. But the important point to remember is that we have not sold
anyvthing like 150,000 pounds either to Ceylon or to anybody else. The
sales of quinine to Ceylon have been gomething like 10,000 pounds, to the
trade something between five to seven thousand pounds, and the rest
of the sales, Sir, as I explained just now, have been to Local Govern-
ments within the Government of India’s area of distribution. That, Sir,
is the position,

My Honourable friend then said, in his intervention just now, that his:
complaint was that profiteering was being indulged in by sales through
post offices. Let me inform him in the first instance that the Govern-
ment of India do not sell quinine through post offices at all except it be
in the directly administered areas of Delhi and Ajmer-Merwara which
after all is only a very small fraction of the total sales of Government
quinine in this country. The sales through the post offices are made by
Local Governments out of the quinine which they purchase from the Gov-
ernment of India. Now, it is perfectly true that there is a big gap
between Rs. 27 or Rs. 28 which, I believe, is the price in Madras, but
the figure varies, —there is a big gap between the price which is charged
for sales through post offices and the price at which the Government of
India supply it to the territories directly in their sphere of distribution.
The explanation of that practice of I.ocal Governments probably is first
that they have to meet the cost of distribution. which is something in
the neighbourhood of Rs. 2 or Rs. 8 per pound. and the rest of the profit
that they make is actually utilised by them in order to increase the free
distribution of quinine which takes place in the provinces over and above
the sales that take place at a comparatively cheap rate to the ordinary
consumer. That, Sir, is probably the explanation of this very large differ-
ence between the selling price through the post offices and the price at
which they buy from us. In any case, what T am concerned to poins.
out to the House on this occasion is that it is not the Government of
India who indulge in any profiteering cither in the sales to Local Govern-
ments or in their sales through post offices. The point which my friend
has made I shall bring to the notice of the Local Governments again.
but what I wish to impress further upon my friend is this. The Govern-
ment of India are not responsible for the distribution of quinine through-
out India. As it happens, and he must be aware of that, there are two
partners in this scheme or plan of distribution, Bengal who are producers
and Madras, who are also producers. Our own sphere of activity is limi-
ted to Ajmer-Merwnrn. Delhi. the United Provinces, the Punjab, North-
West Frontier Province and the Indian Btates within the Rajputana and
Central Tndia Agencies . . . . -

Dr. T. 8. 8. Rajan: May I know, Sir, how the post offices in these
areas sell quinine, can the Honourable Member inform me about that?

8ir Girja Shankar Bajpai: I have already informed my friend that i
the provinces prices vary between Rs. 28 a pound and Rs. 20 a pound,
but the point T wish to impress again upon my friend iz this:—we do
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not get anything out of the sales that are made through the post offices.
The Local Governments make the sales through the post offices, the pro-
ceeds are credited to them, and the explanation that I have offered of
the difference is that to the extent that it is not accounted for by the
cost of distribution, the profits are utilised to increase the amount which
is distributed free by them . . .

Dr. T. 8. 8. Rajan: I am talking of the Centrally administered areas
swhere the distribution is made through the post offices.

Bir @irja Shankar Bajpai: Well, as regards that, 1 do not happen to
have the figures with me at the present moment, but in any case what
probably happens is that the local post offices conform in the matter of
price to the adjoining Local Governments, that is to say, Delhi, to the
Punjab and Ajmer-Merwara, and the Rajputana States to the U. P.
But I have already undertaken to have that point examined. So far as
we are concerned, we have actually given away 45,000 pounds. of quinine
for free distribution. We do not stand to gain very much by selling this
quinine to people at Rs. 27-8-0 per pound in the very very exiguous area
and population for which we cater direct. That is the position as regards
the sales of quinine either directly by the Government of India or in the
areas which are under the direct control of the Government of India.

One word more, Sir, about the policy of self-sufficiency. I pointed out
to my friend that, although we undertook .expenditure on the acquisition
‘of quinine and we undertook expenditure on the development of plantations,
there was not from the provinces the response that was needed in order to
continue production on a progressive scale. Not only that. Under the new
Government of India Act, even the powers that are now vested in the
Gevernor General in Council under the present Act to regulate the produc-
tion and distribution of quinine disappear. 1 happen to speak from personal
knowledge, because, Sir, T was actually present at the first Round Table
‘Conference, und this point was actually raised there. The opposition from
provincial representatives was universal, and therefore you now find yourself
faced with the position when the Government of India under the new Consti-
tution will not even have the measure of power or responsibility that they
‘have at present. In the circumstances, Sir, it would be an act of madness
to go on developing plantations, because there is no guarantee regarding
the utilisation of quinine even at the minimum cost of produetion. 8o we
1must leave the matter to the Provinces. If the provinces wish to take the
initiative in the matter of centralisation, well, they have got to approach
the Government of India. 1 have had investigations made as to the possi-
bility of further increasing production in this country. To be quite frank,
‘the experiment at Maymyvo wag not a very encouraging one.  We put up
the plantations in one vear and there was very heavy rainfall, and some of
the plantations were awept away. The best prospect of developing planta-
tions seems to be in Bengal. They are actually producing soruething like
54,000 lbs. of quinine every year as against their own local consumption of
25,000 lbs. If there should be a concerted demand hereafter from tha
provinces for the production of quinine in India in order to meet all their
demands, then I submit that the Government of India will only be too
glad to take the requisite initiative in the matter. But till then, we can
only confine ourselves to the disposal of the stocks that we have. T have
already explained to my Honourable friend how 45,000 Ibs. have heen given
away, and there are something like 20,000 lhs. left, over and above the
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[Nir Girja Shanknr Bajpai.]

reserve of 150,000 lbs. which the Government of India have Leen advised
by their experts to maintain. Some time ago, my Honourable friend, or
another Member of the House, I forget now, usked me a question why it
was that we considered it necessarv to maintain a reserve of 150,000 lbs,
Then I mentioned the case of Cevlon where you had n sudden epidemic..
They ran short of quinine with the result that they had to turn to the
Government of India which was the nearest source available in order to get
10.000 Ths, of quinine. Tt is hardly likely that if we should have a catas-
trophe on a proportionate scale in India, anything like 10,000 lbs. would
suffice, and thevefore, it is only the path of prudence in my opinion that
the Government of India should continue to maintain a reserve of 150,000
Ibs. There is one point I should like to mention for my Honourable friend’s
information, and it is this. The watchdogs of public expenditure in this
House, T amn referring to my Honourable friend, Mr. Satyamurti, and
others, when the 1.ntter camme up before the Public Accounts Committee
lust August, said: Is it really right that the Government of India should
mamtain such a reserve without having a proportionate contribution from
the provincer? T should like him to remember this when he again reflects
upon the question of quinine supply and distribution in this country.

The second point which iny Honourable friend raised reluted to nutri-
tion, I am talking of human nutrition. He referred appreciatively, and
I entirely endorse thut apprecintion—he referred very appreciatively to
the work that has been done by Sir Robert McCurrison and Dr. Akrovd.
I think he is aware, and if he is not aware, I should inform him, and I
shall also take the opportunity of informing this House, that the work of
Sir Robert McCarrison has been financed by the Government of India
through the Indian Research Fund Association. Of course, the technical
eredit belongs to these two scientists, but the finuncial credit, may, if I
may say so, be reasonably given to the Govermment of India. And 1 may
give a few figures. In the coursc of the lust few vears T think we have
spent as much as Rs. 44 lakhs on nutritiona]l research. 1 have in my
hands a pamphlet produced under the auspices of Sir Robert MecCarrison
giving n number of permutations and combinations as regards balanced
diets which the peasant or the poor man in this country can consume
within the resources that are available to him. Dr. Akroyd 1. following
up this work. It is not, in other words, that information regarding the
nutrition value of diets is not available. What is needed, perhaps, is
further investigation as to what different sets of people in different parts
of the country actually eat, and further how best the results of the re-
searches, that have heen earried on already, can be made avuilable to the
people at large. TIn other words, it is a question of dissemination of
information more than continuation of research on a intensive scale,-—
investigation and dissemnination of information. My Honourable friend
threw out vesterday a suggestion fir the creation of n Nutrition Doard.
T am not in a position to commit the (Government or the Indian Rescarch
Fund Association on that point now. TBut it seems to me that, possibly,
for nssistance in the direction that T have mentioned, namely, investiga-
tion and dissemination of information, some such machinery may be useful
to us. Unfortunately, T have not had time since overnight to look up
what is happening in Japan and in other countries in the world. Tf my
Honourable friend can supply me information as to what the Boards do
in Japan and these other countries, T shall also take that into neccount, but
he may rest assured that we are fully conscious of the importance. the
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universal importance, of making uvailable to the people at large in this
country the results of nutritional research, and any suggestion that he or
any other Member of this House ¢can throw out to assist us in the matter
cf making our task easier will be most sympathetically and carefully con-
sidered. That, Sir, disposes of the question of nutrition,

I shall now deal with the last point, namely, dairying.

Lieut.-Oolonel Sir Henry Gidney (Nominated non-Official):  What about
soys beans?

Sir Girja Shankar Bajpai: That is only one item in a balanced diet.

Now, as to dairving, the Honourable Member suggested, not, 1 say,
in any spirit of cavil, but in n spirit of light-hearted humour, that the
Government's conscience in regard to the importance of dairying had only
been recently stimulated; that this is o gentle titillation and no more than
that; that the Government of India had been neglecting their duty in this
respect for all these years. Now, Sir, 1 do not claim for the Government
of India, perfection of nchievement in regard to this. We recognise that
the problem is a very vast problem. 1 am also prepared to admit that,
perhaps, in the past as much has not been done as might have been done
for the various needs that are comprehended under the termi dairving.
There are three things involved there. First we must have a very good
breed of cattle, secondly, we must keep vour cattle well and feed them
properly, and that second thing brings me to the third thing, namely,
proper nutritional investigation as to what the cattle in this country
are fed on, and what the farmer can afford within  resources that
are available to him. Finully there is the point which my Honourable
friend made vesterdav, referring to the economic and scientific utilisation
of milk products in this country for the purpose of sale and consumption.

Now, may 1 just briefly give the House, ag briefly us I can, an account
of what has been done in thig direction? There are wmintained by the
Government of Indin,—and these are in addition to the farms which the
Locul Governmeats may themselves be maintnining—there are maintained
by the Government of India three farms for looking after the best. known
breeds of cattle and for improving them. Thére is a farm at Karnal, there
used to be a farm at Iusa, and it is still there, and there is a farm at
Bangalore. Those are the three centres which exist and are maintained
by the Government of India for looking after that side of the problem,
Since 1923 the Government of India have also maintained a dairy expert
whose activities nre twofold. First, there is instruction of selected vouths
in modern methods of dairying and duiry farming. 1 cannot say exactly how
many students have passed through the institution since it was established,
but u very large number or most of them are well established either on
farms of their own or in the employ of people who run farms.  That, Sir,
is the instructional work that is being done. Over and above that, he
has been giving technical advice to those people who wish to start dairy
farmis, dairies either in the countrveide or in the towns, That ix the
second stage of the activities of the Government of India in regurd to this
matter, and T may say that during the lnst five vears these two things
have cost us somethidg in the neighbourhood of Rs. 21 lakhs, may he a
little more. Now, T come to the point which my Honournble friend en-
ticned vesterday, namely, the industrial utilisation of milk. For that
purpose we have two plants. Unfortunatelv, as a measure of retrench-
ment, in 1932 it was decided to close down the Creamery at Anand in
(Glugerat where we have very good cattle to obtain a milk supply from.
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‘We are now reviving thut; we have secured ﬁnnnnigl‘ provision for thav
purposc. That is where research in the method of utilisation of milk snd
cream is to be carried on, and 1 hope that that actw‘lty will be launched
soon. Then, Sir, I mentioned to my Honourable friend that there was
the problem of nutrition that had to be considered. For that purpose also,
financial provision has been secured end we hope to start in 't.he near
future at Izzatnagar a Nutritional Institute which would investigate the
question of dietary of cattle that produce milk in this country. So, whether
vou take it under breeding. or under instruction of people for dairy farming,
or whether you take it under the head of utilisation of modern nowledge
for the purpose of industrial utilisation and research—in _reg_ard to all these
three mutters, the Govermment have not only been thinking of schemes,
but they intend shortly to launch schemes which they hope would produce
results of widespread value to the people of this country.

My Honourable friend's practical suggestion vesterday was that we
should throw open for grazing forest areas. Now, he knows, as well as I
do, that these forest areas are not directly under the control of the Govern-
ment of India; thev are under the control of Local Governments. But
I took the precnution of ascertaining from mv experts overnight as to
what they think of this. They say that actuslly regulated grazing is
allowed even now in forest areas in the provinces.

An Honourable Member: Verv little.

Sir @irja Shankar Bajpai: Unregulated grazing, they say, is open to two
muin dangers. One is cattle disease; the risk of infection is much greater
if you have unregulated grazing than if vou have regulated grazing. The
second is that if there is unregulated grazing then such grasses as are
available for purposes of fodder will be rapidly consumed and when they
have been consumed the state of the eattle will be much worse than their
position today when grazing is regulated. The important thing, they
think, on which they ought to concentrate is the regulated production
and use of fodder in these forest arens. My Honourable friend is aware
that in times of scarcity hay which 8 produced in the forest is of the
utmost value. Their opinion is that that is direction or line along which
devolopment is both desirable and feasible, not the indiseriminate throwing
open of foresl areas for grazing of cattle at large. That, Sir, is all that
I have to say. 1 will end by saying what I said somewhere in the middle
of my speech. T am not here to claim that the Government of India have
achieved perfection but what I do claim is that whether my Honourable
friend has been thinking of malaria control or of nutrition or of dairying,
the Government of Indin are alive to the urgent problems that press them-
selves upon their attention and the attention of Local Governments and
that consistently with their resources they are doing and they are deter-
mined to continue to do what thev can.

Lieut.-Oolonel Sir Henry Gldnoy:ﬁir, as the discussion on the Finance
Rill affords greater latitude to Members to deal with matters directly or
indirectly concerned with the Finance Bill, I take thig opportunity to
ventilate certain matters of vita] importance to employees of all commu-
nitiea in the Central Government\Bervices and which, ﬁnfortlmately. 1 was
not able ta prescat when the demands for grants were discussed last week.
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Although the subject-matter of the remarks 1 desire to make refers
‘particularly to the revised scales of pay-of the Anglo-Indian and domiciled
Furopean communities,| especially those employed in the Central Govern-
‘ment Services, particularly in the Railways and the Posts and Telegraphs,
I venture to suggest that the disastrous effects of these revised scales are
‘not_confined to the community which T represent. It affects, as I shall
tryv[to prove, the educated classes of all Tndian communities, be{_ssuae the
-effdcts on them of these new scales are equln.ll_v alarming and d]saatrous‘
The complaint is, therefore, common to all communities in -Indm..buh I
‘must admit to a greater extent on the community whichjI represent in this
House. Inasmuch as the suffering is common to all communities in .Indm,
T am sure my Honourable friends on the opposite benches, in justice to
their own eledtorate, cannot dissociate themselves from the remarks T

intend to make on this subject |

Before dealing with the particulur aspect of the community which I
wepresent, I should like to place hefore this Honourable House, in broad
outline, the disparity between the rutes of pay which obtain today in the
Railways and other Government of Indis Services. The revised rates of
pay for subordinates in all departments of Railways, especially the initial
-stages, is a salary of Rs. 30—3—45/5—80 and Rs. 65—5/2—85. The
minimum qualification prescribed for all such employees is the matricula-
‘tion standard. Do Honourable Members of this House realise and appre-
-eiste whut this means? It meons that an employee, whether he is an
Anglo-Tndian, domiciled European or Indian will start on an initial salary
.of Rs. 3¢ per mensem and will not reach n salary of Rs. 60 till he has

,~completed 9 years service and Rs, 85 till he has completed 17 years service.
1 ask the Government benches to show me another department of the
Government of India, demanding the matriculation educational standard,
where an Indian or an Anglo-Indiun starts on such a small salary and
rises to & maximum of so small an amount after 17 years' service. It
further means that if an employee enters service at the age of 20, he is
37 before he reaches the magnificent salary of Rs. 85. If the elected
Members of this Honourable House of these cducated masses of Tndis-
:are prepared to look upon this as o satisfactory position, I have nothing
more to say. For comparison let me give the revised scales of pay of a
postal clerk or a telegraphist (in whose case also p minimum matriculation
-examination is demanded). The postal clerk starts on Rs. 40 and the
telegraphist on Rs. 45 a month and he rises by increments 456/45—3—80/4
—120 after a certain number of vears of service. 1 ask the Honourable
Member why start a postal clerk or a telegraphist on Rs. 45 a month
and insist on a cleaner (whatever be his nationality, possessing the matricu-
“lation standard) starting on Rs. 10, 12 or 15 per mensem, and then after
vears a8 a fireman on Rs. 30 rising to Rs. 50 after years of service. Is
‘it because the latter jobs require greater stamina and greater physical
development, is it because thev have to work year in and year out by the
side of the engine furnace, in the heat of the summer, exposing their lives
and the lives of the public to dunger, or is it because Government wishes
‘to traffic on the poverty of thousands of these educated voung men
who greedily seize any job on any salary rather than suffer the pangs of
‘hunger and misery that arc associated with unemployment that is running
rampant in this country today? The Honourable the Commerce Member,
for whom I have a great regard and respect said the other day that there
was no fall in the number of qualified Anglo-Tndian recruits. Does he
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forget the undeninble fuct that today 90 per cent. of Anglo-Indian em-
ployees on the Railways are in receipt of the old generous scales of pay and
is he nwure of the fuct that most purents have to come to the rescue and
supplement the miserable pittances which these men—may their sons and
other relutions—are getting toduy? Does he realise that within twenty
years time 90 per cent. of these employees will be in receipt of the new
scalen of pay und will be totally unable to help their children who are
struggling to live on an ubsolute starvation wage? Then aguin the Honour-
uble Meinber stated in reference to cleaners that it was an act of kindness
on the purt of the East Indian Railway to give employment as cleaners
te. certain Anglo-Indian boys who were taken some vears ago on these low
vates of puv of Re. 10. T am very grateful for the consideration, but may
I tell the Honourable Member with all respect that today it is the order
of the day. viz., these Anglo-Indian lads whose education cost their parents
s, 40 wnd over per mensem are being recruited all over India on this
miseruble pittance of Rs. 10, 12 or 15 a month, It is not a question of
generogity of Railwayvs. 1t is today a fact and a practice that being a
cleaner is the.only passport to become a firemap and from a fireman to a
driver and from a driver to a foreman and so on. Also this BRs. 10 js the
recognised officinl seale that is Mven to a certain class of servants called
“‘cleuners’” and from that cleaner the Government demands a matricula-
tion standard. T know, Sir, that vou can get thousands of illiternte men
who will gladly eome forwnrd ns the coolie classes on this pittance, but
it is to that edueated boy, Indian or Anglo-Indian, whom the Government
is giving this misernble pay—u starvation wage. unknown in any other
Government of India Department.

Dr. ¥ X. Defouza (Nominated Non-Officin): Why do thev want a
matriculate?

Lieut.-Oolonel 8ir Henry Gidney: I don't kuow why? Sir, I know the-
Honourable Member could get thousands of wpplicants on any scale. Let
me usk him to try the experiment of advertising the jobs of fireman on
Rs. 20. He will get thousands of people upplving, but I do put it to him
that the railways will get only the dregs of the connnunity, i.c., those-
who lave failed to secure emplovment elsewhere. If a matriculute had to
chouse hetween a fireman or a guard’s job and a clerical or a telegraphist's
job, which do vou think he would prefer? He would certninly prefer the
job that gives him a higher initial salury, u sulary that will enable him to
live, and not a starvation wage. and he would also apprecinte that on that
high.er salary he would not have to suffer the hardships and privations and
risks thut are attendant on employment on railways. I know the railway
emplovee gets some overtime, but that is not pay; that is earned by the:
swent of his brow. Sir, cven a clerk in a commercial firm is started on a
better pay and has hopes of better prospects. I would like to tell my
Honourable friend, the Commerce Member, that the Railways will get. in
time, only the third and fourth class men as subordinates. The few better
mer who might join, 1 can assure him, will soon be disillusioned and
hecome discontented in regard to their prospects, which are, at the best,
in most oases, as I said before, Rs. 85 after 17 vears’ service. The:se men
are too voung to realise what is before them today and there are likely to-
be wholesale resignations afterwards. Sir, I warn the Honourable Member
an?d the Government of Indin, keen as they are to reduce their overhead
costs. anxious as thev are to economise and to retrench what are they
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leading to? Sir, they are running headlong to suffer heavier financial loss
bv inviting dishonesty and corruption. S8ir, the Honourable the Commerce
Member in his Budget speech asked the publie to help him in killing this
corruption in the Railways. 8ir, the (iovernment o? India are inviting
corruption themselves by placing people in responsible appointments on
gtarvation wages. 1 ask the Government to remember this. They will
find, Sir, in 25 vears’ time when all railway employees will be on this
miserable revised payv, that their revenues will be considerably reduced not
on account of reduced cost for staff or lessened goods or passenger traffic
but by dishonesty, corruption and bribery which will then be rampant to
enshle their starved employee to live. Now T ask Honourable Members
on the opposite benches—are they prepared to sit complacently in their
geats when, perhaps, their own children and relations are to bhe expected
to be satisfied with this position, these pauper’s wages?

Mr. B. Dag (Orissn Drvision 'Nun-l\luhu—lnmudan}: We condenm  cor-
ruption wherever it is found.

Lieut.-Oolonel 8ir Henry Gidney: | will thunk vou not to interrupt me,
Mr. Dpys.  Sir, it is time this Honourable House did something to protect
these educated men, these vouthful subcrdinates who joined the Railways
cfter 1981, if not it is time these educated men knew the interest taken
iv them and their scales of pay by their representatives in this House.
1 know Honourable Members here are keen on improving the standard of
living in all grades of life. The (Government of India themselves have
often etuted that it is their declared policy to raise and improve the standard
of living of its servants. | ask is this the wav they intend to raise the
standard of living? 8ir, I ask my Honourable friends on the opposite
benches to take an absolutely unprejudiced and unbiassed view of this
matter as fur as it concerns my community. It affects them the snme as
it affects my community (Hear, heur), but except for myv Honourable
friends, Mr, Joshi and Mr. Giri, 1 find no interest whatever taken in this
Housc o combat the revised scales of galaries allotted to these unfortunate
clnsses of workmen. (Hear, hear.)

Now, Sir, it is my duty as the representative of my community in this
Housc o place before this House and the Government my strong protest
against these iniquitous scules of pay introduced in certain Central Govern-
ment Services. Let me deal in detail with the Railways. Sir, till recently
there were two grades of subordinute emplovees on Railways carrying differ-
ent scales of pay and different systems of promotion. Anglo-Indiuns nnd
Europeans were recruited to the higher grades carrying higher salaries
obvicusly on account of their high cost of living und education and possibly
on account of their services in the Auxiliary Force, while Indians at that
time, mainly uneducated, were recruited to the lower grades and seales
of pay. SBince 1925 Government have been committed to u policy of no
racial diserimination. Side by side with thut wus being waged nn neute
labour struggle for improvement of the conditions of service of inferior
servants who number now about six hundred thousand, but 700,000 a little
while ago. In many cases, thanks to the persistent advocyey of my
Honourable friends, Mr. Joshi, Mr, Giri and Mr. Jumnadas Mehta, the sala-
ries of railway porters, pointsmen, etc., were increased by about fifty to &
kundred per cent. of their pre-wur rates. The incidence of cost of the
reilway ndministration as a whole under this head alone umounted to Ra. 6
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to 10 per head of these 600, 000 menials and inferior servants. Now, I ask
tha House to try and reulize what this means. If six hundred thousand
inferior servants were given an increase of only one rupee per month, it
would mean an increased expenditure on the part of Government of Rs. 60
lakhs a vear. Increase that by fifty or a hundred per cent. of their original
salaricz, and yvou have an increased expenditure of Rs. 4 to 7 crores a year
—this is the position that faces the Government todav and in this cost I
«exclude suitable habitation, medical attendence and other facilities and
amenities which hnve added substantially to the total expenditure for
inferior staff on Railways. T am not suggesting by any means that these
inferior servants do not deserve this increase. I am myself very happy
over it, £nd T am glad the Government of India have improved the standard
of living of these inferior servants; it was very necessary indeed. But
what T wish to say is, when the GGovernment was faced suddenly with this
-enormous—this prodlglous—mcreaqv in their expenditure and the world
trade depression (for these inferior staff incredses were effected just a few
veurs ago), it found an easy excuse to reduce the salaries of those subordi-
nate grades to which Anglo-Indians were previously recruited. In its
‘insistent demand for ‘‘no discrimination'’, this House gave its moral sup-
port to this iniquitous reduetion in the scales of pay. These higher grade
subordinate appointments were brought down to the level of the former
lower grades instead of levelling up the lower grades—even if it were one-
half cr one-third way—to the level of the higher grades, and the Anglo-
Indians and domiciled Europeans were sacrificed on the altar of this expe-
diency. But unfort.unatalv this House did not know what they were doing
in c¢rying for “‘no discrimination’’. Honourable Members undoubtedly
thought that by demanding ‘‘no discrimination’’, their own classes would
‘be brought up to the Anglo-Indian level of salaries. But the Government,
in its desperate effort to bulance the Budget, and faced as it was with an
annuul increase of s, 4 crores to 7 crores in the increased wages granted
to their inferior servants, the top-heavy administration and the trade de-
pression, gave no regard whatever to the needs of the subordinate. The
_lower, i.e., the Indian grades, were not materially affected, except that,
whercue formerly illiterate Indians were generally recruited to these grades
which carried sulares from Rs. 80 and above rising to about Rs. 75 to
Ra. 100 per mensem, today the only difference is that matriculates are
demunded and recruited. In the case of Anglo-Indians, however, the
reductions were both in the starting and maximum salaries of even those
posts to which initial recruitment is made from 50 to 60 per cent. Let
me, Sir, place hefore this House and before the Honourable the Commerce
Member o few facts which I have extracted from official figures. They will
speak for themselves better than anything that I can say. Let me take
ouly threc out of muny similarly affected classes of employees on railways.
In ths old seale us firemen, Anglo-]ndmna were recruited on Rs. 80—10—
120 per mensem, The revised scale is Rs. 80—5—50. The reduction in
the initial pay is, therefore, 63 per cent. and in the maximum pay 58 per
cent. As Ticket Collectors, the old scale of pay was Rs. 70—5—120 per
mensern; the revised senle is Rs. 30—38—45/5—60. The reduction in the
initial pay is thus 57 per cent. and in the maximum pay it is 50 per cent.
Let me give one more instance.  Gunner guards, old scals of pay was Rs.
85-—10—125 per mensem; the revised scale is Rs. 30—8—45/5—60. The
reduction in the initinl scale is. therefore. 65 per cent. and in the maximum
pay 52 per cent. Sir, these official figures are startling enough and should
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prove to the House this one fuct thut the Anglo-Indiun community (und.
I suy other communities also are suffering) are suddenly asked to lower
their general economic condition and their standard of living to the extemt
of 50 to 60 per cent. of the emoluments that they were drawing befors
1931. Apart from this phenomenal reduction in the initial and maximum
saleries of these posts, let me add that the prospects in the higher posts
uleo have been considerably reduced. In point of faot the salaries in these-
higher grades have also been reduced in almost all cases from 40 to &
per cent. With reference to the remarks of the Honourable the Commerce-
Member the other day that the Gazetted ranks have suffered the most by
the revised scales, I would invite him respectfully to denv the statement
thut T am going to make now. Tt is this: the driver’'s maximum payv has.
been reduced from Rs. 320 to Rs. 180, i.e., by 44 per cent.: the Ticket
Inspector's maximum payv has been reduced from Rs. 500 to s, 180, i.e.,
» reduction of 64 per cent. The Head Ticket Collector’s maximum pay
has been reduced from Rs. 300 to Rs. 120, i.c., a reduction of 60 per cent.
The maximum of the Guard has been reduced from Rs. 210 to Rs. 120,
i.e., a reduclion of 44 per cent. nnd so on. These reductions ure in nddition
to the withdrawa] or curtailment of many privileges enjoved before which-
amounted 1o vested interests that the railway emplovees enjoved hefore,
such as passes have bheey reduced in number, house-rent allowance, assist-
unce for children’s edueation, overtime, ete. The Anglo-Indian, however.
is still compelled to sign an agreement that he will serve in the Indiwn
Auxiliary Force before he is engaged on the railways. a condition which ix
not demanded of anv other emplovee in the Government of India services.
8ir, I sun one of those who believe with the rest of this House, equal work
equal responsibility demand equal salaries. But while the Government
of Indis with one breath stutes that there must be no racial diserimination-
with the other breath it pructises the very opposite. For it demands from-
the Anglo-Indian alone us a pre-requisite of emplovment on railways,
compalsory enlistment in , volunteer force called the Indian Auxiliary
Ferce. Can you get a more glaring example of complete variance between
practice and preaching. Even the much talked of cost of living which
tods v is 47 per cent. over the pre-war rate cannot be adduced as a reason
for the fisation of the present ridiculously low scales of pay. Sir, T think:
any student of economics knows that the present day cost of living—I
speak subject to corrcetion—-is just nbout 47 per cent. above the pre-war
cost, i.c., in July 1914, and vet the Government of India have offered
to the Anglo-Indian communitv—indeed all subordinates .in the Railway
Depnrtment, a salary that is half the scales that were given before the:
war. The Anglo-Indian fireman was started in the pre-war period on Rs.
60 p,cr mensem; even the Indian fireman received one rupee per day in the
pre-wur period. The Anglo-Indian guard started on Rs. 50 and received
Rs. 60 after the first month’s service and the Tndian guard received Rs.
80. Thus even on the Indian scales of pay, calculated on the present day
cost of living, i.e., 47 per cent. nbove pre-war (-.unt., the ﬁ.rr'._n_um and the
gua=d, Indian or Anglo-Indian. ghould rightly receive an initial salary ;g
Rs. 45 per mensem. But what is he given now? He is given Rs. !
as guard or ticket collector and he is given Rs. 10 as an m:f.n.al %u{ ﬁr:) 1:_
cleaner, the fore-runner to a fireman in the Looco. pBPal’t'm"'l‘t- u ntn "
this: while both demand a matriculation qualification the clenner staris
oh i ents of 12 to 15 and finallv
on Rs. 10 per mensem goes through incremen 10 ket collector
to Rs. 80 per mensem, whereas in the Traffic Departmen -h“ ieket ¢ o
starts without any training on Rs. 80 per month. Tn the pre-war p
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nn Indian got Rs, 45 per month practically. Where then is the justice in
the revied scales of pay, even on the Indian standard? Sir, there is no
justice in it. It is u cruel and ruthless effort to bring down expenditure by
reducing subordinates’ salaries; moreover it is encouraging discontent and
further is inviting dishonesty among the ranks of its subordinates. In this
«onuection one must recognise the fact that, Railways which were company
managed, working for the profit of their shareholders, recognised the neces-
sity of giving higher salaries to their Anglo-Indian subordinates. Notwith-
-standing the pavment of these higher salaries they worked at a profit and
paid good dividends to shareholders. In the case of myv community, here
again, although there still remains the increase in the pre-war cost of
Tiving, Government appear to huve had no regard whatever for this con-
sideration. The initial salary offered today is actually half of what he
received in pre-war davs instead of being 47 per cent. more, according to
the officially accepted incrensed cost in the standard of living.

Now, let me deal with the Telegraph Department. Here almost a
similar condition obtains. In pre-war days the telegraphist's pay was
Re. 50—Rs. 200. In the post-war period, that is after 1920, this was
increased to Rs, 80—250. Here also in the effort of Government to in-
wrense the salaries of the lower paid stuff of the Posts and Telegraphs De-
partment, such as linemen. postmen, ete., which have been increased from
100 to 200 per cent. in many cases, the Government reems to have picked
the telegruphists in which departmnent the Anglo-Indian predominated, as
their sacritice of economy. The reductions in the initial and maximum
salaries of the tclegruphists’ grade have been 47 per cent. and 52 per
.cent. respectivelv. Even the prospects in the Telegraph Department have
heen considerably reduced by the reduction of the number of higher
appointiments, such as first division and second division appointments
from 14 to 3 and from 35 to 24. respectivelv—uppointments which were
previously open to the promoted telegraphists. Correspondingly, I presume
there hus heen an increase in the prospects of the postal subordinates.
For years Honourable Members in charge of this Department have rightiy
-devoted their attention to improving the standard of living of their inferior
servunts. Postmen and others have got their pny increased, almos¢ double
.of what it was in pre-war times. 1t was, I think, Sir Bhupendra Nath
Mitra, when he held the office, which is held today with sueh distinction
bv my Honourable friend. Sir Frank Noyce, who so increased the pay of
these inferior postal servants that toduy thev have u salary on which they
-can live, although even they are grumbling. This naturally caused in-
creased expenditure on about 100,000 lower staff and the Department
finds itself faced today with top-heavy administrative charges regarding
salaries. 1 can understand any Government Department wanting to or
being compelled to cut its coat according to its cloth, but why not cut the
.cont 8o that it will fit all their staffs? Why give a coat which is a misfit
to important employees of the Department. That is what is being given
to the Anglo-Indian employees in the Telegraph Department to wear today.
Sir. it is a signifieant and an undeniable fact that all attempts at economy
in these two Departments—the Ruilways and Telegraphs—appear to have
been directed mainly towards reducing the salaries and prospects of
promotion of such sections of the Departments in which Anglo-Indians
have been predominantly employed in the past, the reduction in most cases
being us much as fiftv and sixty per cent. The process of this reduction,
if T may say 80, haa been an insidious one, but it has been eontrary to all
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the pledges and promises given on the floor of this House, especially the
.one given in September 1928 which originated in the Memorandum from
the Secretary of State for India, in replv to a deputation that I led before
him in 1926 in which he pledged that any such economic changes in the
Telegraph Department must be gradual. Sir, does Government seriously
consider n chunge that entails o 50 to 60 per cent. in loss of salary to be
u.gradual change in the economic life of the Anglo-Indian community? 1

pausc for u reply from the Honourable Member in charge of this Depart-
ment.

The Government of India have realised and have given expression to
12 Noo the fact thut the Anglo-Indian community has been dependent

TU on the oppertunjties afforded to it in the Railways und Tele-
graphs, and steps must be taken to prevent y violent dislocation of the
«conomic structure of the community. That is what the Government of
Indin have frequently avowed. How has this pledge been respected? 1
contend that the economic structure of the eommunity can be and will be
utterly dislocated and ruined in both the Railway and ‘T'elegraph Depart-
ments, notwithstanding the reservations of appointiments contemplated by
the Government of India Resolution of the 4th July, 1934, by forcing the
community to live much below its standard of living. With all respect
to my Honournble friend. the Commerce Member, n member of the Gover-
nor-Gieneral’s Council, 1 feel 1 must express my sense of keen disappoint-
ment, indeed despair of the future of my community, after hearing what
he snid the other day. This is what he said:

“I am not willing to accept the proposition that the pay of members of any
particalar community should be regulated by reference to what they choose to regard
ax their standard of living."”

Sir, the standard of living of any purticular class or community is a
matter of social economics. If un Indian Railway porter can live on a
sulary of Rs. I8 or Rs. 20 per mnensem. (1 have no doubt by eating the
broken rice that my friend, Dr. deSouza, mentioned in his speech yesterday),
why does Government fix the initial salary of a subordinate at Re. 80?
[t is an ndmitted fact that a Railway porter cun live on Rs. 18 a month,
und un educated Indian vouth, seeking service us a subordinate, cunnot
live on less than Rs. 0. [f mv Honourable friend, the Commerce Member,
eun accept that proposition I do not see any reason why he is unable to
recognise the difference in the cost of living as between the Anglo-Indian
and the Indian. The different rates provided by Provineial Governments
for Anglo-Indivns and Indians in the jails and other purposes is a recogni-
tion of this difference in their respective standards of living. Sir, 1 can
quote many instunces in which Government are practising this difference
bused on different standards of living. Let me take Railway schools us
also hospitals. The Anglo-Indian child and patient are charged more than
the Indian. Then let me take medical attendance; he has to pay more
than the Indian. Indeed take nny hospital in this country, municipal or
district board, civil or military. There are different standards of diet for
Anglo-Indizns and Indians, and why? Because their customs are different
and their food is different, i.e., the Anglo-Indian food is mnore costly. Even
the Vagrancy Act recognises this difference. In jails. even the debtor’s
jil, this difference in the standards of living is n practised and recognised
fact. If these things are accepted by Government it ill-becomes a Mem-
Yer of Governmeat to say that he cannot accept the standard of living as
a 1aison d’ctre for a difference in salaries.
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It is not a question of my community choosing to regard any particular:
standard of living as its own. THe standard of living of the Anglo-Indian.
community is not a standard of its own choice, but one according to which
they have been brought up from their inception in this country, and, if 1
muy say 80, as a result very largely of the policy of the Indian Govern-
ment in the past, which the community has served most loyally and
faithfully. Having regard to the fact that the responsibility of Govern-
ment in th's connection has been duly and frequently acknowledged, not
only by spokesman of Government in the past, but also by the British
Parlinment (the supreme body ultimutely responsible for the Government of
India), T emphaticuily aver that the Gevernor General in Council must see
that the community, one of the minorities in 'India, whose protection is
one of his special responsibilities, is not compelled to submerge its identity
through being forced by n sudden change in the policy of Government, to
live down to a standard of living to which it has not been hitherto
accustomed; and this within three vears and without any warning. In
1981 new entrants were engaged temporarily ; thev were not told what their
new scales of pay would be. In 1984, three vears afterwards they were
told that the reduction in seales of pay would be from 50 to 60 per cent..
aud they have had to take it or leave it.

It may be mne is but a voice erving in the wilderness, but, Sir, 1
would be failing in my duty to my community if I did not place before
the Honourable Member the distressing position in whieh the communitv
finds itselfl today. And in this connection, I would point out that it is
beeause the British Parliament wus not satisfied that the reservations -of
appo'ntments made in the Government of Indin Resolution of July, 1934,
for the Anglo-Indian community were, in themselves, sufficient for the
fulfilment of their responsibility to the community, that the amendments
to the original clause of the Government of Indig Bill. as now embodied
in section 242, sub-sections (2) and (3), werc passed by that bodyv, muking
specific reference to the ‘‘remuneration attached to such posts’’. 8ir.
any one, who ig faniliay with the Governinent of India Act of 1935, sectiomnr
242 sub-sections (2) and (3) especially when read in conjunction with
the preceding section 241, will be convinced of what T say. This is what.
the section says:

“ghull have due regard to the past association of the community......... with these-

ROIVICEeR............ and the remuneration attaching to such poste.”

It cannot be said that the present revised scales of pay of the posts:
to which section 242 (2) and (8) applies, particularly in the Railways and
Telegraph Departments, have been fixed with ‘‘duc regard’’ to the past
remuneration of these posts. The authoritative explanation given by Lord
Eustace Percy, speaking in the House of Commons on behalf of the British
Government on the 30th Julv. 1985, of the words ‘‘due regard’ is very
gignificant. This is what he said inter alia:

“But sureiy the effect of these words is precisely as I have stated. You would
never be able to bring any case in the court to prove that the railway authority have
not had ‘due regard’. It is not provable in anv court of law, hut on the o}her hand
it is a statutory duty on the Railway authority to bave such regard. It is a duty
on the Governer General to give directions to that railway authority to have such
regard, and to say that all that has no statutory effect and that it in purelv a facade
would he absurd. Tt is a valuable statement of the standard by which the railway

anthorities mnst act.” .
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Sir, althcugh the words ‘*due regard’” may be given a very elastic
interpretation, there is an absolute statutory obligation in its observation
by Government. It is practically a mandate to the Railway authorities
that they ‘‘shall’’ and they ‘‘must’’ have due regard to our remuneration.
You may say what you like, but the question of having ‘‘due regard"’
does not mean that you can throw away that regard, rather it means you
must observe that regard. With this explanation before me, I cannot con-
ceive that a reduction of 30 or 80 per cent. in the scales of pay in the
Railway and Telegraph Departments can be said to have been fixedgwith
“‘due’’ or indeed ‘‘any regard’’ to the past salaries. I am prepared to
admit that ‘‘due regard’’ does not necessarily mean the continuation of
Ihe past position identically in every detail. But I do submit that the
words '‘shall have due regard’’ implies an obligation, and indeed a man-
date. On the other hand, to pay no regard to this question of remunera-
tion, I beg to submit, with all respect to Government and the Honourable
Member, who I know is ‘out to do justice to everybody, is a distinct denial
and violation of the sinetity of the various provisions for safeguards con-
tained in the different sections of the Government of India Act.

The Honourable Sir Muhammad Zafrullah Khan (Member for Com-
merce and Railways): I am still waiting for the Honourable Member's
interpretation of this clause to which I may have to reply. The Honour-
able Member goes on repeating that we should have or the Federal Railway
authority should have due regard to certain matters. But I am waiting
for his interpretation of those matters. Does the Honourable Member
mean that this clause lays an obligation on the future Federal authority
to give differential rates of pay to certain classes of employees for the
same kind of work and the same kind of employment, as distinguished
from other classes of employees?

Lieut.-Oolonel 8ir Henry @Gidney: The Honourable Member has con-
fined his ecriteis’'m and his demand from me for an explanation of ‘‘due
regard’’ to this particular item of remuneration. Let the Government
benches take their minds back a few years and try and see whether they
gave due regard or not when they granted the Lee Commission concession
to British officers. Let them try and answer that. The words ‘‘due
rf:gardf" are employed here in the Act. I will read the Act for the informa-
tion of. Lo

The Honourable Sir Muhammad Zafrullah Khan: I have got the Act.

Lieut.-Oolonel 8ir Henry @idney: This Act was discussed in the House
of Commons and the House of Lords. Honourable Members who have not
read the debates apparently do not know what actually happened.

Mr. B. Das: We know, we read it.

Lieut.-Oolonel Bir Henry @idney: I know your knowledge, Mr. Das,
but every one has not vour knowledge. Possibly knowledge is & mirror
reflecting the intelligence of Orissa (Laughter).

The Honourable Sir Muhammad Zafrullah Khan: If the Honourable
Member will excuse a second interruption, all that I was on was this. If
he 50 chooses—I am not forcing him to do so—if he will put forward his
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plain interpretation of what he conceives to be the effect of this sub-section,
it might be possible to tuke up one of two positions; it might be possible
to say '‘Yes, Government accept this interpretation of the section and it
will be 8o applied when it comes into force’’; or it might be possible to
differ from him und say ‘‘This is not the meaning of the section’. 8o
long as the Honourable Member continues merely to generalise, it is not
possible to discover what exactly he is aiming at and what in plain language

he wants Government to do to carry out the responsibility laid on them
by this suh-section.

Lieut.-Oolonel Sir Henry Gidney: If the Honourable Member will wait
for n little while T will tell himm. The Honourable Member, with his vast
experience and knowledze of legal matters, takes rather an unfair advantage

of an amateur like myself. He can pin wme down to the legal interpreta-
tion of the words ‘‘due regard’, but. :

The Honourable Sir Muhammad Zatrullah Khan: 1 do not say ‘‘legal’’.

I say the plain ordinary man’s interpretation, so that there mav be no
quibble left,

Lieut.-Oolonel 8ir Henry Gidney: I.et me give this House a summary
of the debates in Parliament on the value of the words in this clause.
When this matter was discussed in the Hous: of Commons, it led to a
very interesting discussion between some of the most important members
of the House. It was T.ord Zetland who accepted the amendment of Lord
Lloyd in the House of Lords, because every part of the House supported
it. Lord Lloyd's amendment was one which Sir S8amuel Hoare had pre-
viously refused to nccept in the House of Commons and which Govern-
ment defeated hy about 229 to 52 votes. Later in the House of Lords,
T.ord Zetland in accepting Lord Lloyd's amendment as it appears in clause
242 of the Government of India Act, 1935, said that these words were
purely of declaratory value and meant nothing. This interpretation of due
regard and declaratory value was challenged in the House of Commons
by all parties. Viscount Wolmer challenged it. Sir Reginald Craddock
_challenged it, Sir Austen Chamberlain challenged it.

Mr. B, Das: All diehards.

Lieut.-Oolone] Sir Henry Gjdney: Mr. Das, you do show such colossal
ignorance. I am talking of Sir Austen Chamberlain.

Mr. B. Das: He is also a diehard.

Mr, President (The Honourable Sir Abdur Rahim): T.et the Honourable
Member go on.

Lieut.-Oolonel Sir Henry Gidney: Not onlv Sir Austen Chamberlain,
but such stout champions of the Government of India Bill as Mr, Kirk-
patrick, Mr. C. Williams, Mr. Molson and others demanded from Govern-
ment an explanation of the words ‘‘declaratory value’’. as they were not
gatisfied with the explanation given either bv Lord Zetland in the House
of Lords or by Mr. Butler in the House of Commons. Repeated demands
were made for a legal opinion from the Attorney-General, but as he had
left the House, it was Lord Eustace Pércy, who, speaking on behalf of
the Government, said the amendment * 7 atatutorv power. T.et me quote
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what Sir Austen Chamberlain said on the statutory value of the amend-
anent ; after Lord FEustace Percy had spoken:

“The Hcenourable Gentleman who has spoken will be grateful to the Noble Lord
{Lord Eusta.e Percy) for the explanation he bas just given. For my part I accept
it as & satisfuctory explanation. T think that the words introduced in another place
are an effeciive guarantee for the fair treatment of the class of community whose
care is under discussion. It is not the words themselves but T think the Becretary of
State in anoiher place (Hous: of Lords) used some rather loose language in describing
what they were and what they were not. What I have hitherto understood by a
«declaratory law was that when doubts had arisen as to what the law was, it was
positively declared to be so and so: that, in fact, the Legislature professes io re-
state clearly the existing law and not to introduce an entirely new law. That is a
very different thing from saying., in counection with such an amendment as this,
that it ie purely declaratory and that it does not hind anybody to do anything. I
think those words were unfortunate and gave rire to misgivings which have found
expression todny. After hearing my Noble friend T am satisfied that the words
themselves are right and will do what we want done.”

Now, how did the House of Commons interpret these awnendments?
They interpreted these amendments to this Act as binding on the Federal
Government of India, not declaratory as the Government of India think
they are. I have given only one quotation from this debate, I can
quote from five or six, equally important statements, confirmatory to the
view eoxpressed by Sr Austen Chamberlain, and if T may say so, equall
decisive in their interpretation. With these facts before them, Sir, what
have the Government of Indin done? The Government of India have
given no regard to the words '‘due regard’’ but have utterly disregarded
them. I ask this House, I ask every Member on the opposite benches
to put his hand on his heart and say if the imposition of these pauper’'s
seales of pay is un observation of due regard? I ask is any regard paid
to & young Anglo-Indian lad whose education cost himn from Rs. 40 &
Rs. 50 a month to start on a salary of Rs. 10 per mensem to demand from
him a Matric educational qualifieation, and also to demand from hin
compulsory service in the Auxiliary Force?

An Honourable Member: Drive them out.

Lieut.-Colonel 8ir Henry Gidney: No, we cannot drive the Govern-
ment out. T am not asking the Government of India to give me a pri-
vileged position. I want them definitely and finally to reailse that the
Anglo-Indian cannot live on this starvation pay and if it is insisted upon
one of two things must happen. It will drive the community from the
Railways und Telegraphs or it demands the cominunity to so lower ‘ts
ntandard of living as to live on rice and chappattis. If that is Govern-
ment’s desire do let me have some time to develop this dietetic taste and
change in food. Why rush me and so ruin my physique.

To mv mind, ‘‘due regard” by law may mean one thing, but ‘‘due
regard’’ as found in clause 242 (2) and (8) of the Act and as interpreted
in the discussions in the House of Commons meant only one thing, viz.,
that Government ‘‘must have due regard™ and not “‘no regard’—that is
what 1 charge the (fovernment with. If T may go further T would call it
utter disregard. Sir, I do not want to be spoonfed, but I appeal to the
Honourable Members in charge, in all seriousness to give me enougn
money so that 1 may live according to my standard of living, and let the
Government of India not forget that their bulwark, their dependence
during all railway crises in the past have been their Anglo-Indian and
European employees. .2
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An Honourable Member: Question.

Lieut.-Oolonel 8ir Henry Gidney: I know snuny wmstances in whiclh
strikes have taken place and have failed because of the loyalty of Anglo-
Indiuns and for this untailing loyalty we have incurred the hostility and
displeasure of my friends on the Opposite lienches. Is thiz to be our
reward from the Government of India? '

" Sardar Sant Bingh (West Punjab: Sikh): You have got the price for
it. '

Lieut -Oolonel Sir Henry @idney: Will you keep quiet and confine
yourself to your communalism in the Punjab?

Honourable Members: Order, order. Address the Chair.

Lieut.-Oolone] Sir Henry @idney: 1 ask the Honourable Member in

charge of Railways: is this playing the game?

The Honourable Sir Muhammead Zafrullah Khan: As the Honourable
Member goes on putting questions to me, 1 am bound to observe. with re-
{ference to his last observation, that the biggest and the most critical strike
on the North Western Railway was led by Mr. Miller, und I hope the
Honourable Member will tell the Hoiise whether he was an Anglo-Tndian
or not.

Lieut.-Colonel 8ir Henry Gidney: I am very grateful to the Honour-
able Member for giving expresgion to his knowledge of the North Western
Railway strike Let me tell him that the actual fact is exuctly the oppo-
site of what he has told the House. Mr. Miller was a Kuropeun and an
ex-soldier from the British Army, he was not an Anglo-Indian. He was
trented very unjustly by the North. Western Railwav, and he got sup-
port from the North Western Railway (Indian) Union of which he become
s member. Thaf is my reply to the Honourable Member's statement. I
challenge him to deny that. I do not think it is right for the Honourable
Member to say what he did; he does not know the history of the rail-
ways in the past; he does not know. . . . .

The Honourable Sir Muhammad Zafrullah Khan: T have nnt denied it;
but I do think this kind of argument does not lead the question any
further. After all, the main question, as I have rcpeatedly tried to put
it, in case the Honourable Member expects a reply from me, is as to his
interpretation of this sub-section. He will not come to that. T know the
meaning of ‘due regard’ as well as he does. There is no dispute with
"regard to that: but the question is as to bis interpretation of the rest of
the clause. What is his interpretation of it and what does he think the
Government of India ought to do in order to discharge their responsibility
under this sub-section?

Lieut.-Oolonel Sir Henry Gidney: I am very glad that I have had ax
opportunity of telling $his House the truth about the North Western Rail-
way strike .
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The Honourable Sir Muhammad Zafrullah Khan: | am prepared to
accept that Mr. Miller might have been a European; but 1t does not maks
the Honourable Member’s case any better than if he was un Anglo-
Indian.

Lieut.-Oolonel Sir Henry Gidney: Then why did vyou refer to him?
The Honourable Member tried to make my case worse. 1 am sorry that
the Honourable Member should have referred to it; 1 did not expect he
would do so. Anyhow what will happen if the Government of India re-
fuse to consider what I have asked? I have repeated just now, two
things will happen. It asks the Anglo-Indian and the domiciled Euro-
pean to so adapt his standard of living as to come down to the level of
the depressed classes.

Mr. M. A. Jinnah (Bombay City: Muhammadan Urban): May I in
terrupt the Honourable Member for a minute? Why cannot the Hon-
ourable Member answer this question? What is it that he wants the Gov-
ernment to do in order to give effect to these words ‘‘shall have due
regard’’? !

Lieut.-Colonel S8ir Henry Gidney: I am coming to that. The other
effect it will have will be to drive the Anglo-Indian community out of
Railways and Telegraphs. If that is the ultimate result, this protection
in the Government of Tndia Aet is of nugatory value to the communiry.
The Honourable Member has asked me a question. [ repeat 1 am not a
legal man; but to my mind “‘dne regard™  assovinted withs the words
“must’’ and ‘“‘shall” has a mandate behind it and a statutorv effect and
you cannot deny this. [f that is not so, then every other clause in this
Act is useless. You may say I am not right from a legal point of view. ...

The Honourable Sir Muhammad Zafrullah Khan: No, [ have nof said
that: do not misinterpret me.

‘Lieut.-Oolonel 8ir Henry @idney: Due regard must be had to the past
associntions, and if what 1 have said is correct, T am now going to ask
the Honourable Member if he will consider this: all that I am asking is
to give the Anglo-Indian and the domiciled Furopean an allowance for
1113 admitted extra cost of his food. T ask that one of two things should
be done. . . .

An Honourable Member: Nothing for drink?

Lieut.-Oolonel Sir Henry Gidney: Please let me go on. One is to raise
the initia] salary of all subordinates to a living wage, say Rs. 50 a month,
which is even less than the pre-war rate; this will give all a living wage.
As regards the Indians neither Mr. Giri nor Mr. Joshi wiil deny that
statements were placed before the Labour Commission showing that the
Indian subordinate’s minimum cost of living was put at about Rs. 60 a
Taonth. The Anglo-Indian community put up a slightly higher figure,
based on the following meagre fare: a cup of ten and Lwe slices of bread
in the morning—4 anuas; a plate of curry and rice at breaklust—8 annas
tea and bread ugain in the evening—4 annas, and at night another plate
of curry and rice—8 annas. This comes to u total of Rs. 1.8.0 a day or
Rs. 45 a month. Then he has to clothe himself, pay his Provident Fund,
medical attendance, educate his children, ete., etc. Moreover he has )
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join the European Institute; he has to be a member of the Auxiliary Force;
these are the things that are demanded of him, and yet the Honourabie
the Commerce Member expects that mman to live on Rs. 10, 12, 15 or even
Rs. 30 per mensem. 1 say increase his initial salary to ut least Rs. 13
per mensem. My friends, Mr. Giri and Mr, Joshi, will support me.
(Laughter.) They will. Let them deny this in this House. You laugh,
but vou know nothing sbout it at all. Let the Congress member in the
white suit who interrupted me try his hand in his white suit at stoking
an engine. He would soon change not only his tune but his white suit.
1 ask the Honourable the Commerce Member to increase the initial pay to.
Rs. 45 and so make it at least an existence if not a living wage: or if he is
not able to do that, I ask him to give an adequate food allowance t-
Anglo-Indiange and Domiciled Europeans until their pay reaches Rs. 130
or Rs. 200 per mensem and then stop it. He will then be able to live.
It is not an unreasonable allowance that I am asking because he like the
Indian employee has the right to live; for it my standard of living and I
must. preserve it. 1 cannot suddenly change it. It is 2 pledge the Gove

ernment of India gave to the community and I ask the Government of
India to honour it. . . .

An Honourable Member: They are not goinge to do it.

Lieut.-Colone] 8ir Henry Gidney: Then, 1 usk my Honourable friends
on the opposite side to do it, for the community is their joint responsi-
biity and they and Government are our joint trustees. My demand is
small; it will not cost the Government much money. With these re-
marks, Sir, I bring my appeal to the Government benches 1o a close.. I
am sorry that my Honourable friend the Commerce Member is not satis-
fied with the legal interpretation of ‘‘due regard’’

The Honourable Sir Muhammad Zafrullah Ehan: I huve not said any-
thing vet.

Lieut.-Oolonel Sir Henry Gidney: You have already expressed yourselt
in such terms—I repeatedly told you the words ‘'due recard' have u
mandatory effect, for they ask the Government of India to huvewdue regard
to our past associations on Railways. All I ask the Guvernment of India
is to take my appeal into careful consideralion and do the best they can

for a community which has done its hest for the Govesnment in India at
all times.

M:. N. M. Joshi (Nominated: Non-Official): Mr, President, although
T am following my Honourable friend, Sir Henry Gidney, I do not pro.
pose this morning to deal with the question of the scales of pay. I shall
deal with tho proper question of the Indian Finance Bill and the proposals
of the Gevernment of India for the next vear's budget. While doing
80, 1 shall incidentaliy deal with one or iwo questions which T wanted to
raise during the discussion on the cut motions last week. So far as the
budget is concerned, T feel that the policy underlying this budget is the
same a8 the policy which underlay its predecessors. Thc Government of
India, in framing their budgets, gencrally take from those who are least
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able to pay in proportion to their ubility to pay and give more to those
who deserve the least. Finance MemDers have come and gone. This
policy has remained. Under these circumstances, one does not feel much
encouragement . to speak during these discussions. However, I propose
this morning to express my views on these budget proposals,

At the outset, I would like to suy u word about the statements which
the Honourable the Finance Member has made regarding the recovery
of India from the trade depression. Severul speakers have pointed out
that, judging from various indications, there is no justification for the Hon-
ourable the Finance Member to mhke the statement that India is on the
way to economic recovery. I shall not deal with the arguments which
my Honourable colleagues have put forward so far. But, Sir, 1 shall deal
with one or two others. In the first place, when Government impose a
new taxation, it takes time for that taxation to produce its fullest yield.
The taxation was increased in the year 1981, and if the yield of this taxation
has been increasing steadily, it is not due to the fact that the economie con-
dition of the country is improving. Then, Sir, during the last few years,
the prices of articles have gone down, and naturally, the consumption
of the necessaries of life must increase to some extent. Moreover, they
too do not increase suddenly but they go on increasing gradually. Sir,
if the Honourable the Finance Member wants to have a real knowledge
of the present economic condition of the people of this country, he should
study the level of wages and the level of employment irr this country.
So far as my knowledge goes, wages in India are still gomg down. I know
a little more intimately ubout the Bombay citv. and I can tell you,
Sir, that during the last two years, and even during the last year, the
wuges have gone down. There is no place in this country so far as T
know where the wages are not going down even now. . . .

An Honourable Member: Which wageg?

Mr. N. M. Joghi: Wages of industrial workers, nny, even the wages of

agricultura] workers are still going down.
v

" Then, as regards the state of employment in this country, if you take
the country as a whole, including the agricultural and industiial workers,
I feel that unemplovment in this country is still increasing. As a proof
that funemploviment is increasing, I may mention that from Madras o
large number of workers go to Malaya and Ceylon. Those who go with
the assistance of employers go under certain regulations. The
Government of India is finding it} difficult now to enforce these regulations,
heeause a large number of workers are going to Malaya and (eylon with-
out assistance. This fact shows that unemployment in this country is
steadily increaging. Tt is true that under the present{ condi-
tions, when we do not get proper statisties regarding unemployment
figures, regarding wages, the Finance Member mav make any statement
regarding the economic condition of this country. and [ may make any
statement too. But, BSir, if weldo not have proper statistics in this
country, may T ask who is responsible for the lack of those statistics?
For several years past, the Government of India have been considering
the question of setting up an organization\ for the collection of statisties.
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In the year 1925, a Committee was appointed under the Chairmanship
of 8ir M. Vishweshwaraya. That Committee recommended the setting
up of an organisation for the collection of statistics. Sir Arthur Salter
{zameéhere and made a report suggesting the establishment of an Econo-
mic Council which was expected to undertake the collection oi statistics.
Only two years ago, two specialists were brought from England. We
spent about a lakh of rupeesﬂovar them, and they made a Iieport. May
T ask, Sir, what has become of these. Reports? The Whitley Commis-
sion also felt in doing their work great difficulty for lack of statistics.
They recommended to the Government of India}to undertake legislation
for the collection of statistice. May I ask, Sir, what have the Govern-
ment of India done as regards the collection of statistics? I feel somc-
times that the Government of India are unwilling to set up)an organisa-
tion for the collection of statistics, because, they are afraid that light
may be thrown on dark corners, and they are afraid of that light.

Mr. President, besides the statement regarding recovery which the
Honourable the Finance Member'mude, which ig not justified by facts,
be has also made some other vague and unproved statements regurding
the effects of the British connection and the economic condition of the
country and regarding the burden of protection on thc.\ people of this
country. 1 am not suggesting, Sir, that his statements regarding the
burden of protection are entirely unirue, but at the same time I feel that
for want of statistics and information, it is difficult to] aceept the figurz
givgn by the Finance Member. T would, therefore, Tecorymend to the
Finance Member and to the Government of Indii to undertake the work
of collection of statistics without delay.

I should, now, like to turn|to the budget proper. The chief feature of
the present budget is the surplus for the past two vears and the use which
is proposed to be made of that surplus, Sir. the Finance Member last
year set apart a|crore of rupees for rural development, and he proposes
to do the same this year. May T assure the House that I have absolutelv
no objection for money being spent for rural development; on the other
hand, Ifwould like that more money should be spent for rural uplift.
But, I feel, Mr., President, that under the present constitulion, when the
responsibility for rural development and rural uplift is solely placed upon
Provincial Governments, itis wrong for]the Government of India to dis-
tribute doles to the Provincial Governments and thus weaken their sense
of responsibility. T know there are manv Honourable Members here
who are pressing the Finance Member to give more money for| rural
uplift believing that they are doing good to the rural population by thewr
proposals, but I feel, Sir, that by weakening the rense of responsibility of
the Provincial Governments, more harm will be done to the rural popula-
tion| than by these small doles which the Finance Member may make for
the benefit of the rural population. If the Government of Tndia wants bt
undertake proper responsibility for rural uplift and rural development,
let them do so)\but it is wrong for them to go on giving doles to the Pro
vineial Governments and encourage them to expeet doles in future vears.
May_T ask, Sir whether the Finance Member can say that on account of
thesadoles which he is giving. the Provincial Governmenis have not hesn
prevented from spending the monev which they .themeelves’ would have
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spent” I have read the Reports regarding the welfare activities which
have been undertaken out of the|funds given by the Finance Member for
village uplift. I am not sure on reading these reports that the schemes which
have been undertaken by Local Governments would not have been under-
taken by them when there is money,\if the Honourable the Finance Mem-
ber had not made these doles. I teel that if the Honourable the Kinance
Member had surpluses these surpluses should have been spent on what
are known as Central responsibilities. The Government of [India are res-
ponsible for various activities which, in some cases, can bc extended to
villages. The Government of India is responsible for the postal and tel:-
graph department. The villagers are crying out for post offices and tele-
graph ofﬁceg Why could not the Government of India spend their money
for starting new post offices in villages? I know Rs. 2 lakhs are pro-
wided in the postal department budget for the starting of new post offices,
but t‘.wol lakhs of rupees are not cnough for spreading a network of poet
offices and telegraph offices throughout the villages of India. I would have
liked the Government of India to spend, out of their surplug, ten lakks
of rupees|a year for five years, so that those post offices which could bc
started today could become self-supporting after five years But, Sir,
the Government of India neglect their own responsibilities.. There aro
several other ways inhwhich the Government of India eculd liave spent tho
surplus in meeting their Central responsibilitiee. '

My Honourable friend, Dr. Rajan, mentioned vesterday, the question
of establishing some organisation for investigation intc nutrition. The
Royal Commission on Indian Labo@ had made a suggestion that a Nutri-
tional Tnstitute should be established in India. Tf you study the report,
which the Government of India have made on the action taken by them
on the recommendations of the Royal Commission|on Indian Labour, you
will find that they could not give effect to the recommendation for want
of money. The ecstablishment of a nutrition inst:tute is a responsibility
of the Government of India, and may T ask why thefGovernment »f India
should not spend money in meeting its own responsihilities?

Then, the Royal Commission on Indian Labour had suggested that
welfare work should be undertaken in all the major ports for the benefit
of Indian seamen&[ If vou again study this report on the action taken
on the recommendations of the Royal Commission, you will find that the
‘Government of India state in that report that action could not be taken
under the present |eircumstances. ¥ feel that the Governmnent of India
should not neglect their own responsibilities. =~ Moreover, besides estab-
lishing post offices in rural areas, all sections of people want the price uf
the posteard to be reduced. If the Government of]India had » fund of Rs.
2 crores in their hands, they could have certainly utilissd that fund in re-
ducing the price of posteards. If you reduce the price of the postcard,
there may be a loss for'the first two or three years, nnd thai loss could
be met out of the fund 'to be created out of the surplus which the Gov-
ermment of India huve obtained.

The Royal Commission on Indian Labour had also|suggested the estab-
lichment of an industrial council. When the Commission examined the
methods by which the Government of India investigated labour questions
and brought forward legislation, the Commission came to the conclusion
that the method adopted by thel Government of Tndia was a ailatory one.

C\

b
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The Commission, therefore, recoinmended the estublishment of an indus-:
trial counoil. The Commission also felt that not only delay in the passing
of legislation would be avoided if an industrial council was)established,
but, also, that the method of co-operation and conference which would be
possible when the industrial council was established, wouki be of great
value for the establiskhment of industrinl peace. The other d.v, the Hon-
ournble Member in)charge of the Depurtment of Industrics and Tabowr-
said that he wanted industrial peace. May I ask him what
he has done for the sake of industrial peace in the matter
of the establishment. of an industrial] council? Mr, President, if the Gov-
ernment of India are going to have a surplus, there are various ways in
which thev can utilise that surplus. ln the first place, besides the sug-
westions which T have made. [ wuu‘l:rﬁllike the Govermment o1 India to
spend money on various other activifies if they expect a surplus in the
next year's budget-a I am not one of those who believe that, whenever
there is & surplus Tn the Government of India budget, they should imme.
diately undertake reduction of taxation. T feel what India wants today,
what the people of Indin need todav, is not so much 2 reduction of taxa-
tion as wise expenditure for the development of the country and for im-
proving the condition of the masses in this country. [ would, therefore,
suggest to the Government of India that, if they expeet a surplus next
vear, they should undertake programmes for industrial  development.
The economic condition of this countrv cannot nnprove so iong as this
country depends mainly on agriculture for its maintenance. Industrial-
isation of the country is as much necessary as the improvement of agri-
culture, and in that connection, T support the plea which my Honourable
friend, 8ir H. P. Mody, made yestcrday, namely. that the Government
of India shruld do evervthing for encouraglng the industrialisation of this
country. T also support his suggestion that the conditicns under which
protection should be given to industries should be re-examined. The
‘time has come now when we should re-examine whether the policy whick
we have followed so far does not need anv change or improveinent, When
protection is suggested for an industry, it is generally understood that it
is only the interests of the capitalisis that should be protecled. I feel
that, when an industry ig to be protected, the interests of all sections of
the people that take part in that industry should be protceted. If an
industry is to be protected, I would suggest that the Government of India
should take power to regulate both prices and wages and also other condi-
tions for the welfare of the working classes, Tt is only by these methods
that the interests of working classes «ill be protected

Mr. B. Das: Is it done anywhere?

Mr. N. M. Joshi: The¢ Government of India, so far, have taken no-
stepa to see wherever un industry is protected that the interests of the
working classes ure also protected. When an excise duty was imposed
upon sugar, the Govermanent of India gave powers to the Local Govern-
ments to fix the price of sugar-cane so that the man who owned sugar-cane
could get at least a portion of the protection which was given to the
industry. But thé Government of India did not give powers to the Local
Governments to see that the cultivator passed on a portion of the benefit
rwhich he got, to the workmen who worked on his fields. T would,
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therefore, suggest to the Government of India that thtse conditions under
which protection is to be grunted to industries should be re-examined,
so that the benefit of that protection will be passed on to all the people
who work in those industries. If the Government of India have got =»
surplus they should spend it not only for the development of the industries
in this country but there is an urgent need for the Government of India
spending that money for improving the lot of those people who work in
those industries. For the last two or three years, I have been urging the
Government of India to undertake some scheme for protecting the workers -
of this country during the periods of sickness. The Roval Commission on
Indian Labour has stated in their report that more than anywhere elge in
India the workers suffer more on account of sickness and they have
pointed out that steps must be taken for the protection of the workers not
merely from the humanitarian point of view but steps are necessary for-
the protection of the workers even from an economic point of view, The
indebtedness which we see in Indin amongst industrial workers is due
more to unprotected sickness than to other causzs. I have been suggest-
ing to the Government of Tndia that they shonld undertake a scheme for
the cstablishment of health insurance. T am mnot particular sbout the
nature of the scheme. What I am anxious about is that there should be-
securitv and the protection of the workers. Let it be a scheme for grant-
ing sick leave to the industrial workers or let it ba a scheme for health
insurance on the lines on which health insurunce has been established in
Great Britain but I would like the Government to lose no time in estab-
lishing a scheme for the benefit of the working classes of this country. I
know the Government of India during the last two or three years have
been making some inquiries but I suggest to them, now, that instead of
spending time or wasting time in inquiries which may not be necessary,

they should immediately appoint a committee which will consider
thoroughly a scheme for the estublishment of health insurance. Tnquiries
have been made on this subject. Figures have heen collected by the
Bombay Labour Office which has published a report on it. T would,

therefore suggest. that the Government of India should prepare u s_cheme
for the establishment of health insurance and if necessary appoint a
committee for that purpose, so that a proper scheme for the establishment
of health insurance could he made and brought into effect without much
delay.

I shall not make any more suggestions for the spending of the surpluses
which the Honourable the Finance Member may get next year or in the
years to come, but, again, I shall repeat that what Indin needs today is
not so much relief from taxation, especially if that relief is to be given to
income-tax pavers. What India needs is expenditure for the develop-
ment of industries and for improving the condition of the Indian masses.
1f the taxation is to be reduced T agree with the Honourable the Finance
Member when he stated that in reducing taxation or in attempting to-
reduce taxation we must show some forethought. We must see what the
commitments are during the next few years. When India is on the eve
of the establishment of provincial autonomy involving the loss of some
crores of revenue, I think it 18 wrong for the Government of India to-
think of reducing income-tax at this moment. I would go a step further
than the Honourable the Finance Member and tell him that he should not
only think of provincial autonomy but he should think of the establishment
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of Federation which might come after two or three years. The Honour-
able the Finance Member is thinking of reducing income-tax. May I ask
him whether the reduction of income-tax may not create some difficulty
when the Federation is established. In this Federation, which is likely
to come in after a few years, the princes are joining without agreeing to
share the burdens of income-tax. Under those circumstances, do you
believe that the representatives of British India will ever agree for the
increase of income-tax? If the Honourable the Finance Member gives
some consideration to the conditions which are likely to arise when the
Federation is established he should not have tried to reduce the income-tax.
Tt is a wrong thing to reduce income-tax when he knows that the Federa-
tion is likely to come in after three vears. If the Honourable Member is
-anxious to reduce taxation, I feel he has gone the wrong way in selecting
the taxes to be reduced. The Honourable the Finance Member said that
he proposed to reduce income-tax because there is a pledge given by his
predeccesor. Last year I told this Assembly that it is the privilege of
the Legislature cither to impose or reduce taxation. What right has his
predecessor to give a pledge? T feel that that pledge was illegnl and
there is no binding on the present Finance Member Lo carry out that
pledge. Tn any ease, the Legislature is not bound by that pledge. Tt is
the Government which is bound. 1 would, therefore, suggest to the
Legislature that their privilege has been  taken away or sought to
be taken uway by the Finance Member in  giving a
pledge und they should see that the pledge is not carried out. If the
Honourable the Finance Member has io reduce taxation I will snggest to
him that he should fix s scheme of priority for the reduction of taxation
in such a way that those who are least able to pay uny taxation to this
Government shall get the first relief. In this country there are vast
.millions of people who, judging by their ability to pay, must not be taxed
at all. There are people whcse monthly income does not exceed even
Rs. 5. May T ask whether a man who gets only Rs. 5 armonth and who
«annot maintain himself snd his family should be taxed at all. T feel that
a very large section of the population of this country must not be taxed
-at all, considering their ability to pay. T would, therefore, suggest to the
‘Honourable the Finance Member that if he wants to reduce taxation, he
-should first reduce taxes on the necessaries of life, such as salt, kerosene,
matches and in that case relief will go at least to that section of the
population which deserves relief but I feel that it is wrong at this moment
%o reduce the income-tax. It has been suggested that if the income-tax
is not reduced, the industrial development may be stopped or may be
retarded. May I ask, S8ir, what is the guarantee that, if income-tax is
reduced, the sum saved by that reduced taxation will be spent for
industrial development and not for uny other purposes? If, Sir, money is
required for industrial development, I would suggest to the Honourable
the Finance Member that he should keep the present rate of income-tax,
collect two crores of rupees and spend it for the industrial development of
India—a suggestion which T made to him a little while ago . . . .

The Honourable Sir Frank Noyce (Member for Industries and Labour):
May I ask, Sir, in what way the Honourable Member proposes
that that should be spent for the industrial development of
India? One would like some idea of his programme.

lpwM,
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Mr. N. M. Joshi: Well, if the industrial development of India requires.
money, the Government of India should advance money to the indus-
trintists who do not find money . . . .

The Honourable 8ir Frank Noyce: What about the Provincial State Aid
to Industries Acts?

Mr. N. M. Joshi: Well, those Acts do net produce money.
The Honourable 8ir James Grigg (Finance Member): They lose money.

Mr. N. M. Joshi: So far as my knowledge goes, the Provineial Gov-
ernments spend probably & few hundred or a few thousand rupees. If
the Government of India want to support the development of industries
in this country, let them retain the present rate of income-tax, get
some crores, and thus help the development of industries whencver money
is required for the development of industries.

Mr. President, if the Government of India want to consider the claims
of the various industries for help in their development, the Government of
India should place this natter before the Advisory Committee of the
Industrial Research Bureau that has been established, and may I also
guggest to the Government of India that the membership of that com-
mittee should be extended. Last year, 1 made a suggestion to the Hon-
ourable Member in charge of the Department of Industries and Labour
that some labour representative should be appointed on that body. They
have not yet done so. May I suggest to him that if he wants some
suggestions as to how money should be spent for industrial development,
he should put on that committee a few labour representatives (Laughter).
8ir, T do not wish to take up the time of this House much more but
before I sit down, may I ask the Honourable the Finance Member and
the whole Government of India that they should change their policy. It
it wrong for them to take money from those people that.are least able to-
pay it.

The Honourable 8ir Jamee Grigg: Protection!

Mr. N. M. Joshi: It is wreng for them to give money to those people:
who deserve the least. I suggest to them that they should pay greater
uttention to the needs and the conditions of the masses in this country.
The masses of this country are, Sir, the backbone of this country and it
is wrong t¢ neglect their interests. 8ir, if the Government of lndia will
pay more attention to improving the condition-of the Indian masses, und
where possible, lightening their burden, then they will be doing their duty
preperly. Tf they do not, T feel they are doing a great harm to the
interests of this country. (Loud Applause.)

8ir Leslie Hudson (Bombay: European): éir, I do not intend to enter
into any of the somewhat academic, though interesting, subjects that have
been raised in the House during this general discussion of the Finance
Bill,
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My Honourable friend, Pandit Govind Ballabh Pant, advocated
-Socialism through the State regulation of the commercial and industrial
-activities of the country, but he was careful not to call it Socialism
though that is what we understand by the term ‘‘State control’’,

Then, my Honourable friend, Sir Homi Mody, in his usual, forceful
and humorous manner, advocated & new Fiscal Cormmission, stronger
protective measures, and an acceleration of the pace of industrialisation
in India. All these are very wide questions and they require the most
careful investigation but I did notice, with much pleasure, hig suggestion
fcr a more -efficient tariff exainination machinery, which suggestion, in fact,
we ourselves made a couple of years ngo, and in that matter he certainly
has our very strong support. My main object in speaking on this Bill
today is to renew the criticisms which were made on the Budget last week
on behalf of the European ‘Group by myself and miv Honourable friend,
Mr. James, on the ground of the failure of the Honourable the Tinance
Member to remove the surcharges imposed as an emergency measure in
1981, particularly, the surcharges on income-tax and super-tax. We had
‘hoped to obtain from the Honourable the Finance Memnber a reply to our
views, which, if it did not altogether satisfy us and our constituents, would
at least contain the assurance that Government had given full consideration
“to our views; and, I must say, we were considerably disappointed with
"the reply which he gave to us at the end of the debate on lost Thursday.
Sir, the first part of his speech was devoted to what had been eaid by the
-spokesman of the Congress Party,—who did not support, but opposed the
motion,—and the second part, mainly to the speech of the Honourable
the Baronet from Bombay,—who had indeed supported the motion, hut
nad supported it on grounds which differed considerably from those put
forward by me, and for whose arguments I was in no way responsible,
Only at the very end of his speech, when it wus approaching 5 o'clock,
did "the Honourable the Finance Member address himself to the actunl
miotion and then he contented himself with the briefest possible rejection
. of it, without, in fact, any serious attempt to reply to the grounds on
- which it had been brought forward. Sir, T would put it to the Honourable
‘ the Finance Member that our crificisins, even if the number of those who
went into the Lobby in support of them may have been small, did repre-
gent the views of Chambers 6f Commerce and kindred Associations, bc_hth
“British and Indian, all over India, and that these Associations comprise
an importent element in the economic life of the country; and, if T may
say 8o, whatever our shortconiings may be, the European Group have
always endeavoured to maintain a reasonable standard of debate and not
“to waste the time of the House on unnecessary speeches an:] questions,
~and.to put forward our views-only after careful reflection. We were per-
“foctly well aware, when we proposed this motion, .that_there Was httlo_
chance of its being carried. The Income-tax puyer in this country is not
well organised and he is certainly not over-represented in this House.
“Our reasons may not have been sufficient to convince Government. but,
"if they were stated moderately, as 1 malntalil ‘the_\' were, and .1f thev
contained an arguable thesis, as T submit they did, they were entitled to
a more reasoned answer. In connection with my reference to the repre-
sentative character of our views, T would ‘refer t.he Honourable the Finance
“Member to the Resolution passed on this _subject last December by the
. Associnted Chambers of Commerce at their annual meeting, a copy of
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which will be in the hands of the Government of India, and which shows
wvery clearly the strong feeling held in the various constituent Chambers,
‘The Representative of the Chamber which moved the Resolution said:

“It 18, 1 think, quite clear from the Report of the Federal Finance Committee and
-of the Joint Parliamentary Committee, that those to whom the framing of the Govern-
ment of Indiu Act, was entrusted intended that the method of raising revenue by
mesns of a surcharge on existing taxation should be exerciseable only in times of
serious financial etresk and the wisdom of having such emergency taxation in reserve

and not in operation at the time of the inauguration of the new Constitution is patent
for all to sce.”

Representatives of other Chambers of Commerce supported this view,
and, in particular, the Member fromn the Burma Chamber of Commerce
pointed out that the arguments applied with even greater effect to Tlurma,
which is faced with separation and will have to build up her own eredit
in the financial markets of the world. To do this some reserve powers of
taxation will be essential, and these reserve powers she will not possess
until the existing emergency surcharges are removed.

Now, 8ir, 1 do not wish to repeat again at length the srguments 1
‘brought forward last week, and 1 will endeavour to be as brief as possible
on the points on which we consider thut we are entitled to u fuller answer
than we have yet received. The Honourable the Finance Member said
that by our own showing all the extra taxation imposed in 1931 was
.emergency taxation and that to remove it all would entail the sacrifice
of the impossible sum of about ten crores of rupees. Nobody ever sug-
-gested that this could or should be done. On the other hand the Honour
able the Finance Member himself sppeared to ndmit that the surcharge on
income-tax and super-tax is in a different category from the other increases
of taxation imposed in that black vear inasmuch as it is the subject of most
-explicit pledges, pace Mr. Joshi, T quoled the pledge of Sir George Schuster
that the first things to be removed were the cut in pay of Government
servants and the surcharges on income-tax and super-tax. Obviously, the
explicitnesg of the pledge in this case places it in a different category fromn
the undertaking implicit in the statement made at the time as to the
.cmergent character of the general surcharges. Sir James Grigg alluded
to currency difficulties and to war clouds in Europe and Asia as showing
‘that an emergency still exists, but can it seriously be contended that the
emergency today when the Budget shows an actual surplus of five crores
last vear and an estimated surplus of nearly 24 crores this yvear, can, in
any way, be compared with the emergency in 1981 when Sir George
‘Schuster was confronted with a deficit of 18} crores in the year which was
just ending and an anticipated deficit of 18 crores in the following vear.

T would like to mention one aspect of the question which I do not
think has vet been referred to in this House. 1 have already stressed the
effect of high taxation on trade and commerce, but there is also the burden
on the middle and professional classes, Indian as well as Furopean. In
the ordinarv Budget in March, 1931, the general rates of tax were largely
‘increased, and six months later 25 per cent. was added to the increased
rates. T regref having to trouble the House with figures, but T must nsk
them to listen to a few,

Up to March, 1931, incomes between Rs. 5,000 and Rs. 10,000 a vear
paid six pies in the rupee; in April, this was raised to nine pies, an increase
of 50 per cent.; in October, the nine pies was raised to 11} pies. an increase
on the previous vear's rate of 87} per cent.
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In March, 1981, incomes between Rz, 10,000 and Rs. 15,000 a year paid
nine pies in the rupee; in April, this was raised to one anna and in October,
to one anna three pies, an increase of 66 per cent,

In March, 1981, incomes between Rs. 15,000 and LRs. 20,000 » vear
paidgten pies in the rupee; in April, this was raised to one anna four pies.
and 1n October, to one anna eight pies, an increase of 100 per cent.

When my Honourable friend, Mr. James, alluded the other day to
the b_urglen of taxation upon the middle and professional classes, I do not
think he was exaggerating their plight. Surely they have a claim to relief
as soon as possible. 8ir George Schuster, at any rate, had no doubts on
this point. When he proposed the first increases in March, 1931, not the
surcharges six months later, but the increase in the general rate, he said;

“I wish to make it clear that we regard these very specially us measures designed
to meel the present emergency, but not uecessarily permanently required” (and, again,
a few days lwter), “1 have great hopes that it will not be. necessary to maintain
income-tax at this level', -

and he spoke of it as ‘a temporary imposition’.

Bir, we recognise frankly the difficulties with which the Honourable
the Finance Member is faced, but we do feel that though he has stated
that the pledges given by his predecessor ‘still stand’, he has given no
promise to carry them out at the earliest possible moment. .

Last year, in his final speech on the subject, the Honourable Sir Jameés
Grigg said: ‘‘the European Group have been exhorting me in the House
and in the Press to write up my revenne estimates, because they think
there is more money there than I do’’. Well, 8ir, the European Group
were right to the tune of nearly 2} crores. Whether they are right again,
this year, remains to be seen, but experience in the last and previous year
does entitle us to ask for an assurance that any unallocated surplus in
the years 1035-36 and 1986-37 shall be utilised towards the final extinec-
tion of surcharges on income-tax and super-tax.

The Assembly then adjourned for Lunch till Half Past Two of the
Clock,

The Assemblv re-assembled after Lunch at Half Past Two of the
Clock, Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair.

The Honourable Sir Muhammad Zafrullah Khan:| Sir, I intervene for
a very few minutes to offer some observations on one of two of the matters
raised by Sir Henry Gidney this morning in the course of his speech. I
ghall make no attempt to take up some of the general qqestnoqsfthat he
has raised, as they had more particular relevance to the discussion of the
railway budget. But there is one question which he atlvtampted to raise
this morning which involves certain aspects of policy. With regard to that
I will not try to lay|down any policy but I do want to make one or two,
observations on some aspects of it.. He said that generally the railways
were not offering a living wage to some classes of employees, and that,
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48 u consequence, members of his community, whose) standard of Jiving
was h:gher than the standard of living of those classes of Indians who ure
employed in those cadres, were being practically shut out from the subordin-
ate rnilway services, And he generally complained that in recent vears
there had not been much sympathynwith his particular community in
recruitment to the railway services.

Now, Bir, so far as the general position of the Anglo-Indian communivy
in the railways'is concerned, the position, as I am sure the House is well
aware by this time, is, that a|certain percentage has been reserved for
members of that community in' those cadres to which direct recruitment
takes place. And, in fixing that percentage, which I am sure even Sir
Henry Gidney would recognise as a generous percentage, directions have
been given that due regardzis to be paid to those cadres to which Anglo-
Indians in the past have geherally been recruited. And in this connection.
in the supplementary and explanatory instructions issued by the Railway

Board, it has been explained that:

“Bo far as the Railway Board are at|present aware, Anglo-Indians are mainly
employed in the Mechanical Engineering, Civil Engineering, Transportation Traffic and
Commercial and Transpcrtation Power Departments and the Mechanical Workshops of
Railways. It is understood that the principal initial posts to which they are
appointed in these departments are'l:hone of Firemen, Ticket Collectors, Guards and
Apprentices in the various trades. ' Before Railway administrations can frame final
orders regarding Anglo-Indians, it will be necessary to know if there are any, other
departments or categories in which a specific reservation should be made for [Anglo-
Indians, having regard to the conditions obtaining on each Railway.”

New, the accommodation that is being offered to this particular
community, with regard to this matter, is that there is an over-all percent-
age reserved for them, that is to sav, eight per cent.] And. in making up
that percentage, regard is being had to the cadres "and the particular
departments in which, in the past, members »f this community have been
accustomed to serve, because they have a certain preference for certain
departments or callings, and not for[others. 1 am told thev are for some
reasons reluctant to go in large numbers into the purely clerical departments
and they prefer departments the names of which T have read out. And,
T am sure, Sir Henry Gidney knows that in that direction t’.heildc]aima are
being sympathetically considered; that is to say, that if a sufficient number
of them are not forthcoming for the clerical posts their percentage is being
made up in these particular departments in which they have been accus-
tomed to serve previously. But. when he[takes up the further question
that, for the same or similar posts, members of his community should be
given a different scale of pay from members of other communities.
difficulties begin to arise. He started by saying,—and I was very glad
to hear him|sny so,—that he did not claiin anything different from the’
principle of lequal service, equal pay. But I am afraid he wound up by
saving that for equal service there should be different scales of pay for
members of different communities. Well, now.' T think he will find" it
rather difficult to justify his claim on the ground that because a certain
class or commnunity has heen accustomed to a certain kind of food, thev
should be given pay on a different scale from people who have been]|
accustomed to a different kind of food. T am afraid it will be difficult to
Justify a claim of that' description. But then his difficulty remains. He
savs, ““What am I to do? You have fixed scales of pay for entry into the
lowe.st. ranks| of the subordinate services in which my peopl.é eannot
Deasibly gerve. You have stopped entry inty the intermediate grades. and

[+]
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the practical effect is that whatever the reservation may he and however
gerrerous the percentage may be, the practical effect is that in future my
peoplefwill not be able to find any entrance into those services at all.”
Well, to some extent that is the difficulty. So far 1 am bound to say that
we have not found in practice that we have not been able to get a sufficient
number| of Anglo-Indians to come in on these scales of pay. But it is
possible’ thut to a certain extent in future that difficulty might Le felt. I
am willing to recognise it, but I am afraid section 242, sub-section () of
the|lGovernment of India Act, 19385, does not indicate the kind of remedy
that Sir Henry Gidney has in mind. Now, I might state at once that
though the obligation laid down in that sub-section is an obligation upon
the future federal railway authority and upon ]'t.he Governor General, that
obligation is being fully recognised in general terms even now. After all,
it i8 a mere axiomatic statement that being part of a Statute it will be
binding upon the Government; nobody can have, and nobody should have,
any desire to evndejthe obligation which is laid upon the federal railway
authority and upon ‘the Governor General by that sub-section. That is a
general statement to which nobody can take any objection. But when he
comes to interpret that section in a particular way I am afraid,[on behalf of
Government, ["could not accept that interpretation. And let me suy this
st once that there really is no occasion to interpret that sub-section at
the present moment at all. Though, us I have said, Government are even
at the present dé.y"recognising the difficulty,—and I have indicated how
they ure trying tc meet it,—and they are working in the spirit of that sub-
section alreadv, it is not for them to construe that sub-section for the
henefit of the future federal railway authority, and{to say here and now
what they shall do in order to give effect to the obligation which has been
laid upon them. Tt will be for the then Government and the future
federal railway authority when it is set up, to interpret it and[to see what
the correct interpretation of it 1s. But if T_might venture to give my purely
personal opinion on the matter,—and T have had a discussion over this
metter with Sir Henry Gidney after he had made his speech this morning,—
the interpretation| that he seeks to place upon the section is not the inter-
pretation of which the section is susceptible. The section says:

“In framing rules for the regulation of recruitment to superior railway posts, the
Federal Railway Authority shall consult the Federal Public Bervice Commission, and
inlrecruitment to such posts”,

—that is to say, superior railway posts,—
“and in recruitment generally for railway purposes shall have due regard to”,

—-nnd, then, a certain number of matters are mentioned—

‘“The past association of the Anglo-Indian community with Railway Bervices im
'Indin.[ and particularly to thespecific class, character, and numerical percentages of
the posts hitherto held by mémbers of that community and the remuneration attaching
to such posis . . . ."

That is to say, when making apnointments and fixing percentages and
so on, the Federal Railway Authority shnlljhlwe regard to these matters,
i.e.., what has been the percentage in whidh Anglo-Indians have heen
serving in certain cadres and in certain clnssee, and what is the pay of
these posts. That is, in deciding and fixing these percentages, they might
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consider what’ is the pay of these posts, not that they can play about ‘with
the remunerafion for sueh posts and say ‘for them the pay shull be a certuin
amount and for others the pay shall be a different one’. That brings me
to another mal;ber“which certainly does require looking into, and it is this:
thuat in the past, Anglo-Indians and” Domiciled Europeans were recruited
to certain intermedinte grades direct. There was also direct recruitent of
wother communities. Since then, the principle of no discrimination has
been accepted, and‘l do not think that it is Sir Henry Gidney's prayer
that Government should go buck upon: that prineiple. But, in addition to
the acceptance of thut principle, railways have for certain reascns recently
adopted the principle generally with one or two slight exceptions—which
are being investigated—that recruitment to the subordinate services shall
be to the lowest grades. That is where the difficulty has arisen The
door to direet recrmtment in intermedinte grades has been shut almost
completely; so that certain people in ull cormmunities who could have
started higher nnd who would not be willing to start at the bottom, now
find only this alternative, that unless they arc willing to start at the bottoin,
they do not come in at all. T cunnot, on behalf of Government, announce
any decision mﬂthe matter, 1 do recognise that some hnardship is being
cuused as the result of the acceptance of that policy, and I am quite willing
to examine the question from that point of view, subject to this important
proviso, that whatever decision is arrived at,rit will be u decision which
must apply io all communities and not cnly ‘to the Anglo-Indinn commu-
nity or to any other minority community, becuuse a certain number” of
those particular communities must be recruited to those intermediate
grades. That is to say, Ifmust make it clear that if, upon a re-examination
of the question, it is found that to certain intermediate posts direct
recruitment may be made, then that direct recrnitment will be made on
exactly the sama principles on whizh recruitment is made to the lowest
:grades.[ Take the instance of the Anglo-Indian community: they will be
able to eluim only the percentage reserved for them out of that diract
recruitment, and I do not think Government would find it possible to give
them a higher percentage into that direct recruitment orjjto specifv certain
‘posts to which Anglo-Indiuns only or any other class only could be reuruited;
That, T think, if it is found possible—und 1 am not at all saying that it might
be found possible, all T say is that the question will be examined—might
afford scine little relief at that grade. 1 think—again without committing
‘Government to it—that it is very probable that that is the menning of the
Federal Authoritv being asked to pay due regard to the remuneration of
‘the posts to which recruitment is being made and for which percentuges are
being reserved. I am afraid I cannot accept the principle that any possibla
interpretation could lay the obligation on the Federal Railway Authority
or upon the Government or upon the Governor Genersl to lay down that
for the same posts, whether at the initial stage or at subsequent stuges,
‘there should be different salaries fixed for different communities or clusses.
Now, that being so, I am sure that Sir Henry Gidney will recognise that
there is no desire on the part of Government to evade any of the obligutions
which are set forth in sub-section (2), section 242, of the Government of
India Act. As o matter of fact, Government, even now, are generally
giving effect to the spirit of that sub-section. T have no doubt that the
furure Federal . Railway Authority will give effect to: the spirit
of that sub-section. There was no dispute between the Honour-
able Member and wmyself- with regard- to the interpretation of
the expression “‘shall have due regard to’’, It does not matter to mo .

c2
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whether it is treated as mandatory or directory. The Federal Railway
Authority must have due regard to those matters It will then be a ques-
tion of interpretation as to what the subsequent phrases and clauses mean,
and I have no doubt that once they have arrived at the correct interpreta-
tion, they will have due regard to it. 1 am afrnid I caused a certain
amount of irritatinn to the Honourable Member when I usked him to tell us
in plain language as to what exactly he thought that Government shouid
do in order to carry out the obligation imposed on them by the sub-section,
und he went on trving to explain what the expression “‘due regard to'' mighs
mean. | was not asking for an interpretation of that expression at all.
What I was asking for was wnat the Honourable Member conceived was
the meaning of the whole sub-section, that is to cay, what should b dona.
1 think I have made the position clear that although the question is under
examination even with regard to the initial scales of pay—as I said in answer
to a question the other day—it would be extremely difficult to justify the
position that any discrimination should be made, though it is possible to
examine some aspects of the question, as I have indicated with regard to
all communities which might afford some slight relief in the maiter of
intermediate recruitment.

Mr. Batya Narayan 8inhs (Darbhungs cum Saran: Non-Muham-
madan): 8ir, let me thank you for allowing me, at last, to take part in
the discussion of the Finance Bill. At the outset, I have to do a formal
thing. You mnust be remembering, Sir, that last year, the Honourable
the Finance Member, while replying to the debate over the Finance Bill,
had conferred the title of ‘‘8ir Oracle” on our distinguished Leader, Mr.
Bhulabhai Desai, and 1 think I shall be failing in my duty if I do not
reciprocate this year. Sir, I, therefore, confer on him the title of
** Archbishop of Billingsgate’. 1 hope and trust that the whole House will
agree with me that he richly deserves the title.

Coming to the real subject, let me tell you frankly that I feel verv
much the unreality of the discussion and the mockery of the debates in
this House. What happens here every year? Even in respect of items
that are votable, the votes of the House, passed by large majorities, have
been set at naught by the Governor Genersl in Council, at the request,
of course, of the Finance Member who produces the budget every vear
after great lahour and puin. (T.aughter.) They call this procedure, in
constitutional language, Restoration, Certification or Veto. But what do
all these humbugs mean? They are civil garments, in the words of a'
statesman, for despotic acts based on brute force. They are a thin veneer
of constitutional reepectability for what is downright and indecent aute-
cracy. Once Mr. C.’S8. Ranga Iyer, who, T am sorry, is a changed man
now, said in this House that taxation without representation is robberv
and taxation through certification is dacoity. Behind the restoration and
certification, 8ir, is the power of coercion, the power of the bayonet and
the power of hombing innocent people or what else they depend upon:
and that. after having emasculated the whole population of 850 million
people of this country by the disgraceful method whieh is well-known to
every student of history. '
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But, knowing all this as I do, you will ask me why I have stood up
to speak a few words today. I give you the reason, Sir. Those who
have not come to this House, I mean a very large number of our consti-
tuents do not realise fully the futility of our talks here, and let me assure
you, Bir, that but for satisfying them I would not have broken through my
silence, which is golden everywhere and much more so in this House.
However, 8ir, I shall not take much of the time of the House over this
Bill on which one can talk everything under the sun. T shall confine
myself only to two or three items.

Tirst, I would like to say a few words in connection with the remark
made hy the cousin of Miss Mayo—I mean the author of “India in 1938-
84", regarding the earthquaske. My esteemed friend, Mr. Anugrah
Narayan Singh, has categorically replied to all the charges, and so 1 have
not much to say. But I would not let the remark of the Honourable the
Home Member regarding the lack of our co-operation with the officials go
unchallenged. Sir, I was in charge of one of the major districts of the
earthquake affected urea, on behalf of the Bihar Central Relief Commit-
tee, and I tell you, Sir, that sccording to the wish of our revered leader,
Mahatina Gandhi, I offered my respectful co-operation throughout the
relief operations in my district, which T hope the - Honourable Member
who represents the Bihar Government in this House will bear me out. He
was in iny district for about six months during the period. But I admit
that our co-operation was more or less one-sided. It is for us to complain
that the Government did not co-operate with us with the same zeal and
earnestness with which we co-operated with them. But, look here,
instead of our making uny cemplaint of it, they have the temerity to
make a grievance of our lack of co-operation. I know it is all due to the
superiority complex which they are suffering from. But I realise why
they could not appreciate our co-operation. Sir, I make bold to say
that when occasion demands, ip the interest of the public we offer sincere
and genuine co-operation to the Government but they are accustomed and
familiar with the co-operation of frenzied flunkeys who always dance to
their tune whether they are right or wrong. We see samples of that co-
operation more often in this House also. They like the co-operation, if
it can be called co-operation at all, of those people who, even if they say
during the day that it is night, will in a chorus proclaim that the moon is
shining bright and splendid in the sky! Certainly, Sir, that kind of co-
operation they cannot expect from this side.

In the said report, it is mentioned that one time the funds wera
oausing embarrassment to us. I admit it, not because we did not know
how to spend the money, but because the amount at our disposal was
very small considering the programme we had in view of giving adequate
relief to the millions of the sufferers. But, 8ir, it is also true that no
such embarrassment was on the other side. Why should they have?
Because they never gave any thought as to how best to spend the fund.
I would give only one illustration, out of many which I cannot quote here
for want of time. Bir, you are perhaps not aware how several lakhs
of the Viceroy's fund were spent over building the temporary colonies,
in spite of the sirongest opposition and protest from the public
of all shades of opinion. In Muzaffarpur alone, they spent about seven
lakhs over Damuchak colony, where 95 per cent. of the huts were not
occupied even by dogs and jackals: and what happened? They had to
demolish the whole thing after a year. This was more or less repeated in
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each of the earthquake affected districts. If uny non-official orgunisations.
had comnitted such a mistake, God nlone knows how much row they
would have kicked up. I would, therefore, tell the Home Member not to
see the mote in others’ eyes and ignore the beam in their own,

As regards the water supply busintss, we have sunk about four
thousand new wells and when the Government saw that it was a very
popular programme, they also began copying us and with what result? I
would ask the Home Member to come with me and I would show him
that while all our wells are existing in good condition, the wells sunk by
them disappeared before the next rains were over. Similarly they wasted,
in spite of our protest, a large amount of the Mayor's Fund in setting up
tube wells, which ceased working a fortnight after they were set up' You
can still go ana see them lying on the road sides in the districts uscless.
This is their hoasted efficiency. I would advise the Home Member not to-
throw stones at others when they themselves live in gluss houses.

The other iusinuution against the Congress is that it rehabilitated its.
position. It is true, Sir; but the Government should not envy it. If
you do honest service to the people, you are hound to raise yourself in
their estimation und if the Congress is so powerful an organisution today,
it ic because <f such selfless services which its leaders and workers have
rendered to the masses. The Government also want to rehabilitnte their
own poeition but they fail. I would respectfully usk them to deserve
before they desire.

Bir, the second charge of the Home Member wus thut the Commities
turned down Mahatma Gandhi's and Babu Rajendru Prasad’s proposals.
But Babu Rajendra Prasad has, in his forceful and illuminating statement,
given the lie direct to it. I think, the Home Member should huve the
decency now to own the mis-statement he had made. But 1 know he will
not do that. I wus not surprised when the Home Member took full and
entire responsibility for facts and opinions contained in the propagandist
document, because, Sir, the author and he helong to the same fraternity,
and blood is thicker than water. Before 1 conclude this subject, 1 can-
not resist the temptation of quoting a comment of a newspaper, on the
Home Member’s speech in defence of ‘‘India in 1933-34"". The paper
BUYVS:

““We had the singular spectacle of the Home Member of the Government of India
getting up in his seat in the Assembly und perpetrating half truths which would
put the more irresponsible tub-thumpers to shame. It seems to us that. in his.
anxiety to throw mud, the worthy Sir Henry Craik allowed the sense of dignity of his.
position to vanish through the window.”

1 now come to another subject, the surcharge levied on sugar. Last
year, I remember, more than one Member urged upon the Government
the necessity of spending a considerable amount out of the surcharge on
sugar over the improyement and research of the sugarcane crop. S8ir, the
sugar industry is the second biggest industry of Tndia. T think there are
about 40 million people who are directly or indirectly interested in this
industry. But, if the industry is to prosper, it must be able to obtain an
abundant supply of superior qualities of cane. Both in quality and
quantity, the vield per acre of the Tndian crop is far inferior to the crops
in other sugar producing countries. [ was reading in a pamphlet that the
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yic!d of cane per acre in Java is above 40 tons, but in India it is only 15
tons. When the excise duty was levied on sugar, the Government had
promised to set aside one anna in the rupee from the amount realised as
excise duty for research and improvement in cane cultivation. But thal
is quite inadequate. Even the Sugar Committee of the Imperial Council
of Agricultural Research at their last meeting in Simla, in July, 1985,
recommended the setting aside of at least two annas per rupee out of
the proceeds of the excise duty. When especially there is a surplus
budget this year, why should the Government grudge spending enough
money for the improvement of the industry by establishing model farms,
by propaganda, by demonstration, by making provision for irrigation and
by educating the cultivator in better methods of production hy supply of
suitable fertilisers and so on and so forth?

The lust but not the least subject which I am going to touch, Sir, i«
the management of the income-tax department in the province of Bihar.
I hope the Honourable Member in charge of the department and Mr.
Lloyd must be aware of the feelings of resentment in the province against
the present Income-tax Commissioner. I would only put it mildly that
there 48 something wrong in the state of Denmark. I do not want to
discuss many unpleasant things against the gentleman in this House,
but shall leave it to Mr. Lloyd to make private inquiries and satisfy himself
as to how far the grievances of the people agafnst the gentleman are
justified. In the end, I would like to make a request to Mr. Lloyd to
see that no fresh extension be given to the gentleman whose term of office.
T am told, is going to terminate in July next.

Before I sit down, Sir, T would make an appeal to the Honourable
Members who form the Government to give effect to the criticisms that
are made by the Members of this House and not behave like the Pandit's
wife in the well-known story, who had made a point in her life to go
always against what her husband desired and ultimately drowned herself
ag the result of that obstinacy.

Mr. Muhammad Azhar Al (Lucknow und Fyzabad Divisions: Muham-
madan Rural): Sir, when I read the budget speech of the Honourable the
Finance Member, and T reached the sentence where he says:

“I am afraid that this statement might prove to be dull and this, I aupposs, is
inevitable seeing that the budget speech must proceed on a set plan: but if yom
find it dull, please remember that I shall find it much more so, if for no other reason
than that it is so much more familiar to me than to you”,

T was surprised. Knowing the mentality of the Finance Members

3 generally, T thought the reason given by him was perhaps not
TM only so simple; but the reason is somewhat deeper than what

he expressed in the House. 8ir, to me the budget speech did not only
appear to be dull, but it appeared to be also insipid and dryv and without
any benefit to the country whose salt the Finance Member is eating today
in this country. The speech is dull and insipid because no subject of any
real intarest to the country is discussed in the whole of the budget speech
of the Finance Member. In former days we used to have discussions on
questions like the export of gold, which is a very important quesiion
affecting India; we also used to discuss questions relating to ratio, which
too is equally important to this country; in fact the entire tone of tne
budget speeches and discuseions was very high formerly but today, what



2790 LEGISLATIVE ASSEMBLY, [18TH MaArcH 1986.

[Mr. Muhammad Azhar Ali.]

do we find? The budget speech, as 1 have already said, can only be
described as dull and insipid and in no way inspiring and instructive. There
is also no continuity of policy in this budget. In 1984-85, the Finance
Member laid his hands on salt, on matches and kerosene, and things
which the poor people of this country consume in large quantities. Now,
what does he do this year? He says nothing about any of these items,
e allows all those duties to remain to the great deteriment of the country.
Therefore, T suy, there is nothing constructive in the budget, there is
nothing that could be of real interest to the people of the country. This
budget can well be called & political budget. It is like the new Constitu-
tion that is being thrust upon India, and no party in India is satisfied with
that. TIn the same way, nobody fin this House is satisfied with the budget
proposals this year. He could have learnt a lesson from the decreasc of
our income from salt in 1934-85, but evidently he did not take that into
account in preparing our budget this year from past experience. We are
just on the side of loss, and nothing more. Sir, if we had learnt a lesson
from the shortness of our income, then, I am sure, the orthodox policy of
no protection now, of the Finance Member, would not have appealed to
him, rather it would have proved to be to the great detriment of the
country.

Again, Sir, you will find in this budget that there is an item of income
from currency notes, and the reason for it is attributed to the losses on
account of unclaimed currency notes. This loss of currency is due, either
in 1y opinion, to the ignorance of the people or it may be due to the loss
which people entail by losing currency notes. If small notes were not
kept in circulation or some arrangement was in existence in market the
losr would not have been so much. These are not matters of which the
Government may feel proud, but I am bound to say that if the poor people
of the country suffer because of their losses in these small notes or in
currency, I submit it is not to the credit of the Government because it is
reully a loss to the poor people.

Sir, we find that there is some surplus this year. Iast year also it was
snid there wns some surplus, und out of that surplus Governmnent was kind
enough io give something for the relief of the cultivators. OQut of the 281

“lakhs, what did the Government give ? Only 1783 lakhs were given to the
provinegs, and 1074 lakhs were kept by the Government, but the total came
to 281 lakhs. Now, Sir, what did the Provincial Governments do with the
sum which was given by the Finunce Member and of which he was very
proud ? 1 find that the provinces have got some programme by which they
might perhaps Jo some good to certain classes of people, but I have never
found a single scheme in any province, which would be of real benefit to
the poor people, to the poor ryots or peasants. You have also now granted
money for broadeasting or for provincial autonomy from 107} lakhs. I do
not say that these things are not necessary, but 1 am bound to say that
broadeasting is not going to give any redl benefit to the poor cultivator of
this eountry, though the Government thinks it would give them some
benefit. It may be for the purpose of carrying on Government propaganda
that you would like to introduce broadcasting into the villages, but the poor
wultivator in the villages does not need this kind of help from the Govern-
ment. Why does he want this costly luxury? He has enough of his own
village pleasures and village enjovments, and so he does not need this
additional luxury which he also cannot appreciate. 8ir, the real fact is
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that out of this sum which is granted for rural uplift, a few officers will be
-appointed from among the favourites of some officials, those who are hot
favourites of some of the higher officers in districts will be given some posts
in the villages out of this money. Now, if these people go to the villages,
what will they do? What can they do being outsiders? Again, Sir, what
do we find in the villages today ? The sanitary condition of these villages
ds far from satisfactory, there is complete waterlogging everywhere
especially during the rains. There is, of course, the anal Department,
but what are they doing? They merely go to collect the tax from the
tenants. The people in charge of the Canal Department have nothing to
do during the raiuns, they do not care to look into the hygienic und sanitary
-condition of the villages. Now, let us see what more the Provincial
Governments are going to do with this sum? They are going to spend this
‘money for opening windows in the houses of poor people, but how will the
cultivator benefit by opening new windows for fresh air when he cannot
protect even one door that he has in his hcuse from robbers and dacoits or
thieves ? I am afraid, Sir, this money will be frittered away without any
real benefit to the poor cultivators. We all know how poor India is. The
poor people are not able to sustain themselves, it is very difficult for them
to get even two square meals in a day. 8o how is this moneyv which is
grunted to Provincial Governments going to benefit the poor cultivator,
‘how 1is it going to relieve his present condition? 1t may be said that there
.are Co-operative Credit Societies; that this money may be distributed
among these societies to be given to the poor cultivators, but we all know
how Takavi money has been given to these poor people. At the same
time we also know what the condition of these Co-operative Societies is,
-ever since it has hecome a provincial subject. Money was freely advanced
as loans, but these poor people could not repay the advances they took
from these societies. Their indebtedness is increasing everv day Even
they are not able to pay their rents to their landlords. It is the condition
not only of the peasants but it is the condition of the landlords as well in
payment of revenue and the indebtedness of the small landlord too is
really pitiable. Acts have beon passed to relieve the landlords and land-
holders, but it is very difficult for the landlord or the landholder to pay up
his revenue to the Government as he cannot properly realise the rents from
‘his own tenants. This grant will not. in any way, relieve either the land-
lord or the cultivator. It may be said that there are agricultural farms for
-demonstration. I reslige that and I believe they are doing some good to
the country, but what are they doing for the peasant? If any of these
officers of the agricultural department were to go to u single village and take
up village reconstruction work, then he would know. Or if he would put
‘himself in the pesition of the tenant, he would then be able to find out how
the tenant supports his own family and how far he can be able to pay the
rent, and generally the condition of the peasant and the tenant. It is not
merely by means of demonstration of tractors or ploughs that he can im-
prave the condition of the tenantry, but it is only by placing himsell in
the position of the poor peasant that he can know why he is or is not able
to pay his rent to the landlord and the landlord is or is not able to pay his
revenue to the Government and how they are able to make both ends meet—
then only will he be able to do something. This grant that you have made
will not. in my opinion, relieve the poor condition of the peusantry, but
you will simply plant on their heads some of these officials who will just go
and dump themselves on the tenant as other officials. My point is this.
Unless the Provincial Governments make it a business to consult publie
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bodies und especinlly the landlords of the place,—then only and not until
then can they improve the condition of the poor peasantry and the tenant.
I have heurd in this House that professional men also have suffered
because of agricultural distress. It is no secret that even lawyers and doc-
tors are at present suffering from shortness of income. 1t may be soid thut
the tax on income hns been reduced. I grant it and I admit that the-
Government has done something, but it has done this to benefit its own
servants ruther thun the public generally. The reduction in the surcharge-
may be of soine good to great industriahists, but it will not benefit the
generalkty of the public in India. Other countries like America and Russis
make every kind of arrangement for the relief of their poor peasantry, but
my own (Government nppears to be puny in its efforts in Indin, and after
a century it has given u little grant for the relief of the poor and for the
uplift of the villages.

The United Stutes of America have started a sort of Agricultural
Adjustmeht Administration, which they call A. A. A. and which looks after
all the comforts of the villugers. They look to the puyments of their rents,
they raise the value of the commodities. Thev look after the hygienie
condition of the people, ete., ete. T do not find anything here compared
to those things which those countries do for relieving their poor people.
1t may be said that here we have got agricultural associations. Certainly
we have and I do not in any way minimise their efforts for the relief of
some people, but 1 may say that while you spend lukhs and lakhs of rupecs
T do not find u single scheme of yvours that will go down further to the poor
tenant, or, a8 some Honourable friends put it, to the masses in the
country. The renl point, that is to be studied in India, is the condition of
the cultivators. From a long time Government have been realising reve-
nues and rents, und 1 should say about 50 to 60 crores of rupees are
collected from the cultivators every vear throughout the length and
breadth of India. What is this driblet now, compared to that, which has
been given by the Honourable the Finance Member for the relief of the
poor cultivator? By building high tariff walls, you can help the cultivator,.
you can help the glass and other industries in India, which, I find, the
Government are not doing, and thus not relieving the poor people and the
masses of the country, hut giving relief to the higher classes and those who
are more voeul than the poor cultivator or the masses. With these words,
I resume my seat.

Mr. K. Sanjive Row (Government of India: Nominated Official): Sir, T
shall first dea! with two technieal points ruised by my Honourable friend,
Pandit Govind Ballubh Pant. The frst point he raised wus whether it
weald not be possible to introduce a system of pre-andit for all transactions:
of the Government . . .

" '

An Honourable Member: A little louder, please.

Mr, K. Banjiva Row: The first point which he raised was whether - it
would not be possible for Government to introduce a system of pre-audit
in respect of their disbursements. I may inform the House that, apart
from various practienl difficulties involved, the main question is one of
finnnce. To introduce pre-audit in respect of all disbursements would coss
not less than HRs. 50 to Rs. 60 lakhs. I may also mention that, prior te
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1932-88, as a part of the experiment of separation of accounts und audit, u
scheme of pre-audit was introduced in some of the depurtments of the
Government of India, but it had to be abandoned as a measure of retrench-

ment.

The next point, which my Honourable friend raised, was whether we
could not think of ‘‘something like the Public Works Depuartinent Reserve
Fund, to which all the sums which were not genuinely required before the
close of the year should be transferred for the time being, instead of being
precipitately misused simply because the year was about to close™. 8ir,.
the question of the rush of expenditure in March and of withdrawal cf
funds to avoid the lapse of budget grant is one which has been engaging
the attention of audit and financial authorities for a very long time. 1%
arises mostly in the Public Works Department, and there there is a definite
rule as regards the rush of expenditure, which runs as follows:

“Jt should be clearly understood that it is contrary to the interests of the State-
to spend money hastily, and in an ill-considered manner, mainly becsause it is available.
It is far wmrre in the public interest to murrender funds, that cannot be profitably
utilised, so that they may be diverted to other objects which would otherwise have to-
be held in abeyance for want of money. Failure to spend the total allotmenta made to.
executive officers will not, in ordinary circumstances, operate against them in any
way. Thev ahould, thevefore, freely surrender all money that cannot be expended -
economically. Serious notice will be taken of any officer who acts in disregaid of’

these orders.”’

There is nlso a definite provision in the rules for the re-ullocation of
grunte which lapeed in the previous year. The specific rule on the subjecs

runs as follows:

“Expenditure likely to lapse should, as far asx possible, be provided for in the-:
Schedule of Demands for the ensuing year.”™

“In cases whera this cannot be done applications for the regrant of lapsed expendi-
ture that can be economically utilised in the new financial year should be made and’
submitted to the Public Works Branch as soon as possible after the 15th May of each-
year. These applications will as a rule be met in full.” :

T mav mention here that as a result of the constant wateh of the audit
authorities on this matter, the position hus considerably improved. With-
drawal of funds by the disbursing officers. merely to avoid the lapse of a
budget grant, is considered as n very serious irregularity and is includad’
by the audit authoritizs in their approprintion aceounts and is examined by
the Public Accounts Committee and those Members of the House who
have worked «n Publie Aceounts Committees kncw that such irregularities
have becomo very rare nowadays.

The next point whizh T propoee to deal with is the growth of expenditure,
Severnl Members of the House protested against what  they  culled  the
growth of expenditure at a time when emergeney taxation was siill on.
The figures of the expenditure of th: Centrul Govermment bhave been
anulysed in columns 5 to 8 of Table I of the Financinl Seereturv's inemo-
randum supplied to Honourable Members. Column 5 gives the figures for-
interest on debt, column € for reduction or avoidance of debt and colunmn
7 for defence expenditure. These three itema huve been fully dealt with
in the budget speech of the Honourable the Finance Member. So 1 shall
confine myself te the figures given in Column 8 which gives other expen-.
diture charged tc revenue, excluding the cost of collection of tax revenue-
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-and T shall take as the basis the figure for 1982-38 which is the first
year after retrenchment. The expenditure in 1932-88 was 16 crores, 10
lakhs. The figures for 1988-34, 1954-35, 1935-36 and 1936-37 are as
follows: 18,72; 22,80; 22,08 and 21,74. These figures seem to show that
there has been an increase in the expenditure of several crores but, before
‘we can compare them we must reduce them to a comparable basis. .For
-example, the figures for 1933-34, 1934-35 and 1935-86 and 1930-37 include
-certain special items such as half the jute export duty given to the jute
producing provinces, the rural development fund, funds for. the develop-
ment of broadcasting and civil aviation, funds for the reconstruction of
earthquake damage in Bihar, grants to provinces from the Sugar Excise
duty, funds for the Sind and Orissa buildings, subventions to 8ind
and Orissa, the Revenue reserve fund and the expenditure on Quetta. 1f
we exclude these special items, ths figures which are reaily comparable are
-as follows: 1932-33—16,10 lakhs, 1933-34—16,00 Jlakhs, 1934-85—16,14
1akhs, 1035.86—17,01 lakhs and 1986-37—17,55 lakhs. The figure for
1936-37 is thus 1,45 lakhs above the figure for 1932-38. Out of this increase
-of 1,45 lakhs, about one crore represents the increase due to the restoration
-of the ocut in pay and the accrual of normal increments. Excluding this, the
real incrense i8 only 45 lakhs, that is less than half a crcre.

Now, T shall just examine what this increase is due to. First of all,
there is an item of about seven lakhs for grants to handloom and sericul-
tural industries. Then there is five lakhs for the establishment of a
‘Central dairy institute. Then there is five lakhs for the improvement of
agricultural marketing, three lakhs for grants to Irwin Hospital, Delhi, and
the Victoria Hospital, Ajmer, two lakhs for archeeological repairs, 18 lakhs
for Delhi sewerage and refuse disposal schemes. There are also small
‘increases under Aviation and Broadcasting. The House will thus see that
-almost the whole of the ircreasc is due to medical, public health and agri-
-eultural schemes and that it is almost entirely in the direction in which
this House wants us to spend more money. This completes my review of
the figures given in Column 8, and I hope T have shown that there has
been no unnecessary increase in expenditure at all.

Before turning to other subjects, I just want to refer to one remark of
‘my Honourable friend, Dr. Zisuddin. He began his speech by saying that
‘Government should exercise the utmost caution in increasing expenditure
but he ended by saying that Government should give large grants for edu-
.cational purposes ard restore the cut in the grant to the Aligarh Muslim
University. I am referring to this because it is not an isolated remark of
-one Member only. Most of the Members of the House want us not to
increase expenditure, but, at the same time, they want large grants for
purposes in which they are specially interested.

[At this stage, Mr. President (The Honourable 8ir Abdur Rahim)
‘resumed the Chair.]

I next turn to some of the other remarks made by the Honourable
‘Member, Pandit Govind Ballabh Pant. He found fault with the Finance
‘Member for saying that there were sighs of recovery and of increasing
prosperity. I may mention here, that the Honourable the Finance
‘Member never said in his speech that India was out of the depression
-yet. All that he said was that there were some sure signs of increasing
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prosperity and of economic recovery. It is quite true that indices of
prices and productivity are still much below the pre-depression period.
At the same time, therg is no doubt that there is an appreciable recovery.
I shall refer to some- figures in support of this statement. Table I of
the monthly survey of business conditions in India, issued by the Director-
General of Commercial Intelligencde and Statistics, gives the industrial
production of the country for some of the important items. The figures
in the latest volume available show that under most of the items there
have been considerable increases in production during the first eleven
months of the current year as compared with the corresponding period’
of last year. I have got the figures and can quote them but I do not
think it is necessary to worry the House by quoting them. Again Table:
3(1) of the same volume gives the index numbers of wholesale prices. It
is quite true that they are below the pre-depression level but-the figures:
for 1935-36 are certainly higher than those for 1984-85. In the course
of his speech the same Honourable Member remarked that one of the
most disquieting features of the present ‘situation was the contraction in
the volume of inland trade. His reasoning in arriving at this conclusion
appeared to me to be a bit curious. He admitted that there was am
increase in volume, so far as the foreign trade was concerned, and I am
glad to note that he admitted this, but he concluded from this that there:
was & considerable diminution in the internal trade!

An Honourable Member: What is vour conclusion ?

Mr. K. Sanjiva Row: Now, what do we find from the accounts relat-.
ing to the inland trade of India prepared by the Department of Com-
mercial Intelligence and Statistice? The latest volume available is that
for Oectober, 1985, and it compares the figures for the period—the 1st
April, 1985, to the 81st October, 1935, with those of the corresponding
period of the previous year, and under almost everyone of the items it
will he seen that there has been & considerable increase in the inland
trade of the country in the first seven months of 1985-36 as compared
with the corresponding period of the previous year. The Honourable
Member said:

“When internal trade goes down in a country, that indicates that the sconomic:
capacity of the people is going down and their purchasing power is becoming poorer.’”

T hope he will admit that the converse of this is also true, and, if so,
from the figures available in this volume it appears that the economie-
capacity of the people and their purchasing power is going up.

Mr. T. 8. Avinashilingam Ohettiar (Salem and Coimbatore cum North-
Arcot: Non-Muhammadan Rural): What is that volume?

Mr. President (The Honourable Sir Abdur Rahim): T.et the Honour-
able Member go on. The Chair does not think it is fair to interrupt
him,

Mr. T. S. Avinashilingam OChettiar: I was not interrupting, Sir; I
simply wanted to know what he jg quoting from.

Mr. President (The Honourable 8ir Abdur Rahim): Let the Honour--
able Member go on.
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Mr. K. Sanjiva Row: Accounts relating to the inland trade of India.

I may, in this connection, also quote from some reports received from
Local Governments and Administrations regarding the agricultural
situation during 1985. One province says:

“‘Prices wre generally higher than in the previous year and the economic condition
‘of the ryots has slightly improved.”

Another says:

“The upward trend of prices of agricultural produce is continuing and there are
:signs that the lowest level of depression has passed away.'

The third one says:

“There are indications of a slight recovery from the general economic depression
‘but it is feared that unfavourable crops in some parts of the province will result in a
set-back, though the expected rise in the prices of food-crops will to some extent
compensate for this."

Again, another province says:

The condition of the agricultural population improved during the year 1835 as the
seasonal conditions were generally favourable for all crops, especially rice, and prices
-were steadier, with a tendency to rise.”

The. general trend of the opinions of the Local Governments is that,
+except in some of the parts where there has been either a shortage of rain
.or excessive rain, the condition of the agricultural classes was much better
.in 1935 them in 1934.

Prof, N. @. Ranga (Guntur cume Nellore: Non-Muhammadan Rural):
Tt is the ‘‘India’’ report again!

Mr. K. Banjiva Row: One of the Honourable Members, Bir, referred
‘to the deposits in the Post Office Bavings Banks as some sort of index
-of the prosperity of the people. I would add, that the figures of invest-
ments in the Post Office Cash Certificates are also a guide in this matter.
T wish to quote some figures to show what progress there has been in this
matter. The amount of Cash Certificates outstanding on the 31st March,
1925, was Rs. 18 crores. It rose to Rs. 38 crores on the 81st March, 1931,
and to 66 crores on the 31st March, 1985, i.e., an increase of b3 crores
between 1925 and 1935. Again, the total deposits in the Post Office
Savings Banks on the 31st March, 1925, were 26 crores.
‘They rose to ,37 crores on the 31st March, 1981, to 58 crores
on the 81st March, 1985, and ure expected to be 68 crores on the
818t Mareh, 1936, and 77 crores on the 31st Murch, 1987, i.c., an increase
-of 51 crores. It must be remembered that owing to the very low maximum
awmount that ean be deposited each year in g Post Office Savings Bank
and the lew total maximum amount that can be held in each acecount, the
Tost Office Savings Bank is usually utilised only by the poorer classes.

An Honourable Member: Question.

Mr, K. Banjiva Row: It should also be remembered that, in most of
the rural areas, people, if they have got any surplus cash, will first utilise
it for lending locally at considerably higher rates instead of depositing it
at a Post Office Savings Bank at a very low rate of interest. The large
‘increases in the investments in Cush Certificates and Savings Bank
deposits have also something to do with the question of gold exports, and
T shall now deal with some aspect of that question. The contention of
Honourable Members opposite seems to he that most, if not all, of the
-gold exported is ‘‘distress gold”’. :
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An Honourable Member: Is it not so?

Mr. K. SBanjiva Row: I shall mention some of the arguments againsé
this assumption. Of course, it is quite true that in & country like Indis,
where the bulk of the savings of the people are held not in banks, but in
the shape of precious metals, some gold and silver should always go into
the market whether there is a depression or no depression. In ordinary
times this gold is absorbed by tht people, but at times, when there is
-4 large export of gold, it is but natural that a portion of this gold should
also be exported. Sir, the large increase in Post Office Cash Certificates
and Savings Bank deposits clearly shows that the major portion of the
gold exported is not distress gold. In the seven years, between 1928-24
:and 1080-81, the Post Office Savings Bank deposits increased by only 12
crores, whereas between 1981-82, the year in which gold exports actually
began, and 1986-87, the increase is about 40 crores. As I said already,
in comparing these figures, it must be remembered that most of the rural
people deposit money in the Post Office Savings Bank, only when they
cannot utilise it for local lending. There is ample evidence to show that
-considerable amounts of money are thus being utilised for local lending.
We are informed that the indigenous professional money-lenders, who in
previous vears used to finunce themselves by loans from the regular banks,
do not now do so. This must be due either to the indigenous money-
lenders having sufficient resources themselves, or to the demands on the
professional money-lenders being less; in either case, it can only mean
that the proceeds from the sales of gold are being utilised for internal
finance.

Prof, N. @. Ranga: The credit of the people is gone, I say.

Mr. K, Sanjiva Row: 1 shall next deal with the question raised by my
Honourable friend, Dr. Ziauddin Ahmad, as to how the amounts realised
from the sales of gold have been utilised.

Honourable Members: Speak up, please.

Mr. K. Sanjiva Row: It is, of course, impossible to give any accurate

-or even approximate calculation. Therc is a lot of indirect evidence to
show that a considerable portion has been invested abroad by the richer
classes. I have already said that it is impossible to give any figures for
‘this. Then, again, during the period between the 81st March, 1931, and
the 31st March, 1937, we would have reduced our sterling debt by about
40 crores. The gold and sterling assets held by the Government of India .
in the Paper Currency and Gold Standard Reserves on the 381st March,
1931, amounted to about 79 crores, whereas the gold and sterling assets,
held by the Reserve Bank of India on the 29th February last, amounted to
a little over 182 crores, that is, an incrense of 53 crores.

Honourable Members: A little louder, please.

Mr. K. Sanjiva Row: In addition, capital expenditure has been incurred
in England to the extent of about 11 crores. These are only some of the
items and it is impossible to give amy accurate calculation.
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Before concluding, 1 wish to deal with one of the arguments raised
by my Honourable {riend, Dr. DeSouza. I wish to deal with it because
it is a very important point and is used by most people without realizing
the fallacy in it. He said that the value of the rice crop in Madras dropped
from about 97 crores in 1928-29 to asbout 45 crores in 1938-84, that
is & drop of about 52 crores and from this he concluded that the purchas-
ing power of the people had been reducéd by 52 crores. Now, out of the.
rice crop worth 45 crcres produced in Madras a little over 44 crores is con-
sumed by the people of the provinece and a little less than a crore worth-
is exported. So far as the portion worth a little over 44 crores is con--
cerned, it is certainly not correct to say that the purchasing power of the
people is reduced. It is only in respect of the very small fraction which
i8 exported that the purchasing power is actually reduced. Though he
used this agrument, in the earlier part of his speech, he contradicted him--
self in the end by saying that any import duty on rice will not be a burden
on the consumers as they consumed their own rice. If they consume their-
own produce, T do not see how the purchasing power will fall with the
drop in prices.

Then, Bir, iny Honourable friend, Mr. Azhar Ali, mentioned just now
that the increase in the currency receipts was due to the loss of currency
notes by poor people. This increase represents entirely currency notes:
of the denomination of Rs. 500 and over which were not claimed during:
the last 40 years. | do not know how many poor people use currency
notes of the denomination of Rs. 500 end over. With these words, [
resume 1y sent.  (Applause.)

Mr. Sami Venéatachelam Ohetty (Madras: Indian Comimerce): Mr.
President, the Honourable the Finance Member, with characterigtiz
politeness, invited the Opposition to shoot first. Barring his supreme dis-
regard he holds of views other than hie own, I like his jovial spirit which
is infectious and it has also infused life into this otherwise listless House.
The invitation, though appearing to be bold and courageous, smacks, I
am afraid, of cowardice.

Mr. President (The Honourable Sir Abdur Rahim): ‘‘Cowardice’ is:
not the proper word to use.

Mr. Sami Vencatachelam Ohetty: T beg vour pardon. I will sav
timidity. We have, in our Puranaes, the instance of a Kshatriva being
surrounded bv the ladies of the harem looking at hig'virtuous and chivalrous
foc with defiance, because he felt sure that the foe would not attack
him when he was surrounded by the other sex. But, in this case, the
Honourable the Members of the Government are equipped with the armour
of irresponsibility and of a thicker varisty in the case of the Honourabie
the Finance Member. So, Sir, it is indeed verv often futile to indulge in
shots, however dexterous my Honourable friend to mv right mayv be or
however pointed my Honourable friend, the Deputy Leader of our Party
may be.

Sir. during the last 15 months, durine which I have become associated
with this Assemblv. T have heen an unfortunate spectator of increasing
differences between the Government and the representatives of the people.
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Barring questions of political importance, namely, independence, self-
government, Dominion Status, Federation of unwilling and uhequal units,
Central responsibility to the Becretary of State for India, Provincial
autonomy in the leading strings of the Central Government, coming to
the more practical questions of improving the cconomic and financial
conditions of the people of this country, I fail to see how, if the interests
of the Members of the Government and of the people’s representatives
should be identical, there could be any divergence of views at all. But it
is upon these questions every duy, day in and day out, that the Govern-
ment Members fail to see our point of view and we are unable to under-
stand their point of view. No sincere attempt was ever made by the
Members of the Government to take the people's representatives into their
confidence and explain to them their difficulties in regard to the various
questions that we put forward day after day before the Members of the
Government. If we point out that the literacy of the people has not
improved, if we point out that the economie condition of the cultivator is
deteriorating, if we point out that the ratio that you have steadfastly
sdhered to is not conducive to the interests of the people, if we say that
we are persecuted in this manner or repressed in another manner, you have
nothing else to say than merely to repeat the arguments which are as
unconvineing as they were when they were first trotted out. Sir, why this
kind of atmosphere should be persisted in, I cannot understand. It will
certainly not be good either to the Government or to the country to persist
in this kind of aloofness and non-understanding of each- other's point of
view, (Hear, hear.) S8ir, the case of this country cannot be more ably
put forward than that which has been done by my Honourable friend, the
Deputy Leader of our Party. I have, so far, not Keard any reply from the
Government Benches to the main questions which he has raised in that
debate. It is easy enough to see that the financial condition of the Govern-
ment may be gquite sound, while the economic condition of the people
might be rotten. The successive Finance Members might feel proud that
they have presented balanced budgets, that they have raised lots of money
by means of taxation, that their customs revenues have increased or that
t-ge galt revenues have increased and thereby paid off a lot of expenditure
for this and that and also provided for avoidance of debt. The Honourablo
the Finance Member may salso take pride in the fact that, contrary to
expectations and contrary to the pledges given by Government, he could
rather use revenue monies for capital expenditure and meke the present
generation suffer for the posterity. But, so far as the economic condition
of the country is concerned, nothing seems to have been done effectively
to ameliorate it or to put down discontent which is certainly rampant in the
country,

Within the framework of the policy and the case which has been pre-
gented to this House by the Deputy Leader of our Party, it may not be
inconsistent if I should refer to some of the minor questions which affect
the people of this country. For some years past it is a matter of some
satisfaction that a few problems of rural and agricultural welfare are
receiving the attention of the Central and Provincial Governments. But
such matters affect only the upper strata and the stress on the superficial
questions even create a doubt in our minds that the Governments are l:ml_y
diverting the more important ones from the attention of the public and
giving undue importance to academic questions. I refer, Sir, to the
incidence and the oppressive vagaries of the land revenue nassessments.
Though the land revenue assessment is primarily the concern of Loeal

D
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Governments, the Government of India cannot escape the responsibility of
failure to persunde the Local Giovernments to place these assessments on
a statutory basis. And, as a matter of fact when the Madras Government
had submitted a Bill for sanction to put the land revenue assessment on
a statutory basis, the Government of India has thé unenviable credit of
having rejected a proposal of that sort. Though in theory the assessment
is half of the net produce in practice it amounts to a greater proportion,
and this has occasioned the progressive impoverishment of the mainstay
of the country. Researches in seeds, methods of cultivation and promo-
tion of new and improved methods of cultivation, fall flat on the agricul-
turist, the prices of whose produce we have cruelly lowered and exposed
him to inclemencies of all sorts. The tenants in zamindari areas who,
by the way, in the Madras Presidency alone, are nearly a third of the
tenantry, are in peculiarly distressful conditions. Their rents are dispropor-
tionately high and abnormal, and it is indeed a very cruel form of concern
for agriculturists that their grievances of rackrenting are ignored on the
ground that their interests are the concern of Local Governments or a
matter regulated by time-worn legislation,

Rice, which is the main crop of the Madras Presidency, und an import-
ant crop in several other provinces, has suffered a decrease in export due
mainly to some foreign customers turning away from the rice of our
country on account of the discrimination shown against them. We are
further handicapped by the large imports from Siam, though I cannot
definitely say that these imports have displaced the Indian equivalent
variety in the internal market. 1 have no doubt these heavy imports have
had a deleterious effect on the prices of other varieties of rice. The duty
levied on the importation has had no permanent effect and I venture to
think that unless quantitative restriction is placed on them the increase
of duty will only add to the burden of the consumer instead of levelling
up the price of Indian rice.

Cotton is another important crop. There are about 25 million acres
under cotton cultivation yielding about 6 million bales of 400 pounds.
Nearly half of it is, I am told, consumed in this country, and, in the
export of the other half, the cultivator comes in the conflict with the
industrialist. It is true that the industrinlist is assuring the cultivator
that Japan, a large buyer, would continue to take the exportable surplus.
Verhal assurances will carry no conviction to the mind of the cultivator,
and the industrialist who wants protection for his industry,—with which
desire 1 entirely agree,—must be able to offer more tangible proof of his
assurance, :

Tobacco is another important crop in Madras. Happily the legislation
to levy certain license fees on the sale of this commodity is for the time
withdrawn. But I fear it will be brought up again. Cigarette manufac-
ture should be encouraged in this country.

In sll important matters of produce and manufacture, the industrialist
and the cultivator only are reckoned with. The labourer and the merchant
are looked at in a patronising mood and indifferent spirit. In fact, the
poor consumer is trotted out, both by the industrialist and by the agricul-
turist, as being a victin of labour or the merchant. At one time the
industrinlist and the merchant were one and the same person. Now they
are different, and where they are both.one the merchant is talking in the
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language of the industrialist and pocketing the profits of both the indus-
triatist and the me_rchant. In provincee where industries are few or nil the
former merchant in imported goods is driven to the ranks of the unem-
ployed. He is looked down upon by the patriot, industrialist and tho
socialist. This process of elimination of the merchant is justified on the
specious plea of branding the merchant as s middleman adding to the
burdens of the consumer. But a closer examination and unprejudiced
observation will show that by the elimination of the middleman the con-
sumer is not a bit benefited, but the voracious middleman of industrial
class snatches it away at the source. Madras can boast of very few
industries and joint stock concerns. The middle class consists of mer-
chants and traders. It remains to be seen how the industrial policy of the
country will be able to afford living accommodation to them who, T think,
exist in large numbcrs in other non-industrial provinces as well.

In this connection, I remind myself of the proposed comprehensive
amendments to the Compnnies and Insurance lawe. 1 await with keen
interest the changes; but let me say that our compatriots of the northern
provinces have had n start in insurance. In a spirit of patriotism the
public in the south had placed large business expecting that the resources
of these companies would filter to all provinces alike for the benefit of
the economic and industrial conditions of the country as a whole and all
the component parts. Much of the wealth is locked up in Government
sccurities or securities of industrial concerns of the north. 1 am doubtful
if a small portion of their fluid capital is with the local banks of provinces
other than their own.

Madras must needs complain about postal and telegraph amenities. Tt
was not without some supplication that we were able to secure the restora-
tion of the single sea-mail direct service between Madras and Burma. I
must acknowledge and convey my deep thankfulness and of the other
representatives of Madras and the commercial organisations of Madras to
Sir Frank Noyce without whose help it would not have been possible to get
this restored. But let me tell him, Sir, that Madras, in respect of postal
conveniences, is behind at least by 20 years. The population of the city
has grown up by 25 per cent. within the last two decades, and the suburbs
have incremsed by at least a dozen; and still the post offices have not
shown a corresponding increase, much less the staff, in the existing post
offices, There is only one clerk who receives the telegraphic messages
in the Generul Post Office where many people, both European and Indian
concerns, have to wait to sce their messages received, for more than 20

or 25 minutes.

Now, Sir, with reference to soine of the points ruised by Pandit Govind
Ballabh Pant, the Budget Officer of the Government of India

L PM has replied to them, and he took particular care to mention
those arguments in as inaudible a voice as possible, because it is very
difficult to be bold when arguments are weak. S8ir, it weuld have facili-
tated our convenience if he had made himself better heard. At any rate,
Sir, to such of those points which T heard and to which there can be an
immediate replv, I propose to give a reply. With regard to the gr(.)wth
of expenditurce, he said that from 1982-33, the real increase of expenditure
was only Rs. 45 lakhs, so that the figures of expenditure which are showu
as Rs. 21 or 22 crores include many other items of th-l:apl:dinary x-
penditure during the year. That is s0. The point of our crltu_:u;m is that
vou are taking money from the emergency taxation and meeting unusual

' p 9
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and extraordinary expenditure which ought to be provided for within the
ambit of ordinary revenues and ordinary expenditure. There is no point
in saying ‘‘there is 80 much money, I will spend on Quetta’, and when
we criticise and say that you should not spend from revenues on Quetta,
turn round and reply,-‘‘there has been no real expenditure, because this
expenditure is unusual and has only shown a small ingrease’’. What we
really say is that you have no business to meet expenditure for which you
have not raised emergency taxetion. 1f you examine the various items
of your unusual or extraordinury expenditure, you will find that they
are-such as should be possible for any Government to make provision in
the ordinary course. Could it be said that Rs. 7 lakhs for handloom
weavers, Ra. 5 lakhs for the dairy institute, Rs. 5 lakhs for agricultural
marketing, Rs. 8 lakhs for the Delhi hospitals, Rs. 2 lakhs for Archaolo-
gical Survey—researches I suppose—and another few lakhs for anthropolo-
gical researches wcould be considered to be 8o emergent as to justify
expenditure from emergency taxation? It should be considered to be a
tyrannical and oppressive taxation.

Again, he criticised one Honourable Member who had said that, while
asking for reduction of expenditure, it would be inconsistent to ask for
increase of grants. This is the usual argument of the Government
Benches. We, no doubt, ask for a number of things, but what you gen-
erally do is, you reject everything. You won't say, “well, you have
asked for so many things, 1 am going to provide for this thing this year,
you must be satisfied””. We ask for rcduction of taxation, because you
do not grant us any of our requests and there is no chance of any of our
demands being accepted by you. When we ask for the reduction of- the
post card rate from nine pies to three pies, you say "‘you want this, you
want that, therefore, I am not going to reduce the rate”’. When we say
“you have taken so much money, why don’t you do this and do that’’,
you say you cannot do anything. So, there is no meaning in finding
fault with Honourable Members who ask for a reduction of expenditure
and also for an increase of grant. TIf you are prepared to give increase of
grants and thereby justify the amount of taxation that you levy, that is
something which we can understand. :

I shall now come to the contraction and value of inland trade. 1
believe that, in the normal course of events, the inland trade of a country
must be nearlv ten times the value of foreign trade. May T ask the Budget
Officer in what proportion our inland trade stands in relation to foreign
trade? Ts it fair to take only the figures of nine or ten mm\th? of thie
year snd eompure them with the figures of the precediny year? You must
take {he average figures of the last four or five years and let us know
whether there has been any appreciable increase in inland trade. It has
been said that the economic condition of the people is goinz up. I suppose
it is going up in the minds of those_highlj.r paid men. It is clwayx the
case that when ene is satisfied, he thinks the whole world is szttnaﬁed. It
is no doubt r very enviable mentality that people who are satisfied must
think that every one else is satisfied. Bubt to examine fohe ques-
tion, whether the economic condition of the peoples is going
up. we have to go into the villages and find out what ‘the actual state of
affairs is. The Budget Officer quoted in support of his argument that
the econcmic condition of the people was going up, the voluma.nf deposn]t:a
in the Post Office Cash Certificates, in the Post Office Snvings Bank,
ete. He very carefully omitted to mention the low rate of interest of
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banks for current accounts and savings bank accounts with thein. While
the savings bank deposits have increased in several banks, the interest
has been reduced on current account to one per cent., and I think, on
savings bank, the Imperial Bank of India has reduced it to 14 per cent.
or two per cent. Apart from that, the money is unemployable. It is not
in the savings banks alone that you see large ‘accumulafions of money, but
in very many banking concerns, there is a large accumulation of money,
and this is no indication of the cconomic prosperity of the country. On the
other hand, it is because that we ure not able to employ the large capital
that is available in profitable undertakings that there is this accumulation.
To infer from large deposits in savings banks that the cconomic condition
of the people has gone up is erroneous on the part of ordinarv people,
but it is a dangerous inference so far as Government officers are concerned.
It was also said that the indigenous moneylender was not taking money
from the bigger sowcar, either because he himself has come into possession
of more money or because the borrower does not require money, Ig this
the way by which Members of Government determine the economic condi-
tion of the people and decide about their prosperous condition? It is very
unfortunate that he should have ignored the various handicaps laid on
the small moneylender in recent times. In almost every province, debt
legislation has been passed and this imposes some stringent conditions on
the moneylender. T believe, there is also a Bill which has been given notice
of in this House for freedom of debtors from arrest and non-attachment
of a portion of salaries. It is not necessary for me to say whether these
are good mensures or bad measures. But one thing is certain, and that
is, that all these are restrictive mcasures which affect the credit of the
small man. Now, for what purpose does the small map borrow from the
moneylender? It is only for the purpose of paying the kist. If you can
know to what extent the small man borrows during the kist collection
months, it would be a fair index of his capacity to pay the tax.

It is said that one Honourable Member referred to the fact that the
value of the rice crop in Madras dropped to Rs. 45 crores and thereby
there had been a loss of about Ra. 20 crores to the agriculturists, and it
has been stated in reply that out of 45 crores value of rice, 44 crores value
is consumed internally. 8ir, like the law of averages, this is also a very
deceptive argument. 45 crores value of rice is no doubt produced in
Madras Presidency. Is it, therefore, suggested that without converting
that produce into money the ryot or the people of the province would be
uble to consume the same? Tt must pass into others’ hands and when it
passes into others’ hands the return he gets is often smaller than the money
which he got previously, on account of the fall in prices. But the
Honourable the Budget Officer conveniently forgets that the payment of
tax is still in money. The full value of the money has to be paid; and
for paying a certain amount of money he has to sell a larger volume of
rice produce to satisfv the tax-gatherer.

[At, this stage, Mr. President (The Honourable Sir Abdur Rahim)
vacated the Chair which was then occupied by Mr. Deputy President
(Mr. Akhil Chandra Datta). ]

It is, therefore, wrong to say that because 45 crores value of rice is
produced in a province and 44 crores value is consumed, that it is not
affected by the fall in prices . . . .

Dr, ¥ X. DeSouza: That argument applies only to crops which are
food Iike rice, but not to money crops. -
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Mr, B. Das: You have turned round?

Mr. Bami Vencatachelam Chetty: Therefore, it is an incontrovertible
fact that the capacity of the cultivator to pay his taxes is considerably
dmumghed, apq that ig n'rhy even the Local Governments are realising the
vecessily of giving remissions. Now, in connection with a similar question,
the Hopourable the Budget Officer mentioned some reports of the Pro-
vincial Governments which uniformly go to show that there has been an
upward tendency in the condition of the agriculturist. 1 have o doubt if
these reports are those sent up to the revenue boards for the purpose of
maintaining the existing rates of land revenue assessmeni. Generally, it
is an open secret that whatever might be the personal views of the district
officers in regard to the condition of crops in their areas, the condition
must be so indicated to the higher authorities as not to put them in an
awkward position when they have to meet the demands for the reduction
of land revenue assessment; and it is only in very rare occasions when the
distress is far too acute to ignore and when the district officers have not
become so seasoned and so trained to ably soften facts that recommenda-
tions for remissions reach the Provincial Governments. Therefore, to set
such a high value upon the reports of Provincial Governments, which,
ufter all, are bused upon the district officers’ reports and submitted just
at the time of the assessments, is rather disadvantageous to know the
exact truth of the condition of the people. I do not know how else we
could show to this Government that the people are suffering from the lack
of business, from the lack of sufficient money to sustain themselves even
up to the level to which they were accustomed some years ago. TUnless
the Government themselves believe that there should be some truth in
what we, time after time, arc expressing in this House, there is to my
mind no other way of convincing them. Therefore, while T feel that so
far as certain rates of taxation and certain postal rates are concerned there
was some indication of relieving the burden of the people, there is vet a
lot more to be done. Avpart from that, the one way of gaining the eon-
fidence of the people and their co-operation in its full measure is to take
their representatives into the fullest confidence and explain to them why
it is that they should still adhere to the export of gold. whv it is that they
should still adhere to this 18d. ratio, why it is that protection could be
given only in driblets, why it is that repression should be going on in
the manner in which it is now being done. T pray that God Almighty will
give wisdom to the Honourable Members of the Government to understand
the spirit and the minds of the people . . . . .

The Honourable Sir Nripendra 8ircar (Leader of the House):
and that He might be equally kind to the Opposition.

Mr. Sami Vencatachelam Ohetty: . . . und to improve their economio
and political condition.

Dr. P. N. Banerjea (Calcutta .Buburbs: Non-Muhammadan Urban):
Bir, at this stage, it is incumbent on us to consider the financial history
of the country before we begin a discussion on the various items contained
in the Finance Bill. I will not, however, deal with the remote past, but
will confine iy eitention to the period beginning from the outbreak of
the Great Furopean War. During these 22 vears, we had in India ten
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years of deficit, nine years of surplus, and three years in which the ex-
penditure was equal to the income. How were the deficits met and how were
the surpluses secured? By borrowing and taxation. In 1014, that is to
eay, just on the eve of the outbreak of the European War, there was
practically no unproductive debt in thig country. The first purpose for
which debt was incurred was to give assistance to the British Government
in carrying on the European War to the extent of £146 millions. Then,
there were further additions to this unproductive debt due to deficits in the
Government's budgets.

Coming to taxation, we find that it was on no less than twelve
occasions during this period that fresh taxes were imposed on the people and
it was only a very small proportion of thig additional taxation that has so
far been remitted. Now, Bir, is this a satisfactory state of things? I
am not one of those who regard taxation as a necessary evil. On the
other hand, T believe that in certain conditions and in certain circumstances
{axation may become n necessary good. If the distribution of the burden
of taxation is equitable, and if the proceeds of taxation are properly utilised,
taxation made the instrument for promoting the welfare, social, moral
and economie, of the people. Bnt for what purpose has taxation been
imposed in this countrv during the last twentv-two years? Have these
taxes been levied to extend education? No. Have these taxes been levied
in order to improve sanitation and public health? No. Has taxation been
imposed in order to improve nagriculture? No. Has taxation: been levied
m order to develop the industrial resources of the country? No. Has
taxation been levied in order to introduce measures of social reform, in
crder to relieve poverty, in order to relieve unemplovment? No. The
emphatic answer to all these questions is ‘‘No”’.

For what purpose, then, has this nadditional taxation been imposed?
In order to enable the Government to carry on fhe ordinary duties of ad-
ministration. Sir, if we compare the administrative expenditure which
existed in 1914, with that of the present day, what do we find? We
find that there has been an enormous addition to the expenditure of the
country,—and on what subjects? On subjects which do not relate to
the nation-building departments of administration, but to subjects like
defence, police, general administration, and so forth. Now, Sir, these are
important duties which the Government have to carry on, I do not deny
that. But my complaint is that there is a luck cf balance between what
may be called the protective services of Government and the ameliora-
tive services, and this lack of balance has been in existence in this country
from the beginning of British rule. 8ir, time has now come when this lack
of balance should be remedied, and it is urgently necessary that steps should
be taken to take in hand the subjects which have so far been neglected.
For this purpose sufficient funds should be provided. Now, Sir, how can
this object be achieved? This can be achieved only by a reduction in
expenditure. It is true that on some occasions, when the pressure was
very great, Government adopted a policy of ratrenchment. But this policy
was a feeble one, and in many instances a misdirected one. While the
sxe fell heavily &t the bottom, the top was practically left untouched.
When temporary cuts were levied even at the top, even this small reduc-
tion in salaries was removed at the earliest possible moment. S8ir, what
is wanted now ‘s to adopt & pruper policy in carrying on the administra-
tion of the country, and that policy is to secure money by retrenchment
in the different departments by removing unwanted persons from the top
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and by effecting a genernl ent in salaries und to utilise the money thus
released for beneficial services. Sir, on the occasion of my budget speech the
other day, I urged that more money should be made over to the provinces.
My object was not to make it possible to incur additional expenditure
on subjects like police and general administration, bub to enable them
to spend more money on subjects like public health, sanitation, education,
agricultural improvement, and industrial development.

Sir, Sir Walter Layton, the financial assessor of the Simon Commission,
remarked & few years ago that, while India was spending as much in
regard to the protective services as any other civilised country, her ex-
penditure on education, sanitation and other subjects was extremely small,
and in regard to some of the services, which engaged attention in other
countries, India incurred no expenditure at all. Sir, the time has come
when the whole matter should be considered in a new perspective.

Sir, the other day, when the Honourable the Finance Member was
presenting his budget, he said that India was on the road to recovery
and was gradually gaining in ptosperity. Well, I do not know whether
he was quite correct or not. Butb, with reference to this, I said that there
were certain indications that foreign trade had improved to some extent.
Today, my Honourable friend, Mr. Sanjiva Row, points out that internal
trade has also improved, but the figures, which he supplies, themselves
tend to show that this improvement is not at all appreciable,—it is, in
fact, almost negligible. An improvement in foreign trade does not neces-
garily imply that the country is prospering.

While, on this subject, Sir, I may mention that our export trade has
not as yet improved to the extent that it would make it possible for us
to do away with the export of gold. For a long time past India enjoyed
a very large favourable balance of trade, and the result was that India
was able to accumulate a large store of gold. But, during the last five
years, what has happened ? A considerable proportion of this store of
gold has been drained away. The Honourable the Finance Member says,
and my Honourable friend, Mr. Sanjiva Row, repeats it, that this is nat
distress gold. I take them at their word. If it is not distress gold, then
there would be no hardship if we levy an export duty on this gold. You
cannot have it both ways. With one breath you say it is not distress
gold, and with another you say it will be a hardship on the people, who
export gold, to levy an export duty on it! India is in need of money, in
very urgent need of money. Provincial autonomy, or what is known by
the name of provincial autonomy, will be established soon. The pro-
vinces will require greater expenditure. Why then, do you not levy an
export duty on gold at a very moderate rate, say, at the rate of ten per
cent.? During the last five or six years, India has exported gold to the
extent of Rs. 2065 crores. (An 'Honourable Member: ‘275 crores’.) T
stand corrected. I do not remember the exact figure, but it is a detail.
The average rate of export is something like 50 crores a year. If you
levy an export duty on gold at the rate of ten per cemt. during the next
year you will be nble to improve the finances of the country by something
like Rs. 5 crores. . That will not be a very small gain. The Honourable
the Finance Member said last year that gold is s commodity like other
commodities. If this were go, then his own country, England, would not
.have been 8o anxious to preserve her gold stores, and other countries slso
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would not have been so anxious to preserve their gold. Whatever that
may be,—the Honourable the Finance Member said that the people of
the country are deriving large profits from this export of gold. Profits,
as every economist will tell him, ure o proper subject for taxation, and I
would, therefore, urge him to levy a tax on the export of gold.

The Honourable Sir James Grigg: Even when the profits are made by
the agriculturist selling his ornaments?

Prof. N. G. Ranga: You admit it then?

Dr. P. N. Banerjea: Does this gold come from the pockets of the agri-
culturists ? Are they in such a flourishing condition that they can afford
to send away their gold? If this be so, it is distress gold; you cannot
have it both ways. I agree with you that the whole of it is not distress
gold, and, therefore, T urge you to levy an export duty on the commodity.

Now, coming to the question of recovery, my Honourable friend suys
that India is well on the road towards recovery. But what have the Gov-
ernment of India done to promote recovery in this country? Compare the
activities of the Government of India with the activities of some of the
other countries,—United States, England, Germany, France, ete., where
serious attempts have been made to bring the depression to an end. In
India, practically nothing has been done.

An Honourable Member: Nothing will be done.

Dr. P. N. Banerjea: And what do we find? The present position is
that, in most of the countries of the world, unemployment is on the
decrease. I asked a question on this subject the other day, and I pointed
oub that India does not appear on this list which was published by the
League of Nations. Then, I asked: ‘‘Is it a fact that in India unemploy-
ment has increased’’, and the answer was ‘‘Yes''. 8o, the position is
that, in India, unemployment has increased, whereas, in other countries,
unemployment has decreased. I will not discuss the steps which have
been taken in other countries to cope with unemployment. This was
temporary unemployment, and it was met by various temporary measures.
One of the most important of these measures was the construction of
public works. The Government in India ought to have done the same.
But unemployment in India is not a temporary phase; it is & perma-
nent condition. Now, how are you going to remove this permanent con-
dition? Well, we can do this only by industrialisation. To me it does
not seem that there is any other way open.

If we read the history of India since the commencement of British
rule, what do we find? We find that there is a melancholy tale regard-
ing the economic and financial injustice done to India, and this melan-
choly tale has been told a hundred times, and even more, not only by
Indians, but also by Englishmen. I will not repeat this tale, but this
much I will say that if the Honourable the Finance Member wishes to
acquaint himself with the financial and economic history of India during
the last 200 years, he will find meany books in which a true account is
very carefully given. (Interruption.) I could have myself given him
some of my books. I admit that in recent years there has been some
change in policy. The Government, a few years ago, adopted the policy
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of discriminating protection, and the appllcablon of this principle has
helped several industries. But if we examine very carefully the methods
of such application, we find that the policy has not been carried as far as
it ought to have been, and there have been many omissions. So far as
small and cottage industries are concerned, they have been ignored almost
entirely, and, in some cases, the int.erests of the small industries have
been adversely affected. I would ask the Government, therefore, to
adopt s policy of industrialisation, that is to say, adopt a policy of develop-
ment, not only of large scale industries, but also of small-scale indus-
tries and cottage industries. I have already admitted that tariff protec-
tion has been given. But tariff is not the only form of protection that
can be given to industry in this country. There are various other ways
in which encouragement may be given to industry. Pioneering would be
one such form, Guaranteeing a minimum rate of profit would be another.
Purchase of stéres would be a third, and the financing of industries would
be the most important of all. If the Government adopt -such a policy,
» great change will occur in no time.

8ir, I have not had time to touch some of the points which I wanted
to deal with, and I wish to discuss a few of them now. With regard to
gold export, I wish to point out that such export is necessary, because
of the huge amount of home charges which this country has to meet.
These home charges consist of various items, but the most important
among them consist of pensions and leave allowances of officers, both
military and civil, and the interest on debt. Now, it is these home charges
which make it incumbent on us to export gold. In the years before the
economic depression of 1931-85. Indix 1net these home charges by send-
ing an eoxcess of exports over imports, but the situation has now changed.
What has to be done now? It is absolutely necessary that the Home
charges should be held in check. Greater Indianisation would go a long
way towards reducing the home charges, and a reduction in pensions and
pay of British officers would also work in the same direction. A further
step will also have to be token, and that will be to float more largely
loans in India. If gradually the foreign debt is paid back by means of
internal loans, Indix will ultimately be able to free herself from the
stranglehold of British eapital. This has a political as well as an economic
bearing, and I hope this matter will receive consideration.

One word more, and I have done. India presents the unique spec-
tacle of a poor people in a rich country. There are few other countries,
I believe, where a simliar spectacle could be observed. But India has
not always been poor. Ir Indiw is poor today, what should we do? It
is incumbent on us to find out the causes of this poverty and to apply
the proper remedies. The people and the Government must combine in
order to find out the causes and to apply the proper remedies. Will the
Honourable the Finance Member take the first step in this matter? He
will perhaps say that he belongs to the orthodox school and sccording to
the orthodox school. latssez-faire is the best policy. But although he was
at one time a member of the orthodox school, I invite him to - expand
his vision and to see that orthodox economics is not suitable to the present
circumstances of India.

[At this stage, Mr. President (The Honoursble Sir Abdur Rahim)
resumed the Chair.] ;
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Sir, only yesterday, I was reading a new book by one of the greatest
economists of his own country. It is the latest book by John Maynard
Keynes, and it is entitled ‘‘General Theory of Employment, Interest and
Money”. Mr. J. M. Keynes was brought up in the traditions of the
orthodox school, but he now finds that these traditions do mot suit him,
- and he says that the tacit assumptions of the exploded classical theory are
seldom or never satisfied, with the result that it cannot solve the economic
problems of the actual world. I ask the Honourable the Finance Mem-
ber to mark these words—it cannot solve the economic problems of the
actual world. T invite him to extend his vision and to take a more reason-
able view of the circumstances of India. Mr. Keynes further points out
that it is necessary for Government to expand its activities in the direc-
tion of giving assistance to industry and trade. 8o, if an orthodox mem-
her of the classical school has come round to this view, I hope and trust
that it will not be long before our Finance Member also turns his atten-
tion to the realities of the problem and changes his views. But whether
he does or not, we have a duty to perform, and let this House make it
clear to the Government that the time has come when+ new orientation
of Government policy is needed, and that unless that is done, there is
bound to be confusion and chaos in the country.

Mr. Ghanshiam Singh Qupta (Central Provinces Hindi Divisions: Non-
Muhammadan): There have been shots and countershots in this battle-
field of cushions and armchairs, and I was watching, as a villager, as to
who has lost the game and who has won it. Up till now, it was very
difficult for me to decide as to who is going to win and who is going to
lose. But one thing is certain that it is the Indian villager that is really
going to lose the battle, and it is this mighty Government that is going to
win it! Therc have been arms and ammunitions, some drawn from the
old armoury &nd some from new ones, but the net result is the same and
will continue to be the same—that this mighty Government will win and
the villager will lose. In the name of the villager, T have to say this that
although I noted great learning, erudition and book authority, there was
one thing that struck me, more particularly about my Honourable friend.
Mr. Sanjiva Row, shat he does not know the villager. At any rate, he
does not know what the villuger is suffering from. He has drawn his
conclusions in the sort of way given in a story in the ‘‘Pancha-Tantra’'.
8Sir, there was a jackal which was caught, and that jackal used to be given
blows, becausz the jackal was eating in the fields of a cultivator. Another
jackal came and inferred from its face, ‘‘Oh, you are very very thick, yon
are very fat, what do you eat?”’ The inference thut he drew from his
body is just like what our Pandits are drawing when they draw inferences
from their statistics, and when they say: ‘‘Oh, this is rising, and that is
falling, therefore, there must be prosperity’’. Now, a brother-jackal saw
the fat jackal and said: ‘‘Look here your cheeks are very very fat, your hands
ure fat, you must be prosperous, and you must be eating very good things’'.
Then, that jackal said: ““Yes, very well, I am eating really fine things
every morning and every evening, but I would only ask you to do one
thing. Please come and untie my neck and tie yours, and you will then
enjoy what I have been eating, and, afterwards, you will know, and yon
may also grow fut.”” He was probably, Sir, less clever than our friends
opposite, and he got himself tied and let loose the other one. The next
morning, when the cultivalor caine, he gave him a good beating. Then he
gaid: ‘‘What are you doing, don't beat me."" 8o, in the same way, my
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Honourable friends reading from certain figures are like the reading of that
jackdl from the face of the other jackal, that that fellow is fat and is very
happy. He suid: ‘‘This is how he was happy.” 8o I will say the same
thing. You should not merely draw your inferences from those books, but
if you will please go und see the villagers, and I invite my Honourable
friend to come and see the villager in the Chhattisgarh Division, and if he
will come there, then the whole of your theories will be falsified. So, if
you care to draw a really fair inference and a correct inference, you should
go and see the villages and then you will' find that either your data is
wrong or your inferences are wrong. 8ir, my Honourable friend has said:
*“Oh, there ie such an amount of increase in investments in post office
eash certificates and in savings bank deposits that no one can draw any
conclusion other than this that the average villager is happier”.

(;I'h; Honourable 8ir Nripendra Sircar (Leader of the House): He never
said that.

Mr. Ghanshiam Singh Gupta: If he did not say that, I will withdraw
my words, but what I understood him to say was—and he was speaking in
a very low tone, and I wanted him to speak up us I am speaking just
now—I understood him to say that the average villager was more pros-
perous, hecause there were bigger deposits in the savings bank accounts
and there were more purchases of cash certificates, because, he said, the
villager deposits his suvings there in the post office. If he did not say
that, T will stand corrected even by the Honourable the Law Member, but
I would like that to come from his client himself, Mr. Sanjiva Row,—that
he did not meun it—rather than from his lawyer the Honourable the Law
Member, because, so far as we laymen are concerned, we want these
ndmissions to come not through a lawyer, and particularly when the client
is present; if I am wrong, I should like to be told so by the Honourable
Mr. Row himself. Anyway, the position is this. You cannot find four
annas with an ordinary villager. You cannot find (excopt to a very small
extent) money in an ordinary village. Tt is certainly true that there are
sccumulations in the banks and lack of money in the village. There must
be scme reason for that. Probably my Honourable friend, Pandit Govind
Ballabh Pant, or the Honourable thg Finance Member will be ahle to
explain the reason, bu! I can only say, as one knowing a villager himself,
what the actual facts are. But, before I go into those details, T must
say one thing, because this is the time when we can have some heart to
heart talk. Howsoever feeble my voice may be,- howsoever ineffective my
voice may be, and I also say that it may purely be technical, but T shall
put one question, and that question is this. 8ir, T question the moral
right of this Government to tax the people of India. I can understand a
Government taxing fits people where it is the people’s representative; 1
can also understand an autocrat taxing the people over whom he rules, if
he is a benevolent autocrat, if he spends that money in the way in which
it has bheen described by Kalidas:

“'Prajindmeva Bhootyartham sa tdbhen bali magra heet.
Sahasra qund mutsrashtoom aadutie iu rasam ravi.
Which means:

*“King Raghu and others used to take from their subjects in order to give the
latter much more; Sun takes from the-earth in order to give it back a thousand fold.”

(Hear, hear.)
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Now, if an autocrat takes money and spends it for the welfare of the
people, then, of course, he has a moral right to take it. Therefore,
howsoever my voice may be feeble, and [ know that it is very feebls
(Voices: ‘‘No, no’'), howsoever my yoice may be ineffective, and 1 know it
is very ineffective (Voices: ‘‘No, no'’), and howsoever the question may be
technical, and I know fit is very technical, I question the right of this
Government to tax the people of Indis. Now, why do I question it? Sir,
I am not a hater of autocrats. If I were free, T would love to be under an
autocrat who swore allegiance to the people of India, but I would not like
to be under even a democrat who swears allegiance to some other country.
Then 1 may be asked, why do 1 put this question? It ‘s because this
Government has been most callous to the villager, to the agriculturist.
Oh, how much they have taken from him!

There is one point, Sir, to which I want particularly to draw the attention
of this Government, and it is this, that after 1902, after Lord Curzon's
Government, there has been no sll-India land revenue policy, and, in the
absence of an all-India revenue policy, whereby the average agriculturist.
the average villager, muay be profited, we find, Sir, that there has bheen a
lot of misery in the viilages. Now, T can assure this House of a particular
tract which I know intimately, Chhattisgarh. Sir, there is literally no
water there; out of u hundred villages, I say, it is very difficult to find in,
say, fifty villages any decent, drinking water, or even in thirty villages.

An Honourable Member: That subject is provincial.

Mr. Ghanshiam Singh Gupta: My friend says: ‘‘that subject is pro-
vincial”’, and he thinks, therefore, that I need not talk upon it. But, Bir,
if T cunnot get pure water to drink even, then what is the good of this
Government ?

An Honourable Member: What is the size of a cow there?

Mr. Ghanshiam Singh Gupta: Sir, if you have ever gone there, you
would have seen that it is less than a goat here in the yield of its milk:
it is literally true. Sir, T was thunderstruck when I first came to Delhi.
I was told that the cow here gives about ten seers of milk and the goat
gives about two seers of milk. Now, out of s hundred cows in Chhattis-
garh Division, you will not be able to pick up two or four which will give
two seers of milk in the whole day. The Government have been most
anxious, they say, to improve the agricultural condition of the villagers . . .

Pandit Lakshmi Kanta Maitra: And what is the size of the goat?

Mr. President (The Honourable Sir Abdur Rahim): Will the Honourable
Member finish his specch now ?

Mr. Ghanshiam Singh Gupta: No, Sir.
Mr. President (The Honourable Sir Abdur Rahim): Very well.

. Ohandra Datta (Chittagong and Rajshahi Divisions: Non-

Hr ‘k?{uuhammadan Rural): 8ir, the report of the Seleet Committec
82M. . the Delimitation Committee Report has been presented this
morning, but some Honourable Members of $he Committee did not have
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[Mr. Akhil Chandra Datta.]
the opportunity to sign the report at that time. May I, Sir, have your
leave and the leave of the House for this report being signed by those
Honourable Members here present ngw ?

Mr. President (The Honourable Sir Abdur Rahim): Under the excep-
tional circumstances of this case, the Chair will raise no objection, if the
House uagrees, that the Honourable Members, who have failed 4o sign the
report, may sign the report here at the Secretary’'s table. The report is
already in the possession of the House, and the Chair cannot, therefore,
allow any additions to be made to it, in any way, without the leave of the
House. Is it the pleasure of the House that Honourable Members who
have not signed the Report may be allowed to sign it now?

Several Honourable Members: Yes, yes.

Mr. President (The Honourable Sir Abdur Rahim): Those Honourable
Members who have not signed the Report may do so now. -

Mr. Akhil Chandra Datta: There is another matter that I wish to bring
to your notice. My Honourabie friend, Sir Muhammad Yakub, is not here
just now. As a matter of fact, he has put his signature to another copy
of the same report which is exactly identical and which is in my possession.

[ have got his signature in that copy.

Mr. President (The Honourable 8ir Abdur Rahim): That copy can be
put in. Those Honourable Members who have not signed the Report may
now come to the Secretary’s table and put their signature to the Report.

(The Report was then signed.)

The Assembly then adjonrned till Eleven of the Clock on Thursday.
the 19th March, 1936.



APPENDIX *

We, the undersigned members of the Committee appointed by the
Legislative Assembly to consider the Indian Delimitation (Hammond)
Committee’s report, have carefully examined the proposals of that Com-
mittee. Our criticisms and recommendations are confined to the specific
points dealt with in the following paragraphs:—

Single versus multi-member constituencies.

2. In view of the fact that the franchise will be extended to a large
proportion of electors inexperienced in the exercise of the vote we welcome
the acceptance of the principle that single-member constituencies should
be the rule and multi-member constituencies the exception. We do not
accept the Hammond Committee’s recommendation for multi-member
constituencies in the provinces of Madras and Bombay generally, except
in the cities of Madras, Ahmedabad and Bombay and except where
reservation is necessary for Scheduled Castes, Mahrattas and the Back-
ward Classes.

The representatives of Sind and Orissa are of opinion that, considering
the size of the constituencies, single-member constituencies should be
replaced by multi-member constituencies in those provinces.

If multi-member constituencies are retained in the provinces of Madras
and Bombay, we recommend that similar constituencies be constituted in
the Provinces of Sind and Orissa, provided that the method of voting in
such constituencies is the method of distributive and neither the cumula-
tive nor the single non-transferable vote. In fact, we would strongly
advocate this method of voting in all multi-member constituencies includ-
ing those constituencies where seats are reserved for Scheduled Castes in
accordance with the Poona Pact except in the cities of Madras,
Ahmedabad, Bombay and Karachi. Though we should have wished for
the election of a representative of the 8cheduled Castes to be by
distributive vote in those cities also since this method of vote is more
in accord with the spirit of the Poona Pact, neverthcless. having regard to
the practical difficulties the cumulative vote has to be nccepted for these
cities but mnst be restricted to them alone.

. Urban versus Rural.

8. It is necessary at this stage to call attention to a proposal of tho
Hammond Committee which appears to have dealt unfairly with the
case of the United Provinces in the matter of adequate urban representa-
tion in the provincial Legislative Assembly. In paragraph 117 of their
Report the Committee recommend the allocation of only 18 general seats
to urban constituencies out of a total number of 140 seats. Not only does
the proportion of seats which is now being sllotted to urban areas compare
unfavourably with that allotted to the existing Legislative Council but the
voting strength of urban areas has also increased by about 50 per cent.
and several new towns have been added to the urban category.

* Vide page 2751 ante,
( 2818 )
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Another instance of gluring inequality uppears in the case of Sind where,
despite the stress laid by the Hammond Committee on achieving a reason-
able balance between the interests of town and country, only 2 urban
seats have been proposed for the Muhammadans out of a total number of
83, and that only in the Karachi City. In making such a recommendation
the Hammond Committee have completely ignored the vast Muhammadan
urban population in the districts of Hyderabad and Sukkur. By tacking .
on the legitimately urban areas to rural areas they would keep out the
greater proportion of the intelligentsia resident in the cities.

We have no doubt that these two obvious inequalities will be redressed
‘n the light of these criticisms.

Women.

4. The Hammond Committee propose the allocation of all seats
reserved for women in provincial Legislative Assemblies to .special constitu-
encies. There is however one small matter which owing to the intensity
of feeling on the point we should be reluctant to overlook. This is in
regard to the extent of the women’s constituency in Assam. In deference
to popular feeling and on the merits of the case we recommend that the
constituency for women in Assam should comprise the towns of Gauhati,

Svlhet and Shillong.

Landholders.

6. The representatives of certain provinces have brought to our notice
the high qualification in respect of the payment of land revenue which is
proposed for voters for the landholders’ constituencies. We are satisfied
that the rates of land revenue are excessive and we recommend their
reduction: in the United Provinces to Rs. 2,500 land revenue, in Madras
to Rs. 1,500 land revenue, in Bihar to Rs. 2,000 land revenue and/or
Rs. 500 cess; and a proportionate reduction in Orissa.

Commerce.

6 (a). The suggestions for the rules to govern the qualifications of
electors in the commerce constituencies in the Provincial Legislative
Assemblies are set out at page 177 of Volume I of the Hammond Com-
mittee’s Report.

According to these suggestions a person (including a firm) would be
qualified to be included in the electoral roll of a commerce constituency
(i) if his name is included in the list of members of the Chamber forming
such a constituency and (ii) if he is engaged in trade and possesses a paid
up capital of not less than Rupees one lakh. This suggestion may cause
difficulty in the case of some business houses carrying on business in India
from exercising the vote. We accordingly recommend the inclusion of a
suitable provision in the rules that the paid up capital should not be less
than Rupees one lakh or its equivalent in any other currency at par of

exchange.
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(b) One seat has been allotted under the Government of India Act to
‘Commerce and Industry in the newly constituted province of Orissa.
The :Local . Government recommended that this seat should be filled by
the Orissa Chamber of Commerce, but the Hammond Committee doubted
the advisability of allotting the seat to a body which had either not come
into being or was in the process of formation. We have carefully considered
the claim of this Chamber which came into existence in the year 1981
and has been endeavouring to serve the needs and to promote the com-
merce and industry of the province. Its claim to recognition is, in our
opinion, sound and we support the proposal of the Local Government for
the allotment of the Commerce seat to this Chamber,

(¢) We have also considered the claim of the Bengal Mahajan Sabha
to one of the Commerce seats in Bengal. This organisation is at present
represented both in the Bengal Legislative Council and the Central
Legislature; the Local Government did, in faet, recommend the continu-
ance of this representation. We are averse as a general principle to
disfranchising an existing constituency. We therefore recommend that the
representation of this Sabha should be maintained and that this may be
effected by giving to it one of the additional Commerce seats in Bengal
alltted to the Indian Tea Association or to the Caleutta Trade Association.

(d) We recommend also that—
(1) The United Provirces Chamber of Commerce;
(2) The Merchants Chamber, United Provinces; and
(3) The Indian Chamber of Commerce, Punjab, should be included
in the electorate for the seat allotted to the Northern India
Commerce in the Federal Assembly.

Residential qualification of candidates.

7. We are unanimously of the opinion that there should for the new
vonstitution, be only one residential qualification for eandidature, that is,
a candidate should reside or have & place of business in the province.
<, long as 'he is registered as an elector on any electoral roll of the
province and not otherwise disqualified he should be eligible to contest any
sont in the province.

Tabour.

8. (a) We regard it as of importance that the Trade Union Movement
in Indin should be fostered and encouraged. With this objeet in view we
recommend generally the reservation of more labour seats for registered
trade unions provided the unions satisfy the tests laid down by the
Hammond Committee with this variation that unions need not have been
in existence for more than six months,

(b) In Assam we recommend that one of the four labour seats should
he given to non-plantation workers especially those in the collieries, oil

‘tiélds and the railways. .
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(¢) Regarding plantation labour in Assam we suggest the removal of
restrictions both as regurds the franchiso beiug conferred on certain castes
or tribes only and the residential qualification. We propose the extension:
of the right to all workers on the pluntations, whether residing there or
not and regardlees of caste or tribal or residentinl considerations.

(d) We consider it essentiul also that sardars and other memberls of
the supervisory and recruiting staff in Assam as elsewhcre should be
disqualified from being cindidates for the labour seats.

(e) We are unable to accept the Hammond (ommittee’s recommend-
ation that for indirect etections, whether in a trade union or unorganized
labour constituency, the electoral roll must be prepared by -the employer
whether tha Manager of a railway, s mine or a factory. In all cases the
preparation of the electoral roll must be undertaken by tho Government
and the responsibility should not be shared with anyone else.

Qualifications of electors for the Federal Legislature.

9. There is a strong demand for the lowering of the qualifications of
voters for both Chambers of the Central Legislature from Dclhi and Ajmer-
Merwara as also from the Couneil of State from Orissa. The Committee
see the reasonableness of the demand but us His Majesty's Government,

‘in White Paper published on 1st October, 1935, have alrendy set out the
qualifications which they propose to recommend to Parlinment, the mutter
is for His Majesty’'s Government to decide.

Income-tax qualification,

10. In paragraph 430 of the Report the Hammond Committes
recommend that a rule should be enacted, that the income-tax authoritics,
if 8o desired by the assessee, should indieate on u receipt granted to him
the amount of income derived from trade, commerce or industry on which
he has been assessed to income-tax. We have ccnsidered this proposal
and would advise that the declaration by the inceme-tax authorities-should
not disclose the actual figure of inecome but should only indicate that the
income is sufficient to entitle the nssessee to be placed on the electoral roll.

The electoral roﬂ.

11. We consider that every possible facility should be nfforded by the
registering officers to all classes of enfranchised voters whuse names ure
to be brought on the electoral roll on their own application. The officers
charged with the preparation of the voll should make it u point while
preparing the rolls for other kinds of voters to obtain applications from
all who are required to apply.

We are algo of the opinion that permanent revising authorities should
be appointed to maintain the electern! rolls entirely up-to-date.
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Filing and scrutiny of nomination papers.

12. The‘filing and scrutiny of nomination papers_and ‘the decisions to
be taken on any matters connected with them should, in our opinion, be
entrusted to civil judicial officers only.

Secrecy of the Ballot.

13. We have given the closest consideration to the recommendation
made in paragraph 740 of the Hammond Conmuittee's report. We feel
strongly that this recommendation is destructive of the true principle of
voting by ballot and the freedom of the vote. The endeavour of all
advanced constitutions is to preserve the freedom of the vote: the result
of getting the ballot paper marked by or shown to another individual is to
destroy this freedom. It will be particularly irksome under the new order
when owing to a lurge incrense in the number of voters it will -be necessary
to seek the assistance of all sorts of literate Government officials and others
irrespective of their status or position, for meeting the heavy demand of
election and polling. We attach the greatest iinportance to the secrecy
of the ballot and recommend that the system of voting by means of
coloured boxes with or without symbols should be uniformly adopted. We
consider further that the place screened for voting should not be attended
by any person other than the voter himself. 1t should be open to an
officer appointed for the purpose tv enquire from any voter on his return
from the spot screened for polling if he had used his ballot paper, and in
oase of doubt to satisfy himself on the point. BShould a voter intentionally
leave the voting chamber without surrendering his ballot paper he should
be rendered liable to punishment.

Polling arrangements for women.

14. The polling booths should, we are of opinion, be so arranged as to
ensure satisfactory purdeh arrangements for women voters. As far as
practicable, the polling officers and other staff should in their case be
women only.

Postal voting.

15. The system of postal voting is not conducive to the secrecy of the
ballot and we accordingly recommend that, except in the ease of European
and Anglo-Indian constituencies, where it is particularly desired, such a
system should not be introduced.

Nominat~d seals.

16. Under a system of responsible government nomination .is clearly
ruled out. We are accordingly of the opinion that with the exception of
E 2
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the Federal Council of State and the Provincial Legislative Councils where
nominated seats have been provided by the Government of India Act no
.seats should be set aside for nomination. The four seats to be filled in by
nlominations in the provincial Assembly of Orissa should be filled by
election.

University seats.

17. The condition about registration of Graduates for the University
franchise is entirely unacceptable to us. We recommend that registration
be dispensed with and that every Graduate of five years’ standing or more
should be entitled to vote.

Maiscellaneous.

18. We recommend that one more seat be assigned to Almora in the
United Provinces Lower House from another constituency such as Pilibhit
or Unso.

We also recommend that the Assam Government’s proposal regarding
the distribution of the Muslim seats between the Surma Valley and the
Assam Valley in the proportion of 22 to 12 for the Lower House in the
Provincial Legislature be accepted.

We deprecate the suggestion contained in paragraph 281 of the
Hammond Committee’s report with reference to the scheduled caste
primary elections that ‘‘executive orders might well be issued to District
Officers to encourage and facilitate candidature, where this was thought
necessary’’, and also the suggestion made in the same paragraph in regard
to discouraging withdrawals.

Conclusion.

In conclusion we need only observe that although we have scrutinised
the Hammond Committee proposals with the utmost care, we have pur.
posely refrained from suggesting alterations in matters of detail except in a
few isolated instances where the danger of grave injustice was apparent,
we have confined our attention only to the larger issues and particularly
those in which questions of principle were deeply involved. Nor should it
be thought that we have acted in excess of the powers conferred on us by
venturing criticism on matters which relate prima facie to the provincial
sphere. The provincial legislatures are to form the electoral colleges for



2819

& providing candidates for the Federal Assembly and any proposals which are
likely to%‘cb their composition automatically affect the Federal Assembly,

*A. C. DATTA.
*MATHURADAS VISSANJI.

*K. L. GAUBA.

*M. 8. ANEY.

#N. M. JOSHL.

*S. SATYAMURTL.

*M. C. RAJAH.

*M. ASAF ALL

*{GHULAM HUSSAIN HIDAYATALLAH.
{MANGAT, SINGH.

G. B. PANT.

*ABDUL MATIN CHAUDHURY.
{COWASJI JEHANGIR.

*BHULABHAI J. DESAL

+L. HUDSON.

*NILAKANTHA DAS.

+HENRY GIDNEY.

{tMUHAMMAD NAUMAN,

*MOHD. YAKUB.

* Subject to a supplementary note or notes.
1 Bubject to a minute of dissent,
t Suhject to a note,
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NOTES.

ProrosaL FUR THE MeCDIFICATION OF THE RECOMMENDATION OF THE INDIAN
DEeLMITATION COMMITTEE, REGARDING THE METHOD OF VOTING IN PLURAL-
MEMBER CONSTITUENCIES WHERE RESERVATIONS ARE MADE FOR THE
ScHEDULE CASTES,

1 have already explained my views on the recommendations of the
“Committee which relate to the Scheduled Castes, when I made a speech
in the Indian Legislative Assembly on the motion that the Indian Delimi-
tation Committee Report be taken into considération on the 6th March,
1980. I am, however, submitting this short note to bring out the main
points that in my opinion deserve to be considered by Government.

The main objects of the Poona Pact are to prevent any division in the
Hindu commuuity and to preserve Hindu solidarity by keeping the
Scheduled Castes within the Hindu fold.

The Poona Pact necessitutes the reservation of seats for Scheduled
Castes in General Constituencies. The Primary Election is intended to
obtain candidates of their own choice,—candidates whom they have them-
selves first approved. This primary electorate is nothing but a separate
electorate.

The final electorate is a joint electorate intended to give the caste
Hindus a voice in the finul eleetion of the Scheduled Caste candidates,
and the Beheduled Castes u voice in the clection of the caste Hindu candi-
dates.

These are the fundamental principles of the Poona Pact.  These cardinal
principles should be borne in mind while adopting the sytsem of voting
in the plural-member constituencies, where seats are reserved for the
Scheduled Custes. 8o far as the single non-transferable voting is con-
cerned, the Indian Delimitation Commitiee has rightly rejected this
method of voting, saying that “‘its adoption at fina] elections, in consti-
tuencies in which seats are reserved for the Scheduled Castes, would be
contrury to the spirit of the Poona Puct’’, as the essence of the Pact is
“‘combination and mutual exchange''. (I’aragraphs 46 and 283.)

Rejecting the single non-trunsferable voting, the Indian Delimitation
Committee recommends the system of cumulative voting.  Cumulative
voting obtaing the same result as single non-transferable voting in a plural-
‘member constituency. Multiple vote with cumulative power is same as
single non-transferable vote. In cumulative system of voting the caste
Hindu voters will plump their votes among caste Hindu candidates and
the Bcheduled Castes voters will plump their votes amongst the Scheduled
Caste candidates and this virtually will become another separate electo-
rate—a double distilled separate electorate. Where there are more candi-
dates than one belonging to the caste Hindu or Scheduled Caste, or
beolnging to the same group or party, this system will produce an uncer-
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tain element. This will bring about cleavages in the Hindu community.
Both single vote and cumulative vote will perpetuate ocaste, communities,
and communalism; and communal strife and communa] feeling and class
antagonisms will develop and increase. ’

It is argued that this system of voting will secure minority representa-
tion in the Legislature. It should be noted that protection for minorities
has been afforded by provisions of the Government of India Act, with
reservation of seats for women, the Scheduled Castes, Muslims, Sikhs,
Anglo-Indians, Europeans, Labour and for the backward classes. So,
special protection to minorities within the Hindu fold is not needed at all,
for that will further divide and disintegrate the Hindu society.

The cumulative system of voting, as pointed out by the Madras Govern-
ment in their G. 0. No. 855, dated the 19th August, 1985, is a compli-
cated method of voting. Cumulative method of voting will lend itself to
new forms of corruption, inasmuch ars a candidate will be permitted to
canvas not only for one vote but for more than one vote, for as many
votes ns a voter can give. It will be a greater incentive to the voter to
sell his votes and a greater encouragement to a rich man to buy up all the
votes. Thus, it will be seen that this system of voting will just open the
door for corruption on the part of the moneved candidates to bribe the
BScheduled Caste voters to plump their votes in their favour. The chances
of a Scheduled Custe voter parting with his votes to a caste Hindu candi-
dunte for some consideration will be greater when he has more votes to
give, and the tendency to tamper with his votes on the part of the caste
Hindu candidates will also be greater. In no event will the Scheduled
Caste seat be lost ns it is reserved for a Scheduled Casie candidate, but the
best and the ablest candidates will not be rbturned. With a scat
guaranteed to the Scheduled Caste corruption will be resorted to safely.
1 trust that the Government will not be a party to breeding an endless
possibility of corruption by the Cumulative systemn being recognised.
‘Corrupt influences prevail in all svstems of election, but the scope for
corruption will be the least in Distributive voting. The Distributive system
of voting is the best suited for the Scheduled Castes. This system of
voting is in practice throughout India, except Bombay. Our men have
‘been accustomed to this system of voting for the past sixteen years. This
is the system in vogue in elections to Local Boards also in my Presidency.
The Scheduled Castes have reservation of seats in joint electorate for
District Boards, Municipal Councils, and Panchayat Boards, and they
‘had this system even in Taluq Boards when they were in existence, and
the system works admirably well.  There are even instances where
‘Scheduled Caste members who have been returned to Local Bodies by
this method have been elected ns Presidents and Vice-Presidents of some
of these Bodies. Moreover, under this system of election, there is much
scope for comproniise between groups or parties and for preserving stable

government.

M. C. RAJAH.

New DeLui;
The 14th March, 1936.
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A NOTE ON THE DISTRIBUTION OF SEATS IN THE A8sAM LEGISLATIVE ASSEMBLY

BETWEEN THE MusLiM CoONSTITUENCIES oF SURMA VALLEY AND AssAM
VaLLry.

In their report the Indian Delimitation Committee makes the foilowine
observation with regard to the political situation in Assamn, under tle:
heading the rival claims of Assam and Surma Valleys: ‘‘The second
question impressed us as the question of vital importance in the deliruta-
tion of territorial constituencies in Assam. A rivalry eof long standing into
the historical reasons for which it is unnecessary to enter divides the two
valleys in one or other of which, practically ai! of Assam is situated, which
is not an excluded or partially excluded area. So acute is the rivalry that
it transcends communal and caste differences; the line of division in Assam
politics is primarily not between Hindus and Muhammadans or on caste
lines but between the inhabitants of Assam Valley and Surma Valley.”’
In the light of this fairly accurate appreciation of the political situation in.
Assam the question of distributiorn: of seats between the Surma Valley and
the Assam Valley in Provincial Assembly acquires added importance,

Under the Communal Award 84 seats have been allotted to the
Mussalmans in the Assam Legislative Assembly. According to population
basis the Mussalmans of Surma Valley are entitled to a little over 22 seats.
and those of the Assam Valley a little below 12. The majority of the
Provincial Franchise Committee recommended (Sylhet members dissenting)
that 13 seats should be allotteq in the Lower House to Assam Valley
and 21 to Surma Valley. This recommendation was backed up by =
Resolution in the Assam Council where Surma Valley members are in a
minority. The Local Government held the view that it would not be
zorrect to deprive Surma Valley of a seat to which it was actually entitled
on population basis.. They proposed to the Delimitation Committee to
allot 12 seats to the Assatn Valley and 22 to Surma Valley. But contrary
to the recommendation of the Local Goverrment the Delimitation Com-
mittee have ullotted 13 seats to Assam Valley and 21 to Surma Valley—
a decision which has caused widespread discontent and dissatisfaction
among the Mussalmans of Surma Valley.

If we take up voting strength as a criterion according to Local Gov-
ernment’s proposal 198,000 Muslim voters in the Surina Valley were
allotted 22 seats, with an average voting strength of 9,000 for each
constituency while the Assam Valley Mushm voters numbering 72,000
were allotted 12, the average for each constituency being 6,000. Even
in the Assam Government's proposal the scale was weighted in favour
of the Assam Valley and the Delimitation Committee has gone one better
by allotting another extra seat to that much favoured territory. The
result has been that 15,000 Muslim voters in Karmrup District in Assam
Valley have secured three seats and to facilitate the bestowal of this gene-
rous gift the Delimitation Committee have combined into a Single Constitu
ency the Habigunj and Nabigunj thanas—which formed two separate
constituencies according to the Assam Government’s proposals—with &
total voting strength of 16,000, numerically the highest Muslim Constitu-
ency in the Province. It may be noted chat in Assam Valley Muslim
Constituency has been formed with as low a voting strength as 2,000.
This recommendation of the Delimitation Committee means not only a
grave injustice to the Habiganj-Nabiganj Constituency in the Sylhet
District but it also places the Surma Valley Mussalmans at a comparative
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disadvantage vis-a-vie the Mussalmans of Assam Valley and weakens their-
position in the Provincial Assembly.

This unfair allotment of extra seatv has been sought to be justified on
the ground of growing population of Assam Valley. While during the years
1921—81 the Muslim population in Surma Valley increased by about 2
lakhs in Assam Valley the increase was in ithe neighbourhood of 3} lakhs
a difference hardly justifying departure from the norma] considerations of
population basis. The basis of allotment should be present actual population
and not hypothetical conjectural position in years to come. The percentage
of increase given by the Hammond Committee is misleading inasmuch as
on percentage basig even a large increase amongst larger population is
dwarfed by small increase in small population. We therefore recommend
that the Assam Government's proposal of 22:12 be accepted as between.
Surma Valley and Assam Valley. |

ABDUL MATIN CHAUDHURY.

MUHAMMAD YAKUB.
GHULAM HUSSAIN HIDAYATALLAH.
S. SATYAMURTI. : -

N. M. JOSHI.

HENRY GIDNEY,

M. C. RAJAH,

M. ASAF ALIL
MATHURADAS VISSANJI.

1. Re-adjustment of scats.

Urban areas are abode of intelligentsia and deserve more seats. Specially-
Patna, the capital of Bihar is centre of learning, culture and wealth and
has better claims as compared to less important districts in Bihar like
Purnea district. Muhammadan Urban Patna division should be given
8 instead of 2 and Patna Rural Muhammadan should have 8 instead of 2
as proposed. Under Chelmsford-Montague Reform, Patna 'Rura.l. a.nd'
Urban possess 3 out of total of 18 Muhammadan Members in existing:
council and I propose Patna should be maintained on same ratios when-
gents have been increased from 18 to 40 Muhammadans.
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2. Landholders’ Constituency.

Landholders’ Constituency in Bihar shoulg be created a Multi-member
‘constituency. Muhammadan Landholders who are a minority in province
have ‘no chance of representation wrthout thwe and I propose method of
voting to be ‘‘Plural Voting'’. In the Punjab this view point of insuring
Minority Landholders representation has beer agecepted by Delimitation
"Committee and I rely on same arguments for Bihar - Mubhammadan
Landholders. \

3. Commerce qualification.

The mere fact of membership of a Chamber should be considered real
qualification for Commerce seats through Clamber and this privilege of
*Chambers should not be interfered with. If qualification criferion has at
all to be fixed I think it should be Rs. 25,000 paid up capital of Registered
companieg and payment of Income-tax on Rs. 2,500 within 5 years. In the
interests of smaller traders this protection of lowering the qualification is
essential and necessary.

Relying on the Evidence embodied in the Delimitation Committee
‘Report, Volume ITI, page 174, T think Mushm Chamber of Commerce,
“Caicutta, the only Muslim Organisation of im.portance should be given
-cne separate seat in Federal Assembly. If thie be not possible I propose
an electoral college of 26 members of following Chambers and Associations
for returning 8 members to Federal Assembly and creating this Commerce
“Constituency a Multi-tnember constituency.

(1) Benga'! Chamber ot Coymmere

(2) Indian Jte Mi'l Association

(3) Muslim Chamber of Commaree

{4) Indian Chamber of Comnmerce

(5) Bengal National Chamber of Commerea
(6) Marwari C".amber of Commerce

|““ﬂhﬁhuﬂt

|l¢
=)

This will not at least elimminate chances of Muslim representation which
“it does in the present proposed electoral college.

MUHAMMAD NAUMAN.
The 17th March, 1936.

There are many discrepancies in the grouping of urban and rural consti-
tuencies in the report and no one can dispute that there is considerable
room for improvement. I will cite here one or two instances. I find that
‘in the United Provinces Muhammadan Urban constituencies Nagina is
.greuped with Meerut, Hapur, Bulandshahr and Khurja. This arrange-
ment is unfair to Nagina as well as to Meerut.  Particularly the former
loses its importance in this grouping. Similarly the important town of
~Sambhal has been wronged by its being gronped with the distant-lying
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cities of Budaun and Shahjehanpur. Under these arrungements it will
‘not be possible for Muslims of Nagina or Sambhal to succeed in securing a
seat for their representatives. When population of 44,000 are given a seat
in the proposals it is not_too much to expect that these two cities should
‘be detached from these larger combinations and grouped with adjoining
«ities in & manner that the importance of these two cities is not jeopardised.
1 strongly appeal for a regrouping of urban constituencies to secure this end.

MUHAMMAD YAQUB.

A SUPPLEMENTAL NOTE ON Mur11-MEMBER vs. SiNGLE-MEMBER CoONSTITUEN-
CIES IN MADRAS.

In principle, we are in favour of single-member constituencies. They
help the poorer candidate, help to establ'sh intimate contact between the
member and hig voters, and help the formation and growth of well-defined
‘political parties,

But, we recognise that in the present state in India, single-member
.constituencies may do some harm by helping to promote sub-caste or sub-
communal feeling. We also recognige that public opinion in the Province,
-and the Hammond Committee acting on thut opinion favour the creation
of about 80 multi-member constituencies besides those considered neces-
£ary by the Poona Pact. But we understand that in all multi-member
.constituencies, the system of cumulative voting recommended by the
Hammmond Committee may be accepted by His Majesty’'s Government.
We unhesitatingly prefer single-member oconstituencies, to multi-member
.ones, with the system of cumulative voting. We would prefer, if we can
get it, for some time in Madras, multi-member constituencies with the
distributive system of voting. Since we cennot have them, we prefer
singie-member constituencies.

S. SATYAMURTI.
M. C. RAJAH.

Proposala reqarding Labour,

1. In addition to the proposals made by the Committce regarding
lahour I make the following proposals:—

(A) The distribution of seats between Trade Union and special labour
constituencies should be as under:—

(1) All the seats in the Federal Assembiy except the one in Assam
should be assigned to Trade Union Corstituencies.

(2) (a) In regard to the distribution of labour seats in Provincial
Assembly I propose the allocation of at leust one more seat to registered
trade unions in Madras, namely those in the City of Madras _and {_'.ha
Districts of Cliingleput Narth and South Arcot. I also suggest the inclusion
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of Madura and Tinnevelly Districts in the special labour constituency-
of the textile workers in Coimbatore and Malabar. .

> :
sv (b) In Bengal I suggest the allocation of two more seats to registered:
trade unions—one more to Railway unions and the other to unions in.
Calcutta and suburbs, other than those of Railwaymen and water trans-
port workers. I suggest that the Calcutta special labour constituency
should be converted into Trade Union constitueney. I also suggest that
the amalgamation .of the two separate territorial labour constituencies of
Barrackpore and Hooghly cum Serampore into one, the extra seat being
given to Railway trade unions.

In Bihar, where only one seat has been proposed for trade unions, I
suggest the addition of another, namely of Metal Workers’ Union at

Jamshedpore, in the place of the special labour constituency as suggested
by Hammond Committee.

'(B) Qualifications of voters and candidates for labour seats.

(a) Regarding the qualifications of voters and of candidates, I sug-
gest the removal of the minimum limit of wages of Rs. 10 per month for-
the enfranchisement of workers. [ also suggest the removal of the anoma-
lous restriction in regard to Railway workers that only those resident in:
the province in which their union is registered should exercize the vote,
since the majority of the great Railway systems in India run through mcre:
than one province. '

(b) Any member or official of any registered Trade Union in a pro-
vinee should be qualified to be a candidate for a I'rade Union or a special.
labour constituency. Otherwise the field for candidature will be extremiely
limited and many deserving Trade Unionists will be unable to be candidates.

(c) I suggest that members of trade unions including their officials in.
Assam, Bengal, Bihar and Orissa should be permitted ,to offer themselves
as candidates for the plantation labour seats in Assam and Bengal,

(d) I regard it as essential that sardars and other members of the super-
visory and recruiting staff in Assam as well as elsewhere should be dis-
qualified from being candidates.

(e) I do not accept the view that the Trades Union Act of 1926 needs
any amendment of the kind proposed. It would be amply sufficient if
the Tribunal to be appointed for assessing the membership of a trade
union should also be empowered to examine the registers, account books
and other relevant documents of registered trade unions for the purposes
of the elections.

Other proposals.

2. My inclination is in favour of multi-member coustituencies and
curiulative system of voting.

N. M. JOSHI.
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While 1 approve all the recommendations of the Select Commuttee, 1
‘think it my duty to make my position clear with regard to the obser-
vations and recommendations made by the Hammond Committee in
regard to the distribution of seats between Berar and Central Provinces
in paras. 187—199, Volume 1 of their report. The Select Committee was
perhaps right in not going into this question and opening for fresh con-
sideration the above 1ecommendations of the Committee. ‘They had ncither
th: time nor the necessary mauterials before them, to come to any defi-
'nite conclusions. But I am afraid that I'll be understood as having
-acquiesced in the recommendations of the Hammond Committee if 1 do
uot cxpress my dissent from them in unequivocal terms.

Berar is allotted 29 seats out of a total number 112 for the whole
;province. Leaving aside 14 seats reserved for the special constituencies,
and 84 seats for the two communal constituencies, viz., the Muham-
ncadan and the scheduled castes the total seats in the general constituen-
«<ies available for distribution between Berar and C. P. were 64. The
Delimitation Committee have allctted only 16 out of these seats to Berar
avhich means 25 per cent. of the total number of seats.

I'he Committee bserve in para. 197 “we saccept as sufficient justifi-
«ation for the continuance of some degree of weightage. The fact in the
first placed that Berar has consistently enjoyed a verv substantial weight-
age since the introduction of legislative institutions in the Central Pro-
vinees. BSecondly, we recognise that the franchise qualifications, embo-
died in the Government of India Act, do to some extent tend to militate
ngainst the raising of the electorate in Berar to the same relative stand-
xird as that in the Central Provinces. We are disposed finally to see con-
iderable force in the contention that, by losing her special rights in
vegard to legislation, Berar is deprived of a privilege which has a definite
value of its own, and the dissppearance of which can reasonably be taken
into conmsideration in connection with ihe allocation of representation in
ithe new legislature.”” These observations in my opinion establish an
incontroveriible case for weightage to Berar.

Now if we exelude out of the eeneral population of C. P. and Berar
all elasses for which special representation has heen provided by tho Gov.
ernment of India Act, Communal Award and the Poona Pact, viz., the
scheduled castes. the Aboriginal tribes, Muhammadans, Anglo-Tndians,
and Europeans, the figure of the general pnpuln!;inn of C. P, and Berar
stands approximately 11 887,000, Berar population excluding the above
¢lnsses is but 1/5th and 4th of it. 8o the allotment of 16 seats out of
64 clearlv means practically very little weightage to Berar for which the
Committee themselves have made out such a strong case in the ahove
-ohservations.

esentation in the elected members of C. P. Council from 1911
to ;F:;g%ﬂrilznglwﬂw been almost one-third. ) Besir'les t.his Berar had nevelzn{
other safeguards such as its right to have its legislation by a Berar Legis-
1ative Committee and the Sim-Formula which was accepted by the Gov-
errment. When all these gafequards are now being removed, there is &
oase for n much greater weichtage than what was conceded to Berar in
the previous constitutions. But the Delimitation Committee. have not
onlv not retained the old weichtace but as I have shown n_bove practi-
callv done away with the weightage altogether by reducing it to a very
small figure. In my opinion tho least the Committee should have done.



was to allot 21 seuts out of 64 seats in the general constituencies besides-
the seats which are ullotted to it in the special constituencies, which are
not at all governed by considerations of numerical strength in the popula-
tion. The totul number of seats allotted to Berar would have thus been.
34 and not 29. The dewmand of the Berar All Parties Comimittee was for
37. I think however that 34 would have been eminently equitable, and
just to the parties concerned..

But the Delimitation Committee did not even uccept the recommenda-
tion for 30 seats for Berar made Ly the Local Government and reduced
the number to 29. Berur rightly feels it a great injustice done to her..
The contribution of Berar o the provincial revenues is o little more than
cne-third, The total surplus from the Berar revenues during the last 32:
vears at an average rate of 60 lacs per year is over 19,20,00,000, without
this surplus from Berar revenues C. P. cannot balance its annual budget.
This therefore represents the amount of subvention made to C. P. by
Berar, during the last 32 years; and it is called upon to share ulone in
future also the same burden. which ought in justice and equity to be-
shared by the whole of British India, just as in the case of Sind, N.-W,
F. and Orissa. If Berar clamours_ loudly for an adeqyute and effective re-
presentation’in the coming provincial Assembly, where the majority is in-
terested in its exploitation no reasonable man caun under the above ecir-
cumstances regard her demand as extruvagant or excessive. While every
other minoritv in India, territorial, communal or vocational had more or
less succeeded in being better off for the purpose of representation under:
the coming constitution in British India, Berar is the only province whiclr
foiled to get the justice. Its claim for separation is turned down, its-
demand for even the retention of the status quo in the matter of repre:
sentation is entirely disregarded.

M. S, ANEY.

17th March, 1936.

1 consider the qualifications prescribed by the Hammond Report (Volume:

I. h. 9 vpage 177), and accepted by the

Qua'ification for [Electors Aggembly (ommittee appointed ‘to consider

and Candidates, this Report, to be retrograde, and against the

best interests of the Commercial representation. The Hammond Report
£avSs

““A person shall be qualified to be included in the Electoral Lioll of
a Commerce, Industry. Mining or Planting constituency......

(i) if his name is included in the list of members for the time being'
in force of the Chamber forming such a Constitueney.
‘Person’ shall include a firm, Hindu joint family, an incor:
porated company, or corporation.

A firm or a Hindu joint family concern or an incorporated company
or a corporation. included in the electoral roll of 2 Commerce
Constituency may nominate representatives, not exceeding
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. three who shall be entered in the electoral roll of such con-
stituency as such representatives, any one of whom, but not

. more than one_ shall be entitled to. vote for such firm, Hindu.
joint family, concern, incorporated company, or corporation.

Ezxplanation,—Buch representatives shall be, in the case of a firm
or Hindu joint family concern, any member thereof, or s.
- person authorised by a power of attorney or letter of procura-
tion to sign its name in the ordinary course of business, and
in the case of an incorporated company or corporation, any
director, managing agent, manager or secretary thereof or a.
person authorised in its behalf by » power of attorney or
letter of procuration to sign its name in the ordinary course
of business.

(i) and if,

(u) in the case of a firm, a Hindu joint family concern, or an indi
vidual, it or he is engaged in frade, commerce, commerce or-
industry_ and in any one of the five income-tax years imme.
diately preceding the preparation of the electoral roll has been
assessed to income-tax on an income of not less than
Rs. 10,000 derived from trade, commerce, or industry.

(B) wveeeeeee e

Explanation.—The word ‘tradeé shall be deemed to include Bank-
ing, Insurance snd Transport.’

This qualification for electors and candidates is. retrograde, and has.
been objected to by all commercial bodies themselves. ‘The main reasons
for these objections are:—

(1) The restrictive qualification for electors to the Legislatures wili
create a double ‘set of membership for a commercial organi-
sation, which will tend to create a needless cleavage and in-
ternal differences of n most undesirable character;

(2) The intentions of the Hammond (‘ommittee in providing such.
a restrictive qualification, viz., that the candidate of such an
organisation should be a man of status and experience. and
should be able to speak with authority and knowledge on the
matters concerning the commercial community, will not be
served by this device. The authority of a Member repre-
senting such a constituency depends on the degree of con-
fidence reposed in him by his constituency, and not so much
on the size of his income. And as for knowledge, the actual
experience of n particular business does not necessarily
connote such a command of the géneral principles of nation-
al policy relating to trade, commerce and industry which
are the prime requirements for the satisfactory and effi-
cient discharge of a representative's duty towards hiz con-
stituencv. Here, also, the size of an income, or even the-
gource from which it is derived. may be no real indication:
of the extent to which the elector or candidate is reallv qua-
lified for the purpose intended by the Hammond Committee..
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{8) There might be & tendency, if these restrictive qualifications are

{4) In

insisted upon, for many of the present members of the com-
mercial organisations forming constituencies to retire from
membership,—especially those whose incomes are just on
the margin. Rather than permit inconvenient inquiries
about their incomes, people would prefer to withdraw them-
selves from such constituencies. If this tendency becomes
emphasised, there may be a serious danger of the commer-
cial constituencies becoming progressively less and  less
representative of the commercial community, rather than
more truly representative as the Hammond Committee
were persuaded to believe their recomniendation would result
in. Commerce and Industry Chambers would then tend to
become closed corporations, with ail the evils that such a
state of things would imply..

older Chambers, particularly, there are members, who may
have retired from dctive business, but whose experience of
business conditions, and whose grasp of the main principles
to regulate the national policy affecting these interests may be
too great to be easily sacrificed, may become disqualified from
voting or from being elected, under these restrictions. For
their present income, for the last five years, may not be
derived from any trade, commerce or industry, as required by
the recommendation under discussion; and so they would not
be entitled to vote at such elections, and much less to stand
for election. This, too, would not be in the best interests
of the commercial community themselves, let alone the

.demands of national solidarity.

-(5) There has been, admittedly, such a severe and prolonged de-

pression, that many individuals or firms may not have
earned Rs. 10,000 from their trade, industry or commerce.
They may nevertheless be interested intimately in all ques-
tions of commercial policy; and vet thev would be excluded
from the electoral roll, and fromn chance of offering themselves
for election, however desirable they mny be as representa-
tives for such constituencies,

'(6) There will be serious disputes on points of inlerpretation, as

to the real meaning of these restrietions. Tf, in the case of
Companies, Directors, Managing Agents, and Managers as
well as Secretaries are to he entitled to vote,—and share-
holders, as such, not so entitled, there may be the anomalous
spectacle of the preprietors of n concern being disqualified,
and their servants being entitled to vote. On the other
hand, the mere receipt of dividends from a joint-stock Com-
pany of a size sufficient to come within these restrictions,
does not necessarily suggest any real concern in the indus-
try,—though it may be quite possible for rich individuals

‘to obtain sufficient qualifying shares for such purpose, and

so obtain the necessary qualification. It would place a

‘premium on electoral manipulations, which may not be de-
-sirable from any stamdpoint.
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Again, Secretaries and Managers may have very little knowledge of
the broad policies affecting the business of their own concern in which they
are paid officials; and much less could they be always expected to have
any grasp of the principles of national policy concerned in such matters.

There are, moreover, Associations, who are members of older commenrce
organisations in their collective capacity, and who would presumably be
treated as corporate members entitled, in respect of their collective in-
come, to be on the electoral roll of such a constituency. The Secretaries
of such associations may have no connection, personally, with any busi-
ness cearried by individual members of the Association; and yet he would
be entitled to be placed on the roll, if his association gives his name as
one of its representatives.

| would, accordingly, suggest that the simple qualification of member-
ship of & given commercial organisation, forming a constituency . for
electing representatives, be deemed sufficient; and that no additional
qualifications, which would discriminate between the several classes of
members of such bodies, be insisted upon. The former practice has ob-
tained all these years, and has never resulted in any complaint or incident,
wherein it could he said the commercial community was itself dissatisfied
by the quality of its representation, or the capacity of its representatives.

1 would also object to the appointment of Government officers for the
preparation of the Electoral Rolls for such constituencies, and to serve
as returning officers. For all these years past, the Secretaries of such
bodies have functioned as Returning Officers for their Chambers, and no
exception has ever heen taken, or complaint made, about their efficiency
and competence to discharge these functions. The Hammond Committee
‘have given no reason for suggesting this change; and the Commercial
Organisations themselves have objected to it. The cost of an outside
ugency functioning for such purpose would be a needless burden. In
view, moreover, of the additional qualifications for electors and candidates
suggested by the Hamminond Committee, an outsider to be a returning
officer would be particularly undesirable. The determination in each dis-
puted case, whether or not a given member was entitled to be a voter
or candidate would involve considerations and require personal knowledge
of the parties, which only the officers of the Chambers concerned can
command. Disputants themselves would be unwilling to lay before an
outsider considerations which they may find innocuous, relatively speak-
ing, to urge before their own Secretary who has known them and their
concerns for years past. No undesirable publicity ‘would occur, no un-
necessary inquisition needed to determine such points, when the
Chamber's own officers are the roll-preparing officers and the returning
ofticers. For all these reasons, the commercial community is against this
proposal of the Hammond Committee.

MATHURADAS VISS8ANJI.



MINUTES OF DISSENT, .

’

-Paragmph 2 of the R;ééort'—-;Si'ane:'_VQ':sﬂﬁ"' Muitzmclflr;borcaust:wcnrwa—

We are of the opinion thut multi-member constituencies should be con-
stituted in ‘the Province of Sind, irrespective of the cases of Madras and
Bombay.

MANGAL SINGH.
GHULAM HUBSSAIN HIDAYATALLAH.

A NoTeE oN RuraL AND UrsaX CONSTITUENCIES,

The criticism of the recommendations of the Delimitation Committee
relating to urban and rural constituencies applies with the greatest force
to the proposals relating to the Punjab. In the Punjab the urban con-
stituencies have been formed wsrbitrarily and on principles that have been
rejected as unsound for other provinces. In the Punjab every small
township of 7,500 population has been severed from the rural area in
which it is situated and grouped with towns, big and small, with which
it cannot possibly have greater identity of interest thun the district or
tehsil in which it is itself located.

There may be some justification for the Delimitation Committee's pro-
posals so far as general urban constituencies ure concerned but none what-
ever in regard to Muslim and Bikh constituencies. Many constituencies
are entirely unwieldy in size and unnatural in complexion. Urban con-
stituencies should be confined to such places as Lahore, Amritsar and
such places as have a distinctly urban characteristics—say towns of a
population of 40,000 or 50,000, even if a redelimitation results in a reduc-
tion of the number of urban seats and in an increase in rural seats.

K. L. GAUBA.
GHULAM HUSSAIN HIDAYATALLAH.
18th March, 1936.

T agree with the principle of this note.

G. B. PANT.
18th March, 1936.

While appending my signature to the Report, it must not be held to
constitute agreement with every detail of its views. Time did not permit
of more than a cursory examination of the main problems covered by the
Report of the Delimitation Committee, and I have been obliged to make
certain reservations.

L. HUDSON,



6C. Apurt from the merits of the casé, which have been decided upon

gi'.th@h lammond Committee 1 cannot ngree to the reinstatement of the
ahajan Sabha at the expense of vrie of the Eiitopean Commerce seats.
- 6D. I prefer the Hamnond report decision. ‘ .

L. HUDSON,

HA. As no representative of unorgonised labour was present on: the
Committee to present their views we feel some apprehension of their
losing representation already provided for in the Hammond Committee

Report.
’ 1.. HUDSON,
COWASJI JEHANGIR.

Postal Toting.

Para. 6, Part | of Appendix 1IL to the White Paper of 1983 recomn-
mended a postal ballot for the election of Anglo-Indian members to the
Provincial Legislative Assemblies. A reference to the Delimitation Com-
mittee Report (pp. 209—211) however, shows that for Bengal, Bombay
and the Punjab, the Conmittee has not accepted this recommendation.
In the Punjab the Committee has recommended direct voting. In
Bombay one seat has been reserved for ‘‘Bombay City and Suburbs'’ and
the other for the ‘rest of the Province''. The Committee has recom-
mended direct voting for the Bombay City and Suburbs constituency, and
voting through Collectors and Mamlatdars for the other constituency.
In the case of Bengal the Committee has suggested direct voting in those
arens where Anglo-Indian electorate is sufficiently compact and postal
voting in other areas.

In the course of the constitutional discussions, the community has
always demanded postal voting for the election of Anglo-Indian members
to the various legislatures. This demand was based on the experience of
the elections held in Bengal under the present constitution. The majority
of the Anglo-Indian voters are employed on Railways, Telegraphs, Cus-
toms, Port Commissioners, etc., departments where, owing to the varying
hours of duty, all the voters will not be able to exercise their vote on any
given day. In the Railways in particular, nearly half the voters will be
on the line away from their ordinary place of residence. In order to
enable the entire Anglo-Indian electorate in any province to exercise its
votes, if direct voting is insisted on, it will be necessary to establish
numerous polling hooths throughout the Province and to allot two days
for voting. Considering the fact that the strength of the eolectorate is
not very large and the constituency covers the entire province, direct
voting will be most expensive and unnecessarily cumbersome both from
the points of view of the Government and the candidates standing for
election.

It is for these reasons that I recommend that for purposes of election of
Anglo-Indian members of the I'rovincial Legisiative Assemblies in all
Provinces vating should be by post only.



Anglo-Indians in Sind.

. The Angl,-Indian community in Sind has been denied any representation
in the Provincial Assembly. Having regard to the fuct that it is not within
the competence of this Commiittee to recommend any alteration of the
prescribed distribution of seats 1 desire to confine my ' remarks to the
delimitation of the existing constituencies in such a manner us would ensure
the community an effective voice in provincial elections.

The strength of the community in the provinee is estimuted at about
7,000. ‘The census figures are admittedly incorrect because a large majority
of the community, even according to the Census Commissioner, declared
themselves Europeans or were recorded as such by the enumerators. The
average tax paid by members of the community per head is almost equi-
valent to ten times the average tux per capita by the two major communi-
ties, and the entire community is literate. On these grounds it is undesirable
that the communily should be denied a voice and participation in local
legislation. '

Under the Montugu-Chelinsford Reforms, the community in Sind and
Bombay was granted representation in the Bombay Legislative Council by
means of a nominated representative. On the basis of the opinion
expressed by the Committee that they are averse to disenfranchising an
existing constituency. the Anglo-Indian community in Sind is entitled to
consideration in its demand timt it should not be disenfranchised in the
future. The only way in which the community can be enfranchised is by
enabling the community in the Province to use its voting strength in the
best munner possible. With this end in view I request that a composite
electoral roll he prepared of Anglo-Indian voters in the moffussil areas in
Sind and that all such voters be attached to one particular constituency, say
the Karachi City Southern or the Karachi District or the Upper 8ind
Frontier. 11 in only by the adoption of this suggestion that the Anglo-
Indian connannity, which is an important and influential minority in the
Province, can be vouchsafed an effective voice in the election of at least
one member to the Pravineinl Assembly.

HEXNRY GIDNEY.

The single non-transferable vote wherever recommended by, the Indinn
Delimitation Committee should be replaced by the free distributive vote.

NILAKANTHA DAS,
M. ASAT ALIL

8. SATYAMURTI,
BHULABHAT J. DESAT

M. 8. ANEY,

K. L. GAUBA,

MOHAMMAD YAKUB,

A. C. DATTA,

y . ABDUYL, MATIN CHAUDHURY.
New Delhi, 18th March, 1936. : -
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